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LOK SABHA

Tuesday, November 28, 1967/Agraha-

yana 7, 1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Iqwver Fel & g8

*301. =t WieNg WA : T ATe
Fuy sfy 5ft g T A g FG
fe -

(%) w1 a<a & T g 6 1960
1 quAT 7 Wrar, 39, T, 39 qar
gferdl & o0 g WA E; AT

(ar) afx g, 91 TTHTC ITRIRT
WOIT FIXT TR ARHT #1960
3 wedi 72 ITOE FEM S fER
FAEE?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)

Yos, Sir.

(b) No, Sir. It is not possible at
present to distribute these commodities
at the prices prevailing in 1960. How-
ever, the Government have been taking
steps to keep their prices under check.

= WY WA A WRIRA, AT
Wt wgieR ¥ Fqemar fF waw B @
& af faodr v <t are wfeay aar
wer wiadi &1 @w AT AT AW A
AW Tl » T R A A
fare 9 T #YE faer gt & 7 AT
frsre g @ &Y 3w w0 RT O TOTE
g ?

SHRI ANNASAHIB SHINDE : No,
Sir; the specific problem of controlling
the prices of various commodities was
not discussed in the Chief Ministers’
Conference, though concern was ex-
pressed about the higher prices prevail-
ing in regard to foodgrains, etc., and
that is why the programme of procure-
ment has been planned and it was ac-
cepted, by and large, by the Chief
Ministers' Conference.

it FIWE WA ; A AR, T

et wEea ag Fam % fom o i
AW F el & aw fafiEe fag s
£ 9 a® ¥ framl § 9 W,
faarE, 91w, a= A1 993 5w Y 9
1 3@ I @ w1 FW fafeas s &
feore s A @ €7

SHRI , ANNASAHIB SHINDE :
Actually this question does not come
under the purview of the main Ques-
tion, but may I say that these factors
are taken into consideration by the Agri-
cultural Prices Commission while

making recommendations to the Gov-
ernment of India,

oft sftaT Maw ;. sEm weEE, §
g AT <rgan § - faedy aoe & e
¥ wafe gat A fafaez &
g wfmw #t ¢ f&  Sfwfee
BIEAATRN F19F FT AT I 3G TN
BeE ¥ ¥ R 99 99 | w1 hEd
N € AT gAY @O a6
T gL F A wE W wEe oY
G A A Y, TEE AAqT W&
A FY AEAT F7 AE Y WY A w
WEHE 5§ WIS ®Y CRATTHT FAAAT
f& qFIT T g & arade A< Sfefae
FEATE F1 9% FE@ F IJAGZ AT
ATSHT FAT qFAT AT ET§, Tl AT FT
Tha ? gad) RadEw TN ¥ R A
FAETRAT I A FLNEE ?
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SHRI ANNASAHIB SHINDE : As
amﬂ:ofgmdcmppmspacts,thereu
appareny ten of prices going
down In fact, during the last 22 days
between the 28111 October and the 18th
November, the cereal price index -has
shown a decline of 3.4 per cent as
against a rise of 3.7 per cent during the
corresponding  period in 1966.

The second very important factor is
that the trend of market arrivals is so
encouraging, and the market arrivals are
almost 40 per cent higher as compared
to the figure during the corresponding
period of last year. In some States,
the increase has been very high, For
instance, in Madhya Pradesh, the mar-
ket arrivals in October have been
higher by 600 per cent; in. Madras,
they have been higher by 240 per cemt,
and even in Kerala they have been
higher by 114 per cent, and
m West Bengal also they have
been higher by 60 per cent. There is
a very healthy tendency in the eco-
nomy, especially of the foodgrains
prices getting down to a lower level.

it wgror feg Wl : ere ey,

Al o ¥ wEA S g w F fgaq
FITT B Frferw € | FqTer O HEA A
AT AT 1 TAT AV HEEY AT g0 A
TR A NRATE fF mragaw g fs
WA FTH EH AW | foqem @12 a4
% oo qre Sywew 97, =T Sy
o, T IRFT W I AT F AV PR
Tzt gfgat SrawE & fag swaw o,
-2 #-5 q1F & faw a7 # gv ow-
T 5 @, A = o @z F fo 2@
W gFENE FW @, AR geifs
=L 91T qga Ioed a1 AfFT IwEy
zas grafeEr A€ &, faoet Faa 4
sfmr W @ A AN g e
29 ¥ faart o &= #7999
ITATH ¥, IAFY AW ¥ I L FT
Wi vrmaEd?

SHRI ANNASAHIB SHINDE:
This question is different from the main
question, but I may say that the prices

NOVEMBER 28, 1967

Oral Answers 3074

had risen mainly because of severe
drought conditions and steep fall in
the production of agricultural commo-
dities during the last two years.
SHRI M. S. MURTI: What has
happencd to the proposal to stari a con-
sumer commeodity corporation very
shortly ?

SHRI RANGA :

ration ?

SHRI ANNASAHIB SHINDE: That
is not under contemplation at the mo-
ment,

SHR1 S. KANDAPPAN: May I
know whether Government are aware
that the blanket powers which the Cen-
tral Government have to control and
regulate the prices of consumer commo-
dities have created problems for the
States in the matter of regulation of
prices of certain consumer goods like
oil and sugar, and if so, what steps they
have taken to help the State Govern-
ments in this regard 7

SHRI ANNASAHIB SHINDE:
Actually, the prices of most of these
commodities are controlled under the
Essential Commodities Act, and the me-
cessary powers have been delegated to
the State Governments to take effective
steps for checking prices. But as I have
mentioned, due to various other difi-
culties and various adverse trends in the
economy, the prices had gone up steep-
ly during the last few years, and there
is no denying that fact,

SHRIMATI SHARDA MUKERIJEE:
In the past, the procurement policy had
mstutedmgetungnotwmslxrcmt
of the total production in the country.
In view of the fact that there are mow
very good crop prospects and the foed
production is going to be 95 million
tonnes, may I know the Government's
estimmate in regard to procurement of
foodgrains for the current year?

SHRI ANNASAHIB SHINDE : We
expect to procure about 7 to 8 million
tonnes. That is the broad estimate indi-
cated by the Agricultural Prices Com-
mission. At the Chief Ministers’ Con-
ference also this matter came up, and
it was broadly suggested that it would

Another corpo-
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be possible to procure about 6 to 7
million tonnes.

SHRI S. M, BANERJEE: It has
now become an admitted fact that the
Government have miserably failed to
hold the price-line or at least check fur-
ther rise in prices. It is a fact or has
it been brought to the notice of the hon.
Minister that the retail prices of all
commodities are much higher than the
wholesale prices? Have adequate steps
been taken to check the rise in prices
by bringing forward some sort of legis-
lation imposing deterrent punishment
on blackmarketeers and hoarders ?

SHRI ANNASAHIB SHINDE: Very
stringent provisions are already there.
A bill is also before Parliament to make
the provisions still more stringent.

As far as the difference between the
whole-sale and retail prices is concern-
ed, this difference is. there even in mor-
mal periods. But as far as foodgrains
are concerned, for instance, as a result
of formal and informal rationing, about
240 million people are covered and
foodgrains are made available at a
reasonable price to a large section of
the population. Similarly certain other
commodities are controlled . ...

SHRI S. M. BANERJEE: I am
saying that it is not available in the
open market,

SHRI ANNASAHIB SHINDE: In
the open market, the disparity between
wholesale and retail price is there, But
I quite agree with the hon. Member
that in the case of certain commodities,
the disparity is much more than the
reasonable level,

St AT W s aee e
W & fe gfamm & s forg awey
FES AT I3 TTAZ FT WG 100 To
Tvzer a7 &1 ot wrr o3 i -
He vl Y, wafs o 3wt g w19
80 %o ferew &1 wraw ag qgeT Wier
o 5 e qw Ty W 9w
& w2 Wi fre oy | arw s A o
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T ¥ aw wTEr A, F I
YT g % 9q %) fase & fed wn
o MY T g ?

SHRI ANNASAHIB SHINDE : The
Government of India are not responsi-
ble for inflating the prices, as has been
alleged by the hon. Member. In fact,
procurement prices have been prevail-
ing in various States and these were
announced in consultation with the Cen-
tral Government. Foodgrains which
were available in various States were
procured; in some States, where effec-
tive machinery is in operation, it has
gone on well; in others whare the far-
mers continue to hold their stocks,
some lacunae were there; the farmers
did not sale in the expectation that they
would get higher prices later.

SHRI RANGA : The facts revealed
by my hon. friend do not strengthen
his own optimism that the prices are
coming down in g very healthy manner.
He only said that in the last 22 days the
prices have come down by 3.5 per cent
whereas arrivals in the markets have
gone up from 50 to 60 per cent from
State to State. How is it that the arri-
vals are 50 per cent more than last
year bu; the downward trend only indi-
cates a figure of 3.5 per cent? May
1 know whether they have increased the
number of fair price shops or are main-
taining the exist.ng fair price shops in
all the places properly 7 Are any steps
being taken to open more fair price
shops to make available larger quanti-
ties of foodgrains in the drought-affect-
ed areas as also the cyclone—and flood-
hit areas in the north as well as in the
south, specially Orissa State ?

SHRI ANNASAHIB SHINDE:
What I said was that that the market
arrivals have been more by about 40
per cent. In some cases, it has gome
cven upto 600 per cent. It has vari
between 40 and 600 per cent.
take some times before the full
of the arrivals on the price level
comes felt. This may in
month or two and it is not
immediately in the post-harvest iod.
It will take some time.

1t

Hes
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As regards opening fair price shops,
we have opened a large number of fair
price shops all over the country. The
number at present is 1,53,000. If in a
locality there are some special difficul-
ties, that can be taken into considera-
tion, by the concerned State Government
and more fair price shops can be
opened. But the Government of India’s
policy at the moment is not to increasc
the number of far price shops.

SHRI RANGA : In the drought-
affected areas 7

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : In drought affected areas, it
s for the State Governments concern-
ed to start relief operations. What 1
have done is that we have allotted gift
wheat or gift maize, to State Govern-
ments for free distribution in the
drought-affected areas among the poor-
er sections of society.

SHRI RANGA : Was anything done
in Orissa and Bihar?
SHRI JAGIIWAN RAM: Yes, |

have allotted gift wheat and maize to
all these areas.

SHRI K. SURYANARAYANA : In
view of the difficulties that have arisen
in checking prices and also in prevent-
ing malpractices in the crop of food-
grains and other essential consumer
goods, will the Government consider
organising producer-cum-conpsumer co-
operative societies in place of the pre-
sent co-operative consumer stores which
are not very useful to the ordinary man
especially in the rural areas ?

SHRI ANNASAHIB SHINDE :
Government is giving every positive help
in regard to the organisation of co-ope-
rative consumer stores all over the
country, and there is no lack of policy
support from the Government, even
monetary support is there, and we wish
people come forward voluntarily to
organise more co-operative societies in
cities as well as in the rural areas so
that the needs of the consumers are
met.

SHRI K SURYANARAYANA :
Not only consumers, but producer-cum-
consumer societies.
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ot e areR : s, w AT
Helt =t YT T FY AT A T w4
A AFTCFT ez wveet faerar, fogdiy
9 T AT 5 AT AFfaq far 9r
P It agelt 7, 9% a1 ¥ gt
% 3fg &1 Srewr favraw drwradt w2
AN I TS, IND FgEr i,
AI A aRE? afz g, a1 g A Qv
# foq aee W swaeqT w Gy ?

it ST T gaRT F1E g
W %t fodl oo aF & aw ¥ g
ark ¢ 1 e Tow g § aOwT
gaFar T@q & 97 wgr oA arfw
wEiaT T g 9

S SETHTET W ¢ AT ) ¥ @ |
fare & 5 wreg 33w 7 firee w3 s
faar %1

&t onpeitE W ;¥ § s /|
fAx & o< faed @Y § | ST U
e it € 5 qaie & wvEe #
e famr o o § Iaw Fgar f
a8 § ANY TG HL AFATE |

it ST Wt o s Eifea )

=t T T : TEY, It AE F T
FFAT § | 9T wEH % 6T % 91
g
_SHRI HEM BARUA: On a pre-

vious occasion I remember the bon.
Deputy Prime Minister said ..

SHRI ANNASAHIB SHINDE : He
is not here.

SHRI HEM BARUA : Unfortunate-
ly he is not here, but Mr. Jagjiwan Ram
is here. The hon. Deputy Prime Mi-
nister then made a statement to the
cffect that he would never allow the
prices of consumer goods or other
goods to go up and would take steps te
check rising prices, an assuraace that
raised high hopes in the minds of the
people, the consumers. In that context,
may I know whether our hon. Minister
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SHRI JAGJIWAN RAM: By and
large the prices of foodgrams have their

has still to come in and arrive in the
market. There j8 no doubt that there
will be an appreciable fall in the prices
of foodgrains, and it will have its effect
on the prices of other commodities.

SHRI NAMBIAR : Is it wishful
thinking ?

SHRI JAGJIWAN RAM : It is real
thinking,

SHRI HEM BARUA : He has not
replied to my question. He is indulg-
ing in pious hopes that because of the
good harvest prices may fall. I was
interested in knowing :.hc steps  that
Government have taken in the light of
the assurance given by the Deputy
Prime Minister, Mr. Morarji Desai,

SHRI JAGJIWAN RAM: One im-
portant step that has been taken is the
amendment of the Essential Commodi-
ties Act which is coming before the
House.

MR. SPEAKER. : We are having a
food debate, he is giving us some time.
We have spent 20 m.nutes, and still so
many people are there. If you want to
contimpe this, I do not mind.

SHRI AMRIT NAHATA : On the
question of foodgrain prices, in view of
the conflicting interests of the wurban

tion and the rural population, the
policy of cheap foodgrains has been to
createst disincentive to the production
of more ins in our country. I
would like also to pointou: to the hon.
Minister that if an increase in food pro-
duction leads to a proportionate fall
in prices, then the primary producer

AGRAHAYANA 7, 1889 (SAKA)
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stands where he is. The only contri-
bution to the rising prices is that which
is added by the middlemen which may
be avoided, because that is not....

MR. SPEAKER: We are not dis-
:{ussing anything; please put your ques-
ion.

SHRI AMRIT NAHATA : [ want
an assurance that the policy of cheap
foodgrains is not continued. (Interrup-
tion)

MR. SPEAKER: We are not dis-
cussing all those questions mow. Next
question.

it ferwwr w1 : F ST A g e
9% He 325 ®1 WY @rg & ¥ feaw

T |
MR. SPEAKER : Yes.

F.A.O. CONFERENCE

+

*302. SHRI SHIVA CHANDRA
JHA :

SHRI MAYAVAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that he atten-
ded the Conference of F.A O. in Rome;
and

(b) if so, the subjects discussed at
the Conference ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) Besides other formal items, the
following important subjects were dis-
cussed at the Conference :—

(i) F.A.0.'s Foor Production Re-
sources Programme;

(ii) Indicative World Plan for
Agricultural Developmeat;

(iii) Review of the F.A.0's Gene-
ral Structure;
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(iv) F.A.0’s Draft Programme of
Work and Budget for the bi-
ennium 1968-69;

Use of Arabic and German
for interpretation in the

F.A.O's General and Regio-
nal Conferences;

Appointment of new Director
General; and election to the
Committees of the Organisa-
tion;

(vii) Admission of new Members.

Foor Am rFroM U.S.A.

)

{vi)

+
*325. SHRI SHIVA CHANDRA

JHA :
SHRI MAYAVAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state

(a) whether it is a fact that during
his recent visit to Rome, he had dis-
cussions with the officials of U.S. Gov-
ernment in regard to the request for 6
million tonnes of foodgrains during the
nmext year;

(b) whether any assurance has been
sought from the U.S, Government; and

(c) if s0, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) The U.S. Secretary for Agriculture
met the Mnister for Food and Agri-
culture and had a discussion with him
regarding schemes for agricultural deve-
lopment as well as our foodgrain re-
quirements for 1968,

(b) No, Sir.

(c) Does not arise.

=¥ farararr W - F WelT wEYEw & q@AT
wrRarg & S U 7 Qe armadt
FFAAFTTI T AT F @A F AT G
=¥, @ 71 TH TH AFAAT AHEL A B8
Gt v et § ST 92X I P A
Ty oy ?
THE MINISTER OF FOOD AND

AGRICULTURE (SHRI JAGHWAN
RAM) :
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w:ththeSecmtalyofStnleoftheUSA
about the prospect of agricultural pro-
duction, the agriculture strategy and
also roughly the requirements of food-
grains to be imported from outside.
No new condition was suggested,

ot frrwxw @ w®oaw A
e gmdss d Mz aR o e
Waw fegeam Foma g wd ™
wr e fw fggea g2 &1 e faeew
qgW G &< a9 FAURT & TG qF AT
gEmawragadi g fagadesw
ag arq Iorf 7 4t 1 T Jark g
ar Wt wgzw v 39 9T A f@ew
gar?

oY FGIAA TH : I AT aga IBTE
ag, afeq Aa Wgaws § a7 haaw

gATT gy, FReT gt 1 i g 1 &
oY St g T8Y gerr S |

SHRI S. KUNDU : We are all awarc
that the Director-General of FAO was
Mr. B. R, Sen, who did valuable work
for this organ’sation. At this time we
read in the newspapers that he is not
going to be there any Jonger. The
matter was like this: the Members’
Committee felt that the Government of
India has not properly utilised the very
project aid that has come from the
FAO, and secondly, due to the Govern-
ment’'s wrong foreign policy, they also
did not like to spomsor one of our re-
puted men in this intcrnational orga-
nisation. So, I would like to know from
the hon. Minister, as he was therc
at Rome, whether he took up the ap-
pointment of Mr. Sen in all seriousness
there and whether he canvessed his
candidature and if he had canvassed
for him, whether he is prepared to say
tha; in not being able to spounsor him
to the Director-Generalship, F.AO., be
has also pulled down the prestige of
India in the Comity of nations.

SHRI JAGJIWAN RAM :
desirable that we discuss personalities
here. The fact is, we spomsored Dr.
Sen’s name, but the question otahgih»
On the question of
eligibility on technical ground and not

We had a general discussion on merit in the committee meeting, it
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was decided that in view of the past
commitments and resolutions, Dr, Sen
was not eligible to become a candida‘e.
Therefore, the queston of India's
foreign policy and other things do not
arise at all. We sponsored him and did
whatever was possible, but that techni-
cal question came and it was ruled that
he was not eligible.

SHRI S. KUNDU : They knew that
there was this technical difficulty, but
still they sponsored him and he was
thrown out. It is a slum on the pres-
tigc?oflnd.ia. Why did you spomsor
him

SHRI JAGITWAN RAM: There
was difference of opmon among the
legal experts about the interpretation.
It was beld by certaln sections that he
was eligible and by certain others that
he was mot eligible. I was ultimately

SHRI S. KUNDU rose—

MR, SPEAKER : Mr. Kundu may
not agree with the minister's reply. But
he has answered it.

SHRI INDRAJIT GUPTA: In the
annual report of FAO for 1967, which
was discussed in this conference, it 1s
stated thag in India sufficient incentives
are not being given to the agriculturists
particutarly because the minimum sup-
port prices which are declared by the
Government of India do not benefit the
actual primary cultivators, but only ob-
tain in the secondary markets. This
is a sort of censure or stricture that
FAO has made about India's food
policy. May I know whether the Gov-
ernment have considered this and
whetber in fixing the prices, they will be
at all guided by the criticism made in
the FAO report ?

SHRI JAGJIWAN RAM : The pro-
curement prices that we fix are the
procurement prices for the producers
and most of the State Governments
have made arrangements to see that the
cultivators and producers do get the
procurement price that we have fixed.
Wherever we notice any trend in any
area that the prices are likely to go be-
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low and the traders are paying iower
prices than the procurement price, Gow-
emment make arrangements to purchase
directly from the producers. So, wc
ensure that the cultivators do get the
procurement price.

SHRI INDRAJIT GUPTA: My
question was about the FAO report.
Does he say that the report is wrong or
misinformed, because Dr. Sen was
Director-General when the report was
prepared ? Has he taken steps to point
out to the FAQO that they should not
write such things ?

SHRI ANNASAHIB SHINDE :
There is something mentioned there of
the nature referred to by the bon. mcm-
ber. But it refers to the previous pe-
riod. In fact, during the last two years.
we have reviewed our policy m regard
to procurement prices. Now 1 do pot
think our procurement prices are un-
rémunerative in any way.

SHRI NITIRAJ SINGH CHAU-
DHARY : The minister said there
were some technical difficuities about
the nomination of Dr. Sen. It seems
he is referring to the FAQ's constitutio-
nal provision that he cannot remain as
Director-General for more than 8
years. May 1 know from the minister
whether t was decided by the ilth
session of the FAO that the 8 year
rule would not apply to Ds. Sen and if
so, what other techpical difficultics
were there ?

SHRI ANNASAHIB SHINDE: It

has been already explained by the
minister that the rule was differently
interpreted.

SHRI S. S. KOTHARI: May 1

know what is the estimate of foodgrains
to be imported this year and from what
countries, according to the discusstons,
the minister had with the delegates of
other countries ?

SHRI JAGJIWAN RAM : I did not
go to Rome for find'ng out which coun-
try is going to provide how much food-
grains to India. I wem for the FAO
conference. 1 did not have any talk
with any other country about our re-

" quirements of food.
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SHRI RAJASEKHARAN: May I
know whether it is a fact that the Gov-
ernment of India sponsored and sup-
ported with reference to the election to
the post of Director General the nomi-
nation of Chile; if so, may I know the
reasons for supporting the Chile candi-
date who ultimately was defeated ? -

- SHRI ANNASAHIB SHINDE : We
' sponsored the name of Shri B, R. Sen.

.MR. SPEAKER : That was answered

twice.

SHRI ANNASAHIB SHINDE :
Thereafter, for the elections any nation
can support any other nation,

RELEASE OF SUGAR To HALWAIS ™
DeLH1

*303. SHRI PREM CHAND
VERMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the quantity of sugar released to
Delhi for Duschra-Diwali functions;

(p) whether Government have re-
ceived reports that 70 per cent of the
sugar supplied for the manufacture of
iweetmuts was sold in the black mar-

et;

(c) whether it is also a fact that the
Halwais who manufactured for less
quantity of sweetmeats for supply at
controlled rates, sold large quantities in
black market and that barfi was sold at
the rate of Rs. 25 per kilogram;

(d.) whe_ﬂmr Government have made
any investigations into these malprac-
tices; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(@) 12,600 quintals,

(b) No, Sir,

(c) to (e). The Delhi Administra-
tion have received a few complaints re-

garding sale of sweetmeats at rates”
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higher than those fixed by it and the
Administration is taking npecessary
action in such cases. No complaint
has, however, been received regarding
sale of Barfi at Rs. 25 per kilogram.
MtaR g wni : qar o wE %
feeat gefafagaw ¥ = wgfaed
1 &Y AT & A7 A g Few
a% AT g A1 Y aiew & fog &1 ?
Fq7 a8 WY /¢t § % ag S s faad
¥ a1 T aef ags A
e F g 30F FrAe AR
3T & fHal T AT FT B T
feat am =t ? & arem wgan g v v
T g 1 fHFEd A H et § 7
w7 ag W1 a6 § f5 gruw sefaes
¥ TW FATT AT AL ATE G &G
TF q@ GACT T 7 FATAT ? R’ ST
agarg o wan wre aToE femfad
# #r§ sgfewe g w09 F fag
qarey?
THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN

RAM) : We have no information
about it.
=t S ¥ waf : faeet A fgamaa

sw At @ afqgn fedw § @
AN FT FEET FOX JAEALG |

12,600 Z7 THT faedT ®1 oo #7175

21§ oA T g e w2
w1 foras arrandy 1 faeelt $ qUaETR,
foraet < qere Srag g ?

SHRI ANNASAHIB SHINDE :
Sir, these special allotments were made
uniformly all over the country for festi-
vals and 20 per cen{ of the monthly
quota was allotted to each State pro-
portionately.

st g%« Al : 7 e At {5
fguras 53w &1 (oTdT S qare #r
T R 1gmid v aarfam g

MR. SPEAKER : The hon, Minis-

ter has said that every State was given
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20 per cent more, Himachal Pradesh
also must have got 20 per cent more.

S gEW T HSATT : FT T T &
o feeet wuvaer A foaey < Wiy
oY T Y e IEHT g &Y 2 Rt
S WY IR A S ot J e
A 4 1

TG q9T IO H qaar § 7 58
A AT & AT I AHAT H Prars
H AT EE | § T Agar § 5w
| FTEATE FY 7 @Y & A% frad W
g AT g ?

SHRI ANNASAHIB SHINDE: I
will reply to the first part of the hon.
Member’s question,

st ®aT W T AW WENET,
faar a8 92 qFATE & oA Fwdr § ¢

MR, SPEAKER ; There is nothing
like Congress or any other party in this.
It is about Delhi and all people are
there.

SHRI KANWAR LAL GUPTA:
Blackmarketeers and the Congress are

one.

SHRI MANUBHAI PATEL: In
Delhi it is Jan Sangh. (Interruption).

MR. SPEAKER : Delhi consists of
all parties. Let us not go that way.

SHRI ANNASAHIB SHINDE : As
far as the first part of the hon. Mem-
ber's question is concerned, may I sub-
mit for the information of the House
that we have been giving the most pre-
ferential treatment to Delhi ?

SOME HON. MEMBERS: Why?
SHRI ANNASAHIB SHINDE : So,
the complaint of the hon, Member that
less sugar was allotted to Delhi is not
at all justified.
=t gF 2T Toa : fFadT A 4t
o et 4 o, ag A% Faver quv
ar |
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ot et o : faaeT AT o
wiw &t g ferwr Tog g o =t
Y A T E I IAST af Faady
&1 7% aw @@ § fr feect #) gudd
F oa & sgrer At fret W@ & i
R RO T s @IEfe
FAHTFRAE FLRE | AR AT
98 A NS GATAEY | FILATE AT T8
faeelt qefufrEas w7 amit &1

st g o= oA ;A Ffew
£?

! Wl oW : 189§ fog Aifew
afad 1

S| gOR 9T FS T : Haft Wi f wat
T AT § g AEA ¢

AR AHAT : AT AT AT A

glgmatin w7 oz @@ & fF
farelt wamae gro e & §1F T
¥ fefer &1 o€ off Sfeqr 0T &
WF qrEeATET &t 4 A e A
T3 A farwrad ot a§ € ? e ag
wEY A AT TP AT T FT FILATE T TS
g7

SHRI ANNASAHIB SHINDE :
We do allot additional quotas for
festivals. But, so far as the distribu-
tion arrangements are concerned it is
for the Delhi Admin’stration to seg that
all communiques are properly served
from the additional quota that is given
by us.

ot et v : faedll F 1% g
faza wefaa =t =gt & 39 siae
Gegfagfees aifadt ¥ 9t 78 Ter av =
7T FYE =qAF WiFe TrE 46 w7 Tl
s T o W ?
ot FegraTA o wehe ATy off afg
g & T AHTFTENT I &TqE &
#CE 4T |
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SHRI ANNASAHIB SHINDE : We
are not aware of this statement of the
Chief Executive Councillor.

SHRI NAMBIAR : In view of the
fact that there is serious difficulty in
securing sugar for the common man and
in view also of the fact that govern-
ment is thinking of what is known as
partial de-control, may I know whether
it is possible for the people to get a
little more sugar without going to the
blackmarket and paying Rs. 6 to 8 per
kilo? Has the government thought
about it ? Is there any plan to ensure
better distribution of sugar to the com-
mon man ?

MR. SPEAKER : This question re-
lates to release of sugar to halwais and
his question relates to supply of sugar
to common

SHRI NAMBIAR: I am asking
about the policy of distribution,

SHRI SAYYAD ALI: [ want 10
koow from the Food Minister whether
he is going to release sugar for Ramzan.

SHRI ANNASAHIB SHINDE:
Some additional quantities have been
allotted for this purpose,

SHRI GADILINGANA GOWD:
After parl.ml de-control of sugar, ration
shops in Delhi are not at a]! supplying
sugar. What is the reason?

SHRI JAGIIWAN RAM : For sup-
ply by ration shops some quantity has
been sllotied to Delhi Administration,
though it is on a reduced scale. What
we were distributing previous to  this
arrangement was 1,59,000 tonnes for the
whole country. Now we are distribut-
ing 100,000 tonnes. Therefore, there
has been proportionate reduction in

supply by the ration shops.

SHRI GADILINGANA GOWD: 1
was told by the ration shop in South
Avenue that there is no sugar in the
ration shop.

SHRI PILOO MODY: Because

they have been more favourable to the
North Avenue.
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it %o 7to forerdt : 3w F 29 W
A i Y woa A AR 22 @
Y FIT QAT § 1 v elt wEveT F W
2 fr faeell Sy sarar - famedlt 80 &
AT wgat § fF i & avamg A
fereeit #Y P ace & ot § 9 gt
Srat ®Y fray qee € amwEr g

it strafre T < WA T A FT
Frer Fw femraar g1 faaar ww ganr
WY AT FTIAICE TTTTAT R |

=} §w ax wwt : faeelt & fg ag #g
wEfFgasa 2 @RE

st ®AT W A : TGN el 1S &Y
am sfw aare st safew < & S
oY /T T3 ST &Y AT & A T Y 1 5ER
HATET T 4T AT q@ A WA T
gaangat w1 fear sw 9 a1 f=d W@
FYer Fean smar 9 | foesit gefafasos
H g A 1 &1 59 fae f5 s
Fga wwa ¥ fog S faer
2, o foeft e & forg a1 ety
wefafagm & war w@iaw ¥ wwr
g 5 s RN w e faan
A | T4 FaAr A faee B G
FEwT 1 G g 77 Y et wufa-
fagws # faeeil & famw AT 3
T g HG gAargat SR IT, o
1 54 797 §9 7 fawar g, fog Y
aag ¥ fasdi ¥ 1w aga suRT 9%
w7 &, 741 {6 faeet & AY9 Aehe § ST
FAE A ARS: TAR 7

i AR TW c d qqan g fE
AT 935 FY g1 q@ar § i
AT F am 7 faedr w747 5ufr Aifa
& v wmar 747 &, T ®X 3W A
AT war @ 1 gafae e foet qafa-
frgua ¥ qhweafes sifat 3o %2
2, dtwar zat foe gw St faww
MN2F ! WA ARG qS WY
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& FwHAT AR | G J®Y I
fear 2, faar fe et 2w =y faar &4
T FEX T qrE A NAHAZ qTATR,
a1 feeet wefafasww # faar v
3 1 afea Ifs oot 1 vge & & swm=n
fadar @T &, IH AT T F TIw A
o T ey | it AT
amfe® R Ffas faear & 1 w7 a5
ARG FT e S, AW A
Q% At Inifes FogEs 91 g

TaA FIT I
. WagE BOARD FOR CEMENT INDUSTRY

+

*304. SHRI UMANATH :
SHRI E. K. NAYANAR :
SHRI K. RAMANI :
SHRI P, P. ESTHOSE .

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether the Second Wage Board
for Cement Industry has submitted its
report;

(b) if so, whether Government have
taken any decision thereon;

(c) if the reply to part (a) above
be in the negative, the reasons for the
delay; and

(d) when the repory is likely to be
submitted ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) Yes, Sir. The report of
the Wage Board was submitted to the
Government on 14th August, 1967,

(b) The recommendations made in
the report are being examined. *

(¢) and (d)_. Do not arise.

SHRI UMANATH : In view of the
fact that after the appointment of this

Wage Board the submission of the re-
port has taken such a long time and the
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workers had no relief whatsoever, [
would like to know whbether Govem-
ment have fixed any time limit for their
consideration and decision; if so, whem
do the Government hope to announce
their decision in this regard ?

SHRI HATHI : The decision will be
announced, I hope, very shortly—with-
in a fortmight or so. That is my expec-
tation. Secondly, perbaps interim relief
was given

SHRI UMANATH : No interim re-
lief was given. That is why I am ask-
ing this.

SHRI HATHI : No; it was given —
548 to all the workers covered by the
First Wage Board with effect from the
Ist January, 1965.

SHRI UMANATH: In the Indian
Labour Conference with regard to these
wage boards the understanding is that
ance a wage revision is made, for five
ywsthq'eshouldnotbemym
That means, i after five years
they are entitled to a second wage revi-
sion. Now, the wage boards are free
to make their own recommendation as
date of implementation. But I
like a know from the Govern-
since according to this under.
standing at the Indian Labour Confer-
ence the workers will be entitled to a
second revision immediately after five
years, whether Government would
assure this House that whatever recom-
mendations are finalised the decision or
agreement of the unions will be im-
plemented with retrospective effect,
that is, from the date of appointment
of this Commission.

to the
would
ment,

SHRI HATHI: I think, the Wage
Board will take this into consideration;
they will also recommend the date of
implementation of the award.

SHRI UMANATH : My question is
whether Government will assure this
Hmuse—ltlsmthehandsofthaGw

the understanding at the Indian Labour
Conference is that immediately after
five years they will be entitled to an-
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other wage revision, if the recommenda-
tion is not that it must be implemented
from the date of appointment of the
Commission, the Government will
undertake the responsibility of imple-
menting it from the date of appoint-
ment of the Commission.

SHRI HATHI: 1 will examine, 1
will not be able to give an off-hand
reply.

SHRI K. RAMANI ;: In view of the
long delay in submitting the Wage
Board recommendations and also in
view of the recommendations of a num-
ber of other wage boards which have
recommended interim relief to the con-
cerned workers and, further, in view of
the decontrol of cement and the indus-
try making a huge profit, and, out of
that profit, a portion has already been
distributed as donations to several poli-
tical parties, why did the Government
consider such an important thing

e interim relief to the cement
workers? In the First Wage Board,
rovide for that and also

Wage Board why they
such a step? Is it the
Government that t.he

: I said that the inte-
rim relief has been given.

SHRI K. RAMANI : That has not
been implemented.

SHRI NAMBIAR :
but not implemented.

It is only stated

_ SHRI HATHI : This is my informa-

First Wage Board with effect from 1st

~ January, 1965, at their meeting held at
Jaipur on 8th February, 1965, The
Government accepted the recommenda-
tions by Resolution dated 31st May,
1965. From the reports received from
the State Governments, it appears that
these recommendations have been fully
implemented.

&

NOVEMBER 28, 1967

Oral Answers 3094

PRICE OF SuGARr

. -}
*306. SHRI S. M. BANERIJEE :
SHRI V. KRISHNAMOOR-
THI : :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state : *

(a) whether it is a fact that sugar
in open market is being sold in big
cities at Rs. 6 to 8 per Kilo;

(b) if so, the steps takem to fix the
price of sugar in the open market; and

(¢) whether this matter has been
taken up with' the State Governments,
and if so, the steps taken by them in
this regard ? )

THE MINISTER - OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). Up to 22nd November, 1967
the Central Government was allotting
monthly quotas of sugar to individual
States and arrangements for distribution
of sugar at fixed prices within the
States were made by the State Govern-
ments. No sugar was allotted for sale
in the open market. With effect from
23rd November 1967, however, some
sugar has been released for free-sale in
the open market. The price of this
sugar will be established after its arrival
in the market. It is not proposed to
fix any price for such sugar.

SHRI S. M, BANERJEE : I would
like to know what were the circums-
tances under which Government decid-
ed to have a partial decontrol of sugar.

‘Is it a fact that after this announce-

ment, the price of sugar in the open
market has gone up by at least Rs. 2 to
Rs. 3 or more? I would like to know
whether any price is being fixed for
sale in the open market and. if so, what
is the price?

SHRI ANNASAHIB SHINDE : It
has been made specifically clear. Sugar
is being distributed in the country under
two categories, The first is controlled
category and that would go with con-
trolled price. The sugar which is made
available, under second category, for
free market sale would be sold at open
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.

market price. As to why the decision
was taken, the hon, Minister has made
the statement on that policy decision.
1 would like to say that the situation
in the sugar industry was very difficult.
As the bon. Members arc aware, in the
years 1965 and 1966, we had the pro-
duction of 35 lakh tonnes. Then, as a
result of fall in acreage of sugarcane
and competition from jaggery and
khandsari, the production came down
to 21 lakh tonnes. I am giving the
broad figures. This year, it was appre-
hended that sthe productioh may go
down even to 17 or 15 lakh tonnes and
that, as a result of that, there would be
an acute scarcity of sugar in the coun-
try. Moreover, as a result of fall in
production, all industries which are
dependent on molasses, etc. will be in
serious difficulty. In competition with
jaggery and khandsari, the factories
were not likely to get adequate quan-
tities of cane if no policy change was
effected. .

SHRI ANNASAHIB SHINDE: In
regard to these matters, the Chief
Ministers were also consulted and many
of the Chief Ministers, in fact, suggest-
ed complete removal of the control tak-
ing into consideration the serious situa-
tion on the sugar production front, but
the complete removal of contro. v.ould
have been a hazardous step,

it %y fermar : o wpe WPl 7 &
fraT gz & a3 7

SHRI ANNASAHIB SHINDE : Al-
most all the Chief Ministers except one.

SHRI UMANATH: Who is that
one?

MR. SPEAKER : No, no.

SHRI ANNASAHIB SHINDE : We
should pot go into that now.

This matter was considered in detail
and the result was that this step was
taken and, I think, it will encourage
production. Unless the production is
increased, the problem of consumers
will not be solved.

SHRI S. M. BANERJEE : There is
scarcity of sugar or fall in sugar pro-
duction from 28 lakh tonnes to 19 to

20 lakh tonnes. In view of the wvarious .
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scandals in the sugar industry, right
from production to procurement and
also in distribution. I would lke to
know whether Government propose to
set up any Commission to go into the
various points which result in serious
scandals in the sugar industry,

SHRI ANNASAHIB SHINDE: 1
do not think that there is any serious
scandal in the sugar industry. The hon.
Member must have addressed the ques-
tion before partial decontrol. At that
time no sugar was available in the open
market. Even now it has just started
coming in. It will take some time be-
fore sugar comes into the open market
and is available to the consumers be-
cause orders were issued on the 23rd
and some factories might have received
the orders omly yesterday or the day
before. So, it will take some timé be-
fore sugar is available in the open
market., The price may stabilise after
some time.

It is not correct to say that there has
been any scandal in the sugar industry.
The hon. Member is unnecessarily mak-
ing an allegation.

SHRI S. M. BANERIEE : Sugar was
available in the open market, even be-
for this. May be, in big cities where
statutory rationing or modified ration-
ing s going on, sugar was available in
the ration shop, but in many places,
specially in the rural areas, sugar was
being sold at Rs. 10 to Rs. 12 per
kilo. ...

SHRI K. N. TIWARY : Nowhere it
is sold at Rs. 10 to Rs. 12 per kilo.

SHRI1 S, M. BANERJEE : Mr, K. N.
Tiwary says something here, but he says
something else in the Central Hall.
(Interruptions)

SHRI K. N. TIWARY : Mr. Baner-
jec speaks against Rajas here but does
something else in the Central Hall
(Interruptions)

MR. SPEAKER : Order, order,

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : Mr. Banerjee is talking of the
period when no free sugar was permif-
ted to the factories; whgtever sugar was
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produced in the sugar factories was
allotted by the Central Government to
the wvarious State Governments, and so
far as the internal distribution in any
particular State was concerned, that was
to be made by the State Government
concerngd, whether by statutory ration-
ing or partial rationing or fair price
shops or whatever method they could
undertake for the distribution of sugar
allotted to that State Government; it
was the respoansibility of that State Gov-
ernment. But there is no denying the
fact that it might have been possible
that a certain category of conmsumers
who received sugar sold a certain quan-
tity as free sugar at a price higher than
the coatrolled price; that might have
happened, but there was no free sugar
permitted to the factories....(Interrup-
tions)

SHRI V. KRISHNAMOORTHI : Be-
fore the Central Government assumed
the responmsibility, everything was left
with the State Government—oproduction
of cane and fixing of price. That was
a polden period. Mr. Speaker, you
will remember, at that time, during
1949, in Madraswhm Mr. Ramaswamy
Reddiar was the Chief Minister, the
price of cane was Rs. 56 per tonne and
sggar was being sold at 50 Paise per
kilo.

MR. SPEAKER : That was long long
ago. What is his question ?

SHRI V. KRISHNAMOORTHI :
Now neither the farmers nor the con-
sumers are benefited; only the black-
marketeers are benefited, Now the price
is fixed at Rs. 73 per tonne and in
spite of the farmers are not benefited;
the consumers are also not benefited.
The hon. Ministers are mentioning an
open market price of about Rs. 5 per
k.g of sugar. But aftr the relaxation
of price control, there are people offer-
ing Rs. 350 per bag of sugar in the
factory, and ultimately they are going
to sell it at Rs. 4 or 5 per kg Wil
Government decentralise the production
and distribution of sugar and leave it to
the State Government again so that the
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duced ?

SHRI JAGJIWAN RAM : So far
my information goes, the amu
getting a fair price. That was the whol
scheme. As I have explained, the price
of Rs. 2,75 per maund that had been
fixed was a notional figure to determine
the price for the 60 per cent controi-
led sugar that we would take; and the
intention was that the farmer should
be paid a price higher than Rs. 2.75,
and that is happening in the country by
and large and they are being paid much
more than Rs. 2.75 in various parts. In

2he

some agreement with the factories that
they will supply at the minimum fixed
price, but in the profits that the facto-
ries will make out of the sale of the 40
per cent free sugar, the cultivators
would be given some share.

SHRI V. KRISHNAMOORTHI : Is
there any machinery to implement that
agreement for share in the profits ?

SHRI JAGJIWAN RAM : That
al'terthel‘reesugarhasbem
duced and sold. That has not been
duced yet. But I understand from
representatives of the growers them-
selvamattheyhavebemgmgm-
thing more than the mmmmpnce
fixed; it is a very good thing; so far

FXEH

my mformation goes, mw'hmumlhe
country is sugarcane being sold at
Rs. 2.75; it is being snpplied by the
cultivators at a higher price, and in
some areas, at a still higher price, in

meareasmecompehuoni.ssohen
that.

SHRI S. M.. BANERJEE :
the price that he has fixed ?
not going by Rs. 2.75.

SHRI JAGIIWAN RAM : It is Rs. 4
at some places, and Rs. 4.50 at some
other places, and in some places it is
Rs. 5; at some places in the beginnisg
they started with Rs 3.50.
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SHRI S. M. BANERJEE : Why not
raise the price ?

SHRI JAGJIWAN RAM : The culti-
vators are profiting under the scheme

and so far as the impact of the free
sugar is concerned, that will be felt

only when the free sugar comes to the
market. The scheme has started only
on the 23rd, that is, about four days

ago.

St TR AE® Qe |1 AT WERT
ag 9T ¢ f o ST a3 g fedar
qr aq WY Wa F AW A G e R
Tt fega &Y W o o aifers e
#ie Frifers arferor @ o n frifaa
Y Faw wgd 7 € faaf $ @
AR W\ & dv A FARER F
g F otg fear w@w ? afz dar
& @ T g A oY gAY Aifa § O
[ F AT F ot e Frafag W
9T frar gaF fag ot w1 Fvemr g=
wfadt ¥ a0 a1 ar &<FIR F /e

-4

St Swreitae T @ ST G FET, fRe
# g ga dt ag ¥ wr FER
A IWE 1 g TEd Mg ol
T F@ x5 gy fod wed T § @
difee, g & wag ffoe ok ag
FET @ A @ f et Tow weere
fas wgdi 3t @ A 3 & gt
g A FE ww wew g A
g 7 i F Pefefteqe wrfaen
frar & 1 fem 7g & Sawmw @
ST FLHTU T & Srear a3 | agi
Fdrgn faeare 7 fadaw a8 FTasa
& & &1 g9 T 7Y g9 q3@ & aifew
afsa R & 1 N frer =rfee,
AR ATAIF & |

SHRIMATI SUCHETA KRIPA-
LANI: In view of the difficulty that
the sugar industry is facing, as describ-
L86LSS/67--2
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ed by the two Ministers, and im view
ofthéfactthatthesuwisbung
sold at a very high rate, is it not pog:-
ble for Government to think of revis-
ing the sugarcane price ?

SHRI JAGJIWAN RAM : No, at this
stage I do not consider complete decon-
trol desirable.

SHRI TENNETI VISWANATHAM :
Whenever the question of controls
comes, in justification thereof scarcity
of supplies 1s pleaded. Today we have
partial decontrol, that is, partial surplus
and partial scarcity. Is the Minister
sure that this partial decontrol will suc-
ceed in any way? Partial decontrol is
something like partial chastity.

SHRI JAGJIWAN RAM: My old
friend speaks from experience.

SHRI D. N. PATODIA : The hon
Minister has said that 60 per cent of
the sugar is controlled and 40 per cent
left free. As a matter of fact, the
sugar factories have to purchase
their entire requirements of sugar-
cane in the open market where the
price is much higher than Rs. 2.75. Is
nafactthatmrespectofﬁopercent
of sugar for which the price is control-
led, the sugar mill industry is incurring
a very heavy loss and it will be difficult
for it to make up this loss by selling
only 40 per cent of the production in
the open market? Secondly, may I
know why some of the sugar factories
controlled by Government have not
started working ?

SHR1 JAGIIWAN RAM : The whole
scheme was conceived with a view to
enable the factories to pay a higher
price in competition with the gur indus-
try; 40 per cent of the production was
left free to them to dispose of in the
open market with a view to compensate
them for the loss that they will incur
on the 60 per cent by having to pay a
higher price for the cane. So far as
government-controlled factories are con-
cerned, they are going to start.
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WRITTEN ANSWERS TO QUES-
TIONS

RATIONING PoLICY

*308. SHRI D. C. SHARMA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any review of the ration-
ing policy has been made in view of
the new crops: and

(b) if so. the results thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The food policy to be followed
during 1967-68 was generally discussed
it a Conference of Chief Ministers held
in New Delhi on 26th and 27th Septem-
ber, 1967. The consensus at the Con-
ference was that the present system of
distribution and rationing of foodgrains
should continue.

Co=OPERATIVE MOVEMENT

*309. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the co-
operative movement has not made much
headway in the country;

(b) if so. the reasons therefor; and

(c) the efiorts made to develop and
strengthen the co-operative movement
during the Fourth Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 M. S. GURUPADASWAMY) :
(a) No, Sir.

(b) Does not arise.
(c) A statement is laid on the Table

of the House. [Placed in Library, See
No. LT-1760/67]
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JoB SEcURITY IN Ol COMPANIES

#310. SHRI UMANATH :
SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI GANESH GHOSH :
SHRI K. RAMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state ;

(a) the progress made by the Com-
mission of Enquiry for the Oil Industry
regarding job security of workers;

(b) when the report is likely to be
submitted by the Commission; and

(c) the steps Government propose to
take to stop the so-called voluntary re-
tirement scheme while the work of the
Commission is going on?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) The Commission has
made satisfactory progress.

(b) By February 29, 1968 according
to the present estimate,

(c) At a tripartite meeting held om
April 28, 1967 the Qil Companies were
tequested to maintain siatus que during
the pendency of the proceedings of the
Commission of Inquiry.

WAGE BOARD FOR ENGINEERING
INDUSTRY

#311. SHRI BHAGABAN DAS:
SHRI JYOTIRMOY BASU :
SHRI VISWANATHA

MENON :
SHRI P. P. ESTHOSE :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the progress made by the Wage
Board for Engineering Industry so far;

(b) when the report is likely to be
submitted to Government; and

(c) the reasons for the delay 7
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Public hearings are over
and the Board has started deliberations
to reach conclusions about its final re-
commendations,

(b) It is not possible to indicate at
this stage when the Board would be
able to submit its report.

(c) The Board was constituted in
December, 1964 and it has made re-
commendations for interim relief. Con-
sidering the size and the hetrogenous
nature of the Engineering Industry and
the complexity of matters to be dealt
with it is felt that there has been no
avoidable delay.

Sugar MiLLs N U.P.

*312. SHRI MARANDI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that 13 sugar
mills in West U.P. are facing closure
due to the high price, of gur and Gov-
crament’s decision to retain control over
60 per cent of sugar production on the
basis of the new season’s yield; and

(b) if so, the steps considered by
Government to avoid such a crisis ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). It is true that on account of
high prices of gur the sugar factories
in Meerut Division of West U.P, are
cxperiencing difficulty in securing sup-
plies of sugarcane at prices below
Rs. 15/- per quintal. The recent fall
in price of gur should improve the

PRICES OF FERTILIZERS

*313. SHRI RAM KISHAN
GUPTA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) how the prevalent prices of ferti-
lizers in India compare with those in
Pakistan, Japan, U.S.A. and the UK,
and
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(b) whether it is a fact that the
prices in India are comparably much
higher than those in the said countries
and if so, by what percentage ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1761/671.

Wacc Boarp For IroN OrRe MINING
INDUSTRY

*314. SHRI K. RAMANI :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA

GOPALAN :
SHRI P. GOPALAN :
SHRI SEQUEIRA :
SHRI KAMESHWAR SINGH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

_ (a) whether it is a fact that the recom-
mendations of the Wage Board for iron
ore miaing industry have not been im-
plemented;

'

(b) if so, the reasons therefor;

(c) whether it is a fact that the Goa
Mining Labour Welfare Union served
notice for one-day strike on the 3rd
November, 1967 against the non-imple-
mentation of the Wage Board's recom-
mendations; and

(d) if so, the steps taken by Govern-
ment to implement the Wage Boards
recommendations ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b). Complaints to
this effect have been received. The re-
ported difficulty relates mainly to the
capacity of individual units to bear the
incidents of wage increase.

(c) A token strike was staged om
3rd November, 1967. The Union, how-
ever, did not serve any notice regarding
the token strike,
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(d) The recommendations of the
Wage Board are not statutory, The
officers of the Cantrel Industrial Rela-
tions Machinery are making all endea-
vours to secure implementation through
advice and persuasion. In Goa, a dis-
pute on the subject has been taken up
for conciliation.

INCENTIVES To FARMERS

*315. SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the
F.A.O. Annual Report for 1967 is high-
ly critical of the lack of economic in-
centives provided by Government to
farmers for increasing production of
foodgrains;

(b) whether the report has further
stated that the so-called ‘support’ prices
in India do not benefit the actual culti-
vator in the village, but are only meant
for secondary markets; and

(c) if so, whether Government pro-
pose to amend their existing agricultural
prices policy in the light of the F.A.O."s
structures ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
As can be seen from the Report itself,
F.A.O. have acknowledge that recently
Government of India have taken steps
to provide incentive prices to the far-
mers.

(b) and (c). A view has been no
doubt expressed in the Report that the
small cultivators may not be able to
derive advantage from the minimum
support prices. For every crop season
the Government of India, in consulta-
tion with the State Governments, fix
procurement prices which are invaria-
bly higher than the minimum support
prices. All purchases are made at the
procurement prices and the Govern-
ment of India, through the Food Corpo-
ration of India and the State Govern-
ments, have also been taking steps to
see that sufficient number of purchasing
points are set up to ensure that any
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cultivator wishing to sell his produce,
gets at least the procurement price an-
nounced by the Government, Since the
policy of providing remunerative and
incentive prices to the farmers and en-
abling him to get such a price is being
followed by Government, the question
of changing the existing policy in the
light of the F.A.O.'s observations does
not arise.

WAGE BoARD FOR HEAvY CHEMICALS
AND FERTILIZER INDUSTRIES

*316. SHRI P, RAMAMURTI :
SHRI P. GOPALAN :
SHRI P. P. ESTHOSE :
SHRI  SATYA NARAIN
SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the progress made by the Wage
Board for heavy chemicals and fertilizer
industries;

(b) when the report is likely to be
submitted;

(c) whether the recommendations re-
garding interim relief have been imple-
mented by the employers;

(d) if not, the reasons therefor, and

(e) the steps Government propose to
take to persuade the employers to im-
plement the recommendations ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) The board has made re-
commendations for an interim wage
increase. It has also held public sittings
at Bombay, Bangalore and Delhi, to
hear the parties.

(b) The public hearings are expect-
ed to conclude next month and the
Board will then hold meetings to fimalise
its recommendations. It is not possible
to say precisely when the report will
be submitted to Government.

(c) The recommendations are re-
ported to have been implemented par-
tially in Kerala, Andhra Pradesh and
Madras. Progress reports from other
State Governments are awaited.
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(d) and (e). The recommendations
have no Statutory force. Their imple-
mentation is being secured by State
Governments, mainly through persua-
sion and advice and the bargaining
strength of the workers themselves,

MILE SHORTAGE IN DELHI

*317. SHRI M. L. SONDHI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether in view of the periodic
short supply of milk and resultant hard-
ships to the citizens of Deflhi, Govern-
ment have made efforts to augment sup-
plies on an assured and constant basis;

(b) whether acting on the recommen-
dations of the Kurien Committee Re-
port, the Delhi Milk Scheme authorities
have been able to dislodge traditional
milk handlers from places where they
are firmly entrenched;

(c) the experience of the D.M.S. to
procure through cooperatives and the
number and places of chilling centres
which have been handed over to the
cooperatives;

(d) whether the D.M.S_ has fully ex-
plored the cow milk area of Bikaner
and the quantity of milk, if any, being
procured from Bikaner; and

(e) whether there is any proposal
to extend the radius around Delhi from
where the milk for D.M.S. should be
collected as was indicated by the Kurien
Committee ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) No, Sir.

(c) D.M.S. has not been successful
in procuring substantial quantities of
milk through Cooperative, Kithore
Milk Collection and Chilling Centre
was handed over o U.P. Pradeshik Co-
operative Dairy Federation in Septem-
ber, 1964. The Federation did not find
it profitable to run this Centre and has
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returned the same to D.M.S. in April
this year.

(d) The present handling capacity at
Bikaner is limited to the quantity of
milk that can be frozen at the ice fac-
tory where milk is frozen before being
transported to Delhi. During flush
season up to 16,000 Kgs. of milk per
day was procured.

(e) Area of procurement of milk by
D.M.S. in U.P. is limited by a number
of milk product factories in districts
neighbouring D.M.S. milk shed. Ai-
tempts are being made to extend the
procurement area in Haryana and
Rajasthan,

Take-OvER OF RICE MILLs

*318. SHRI HARDAYAL DEV-
GUN : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether there is any proposal to
take over rice mills by Government;

(b) if so, the details thereof; and

(c) if mot, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (c). There is no proposal at present
before Government for the taking over
of all rice mills. Taking over of all
the rice mills in the country would
mean payment of compensation and
this will involve a huge financial outlay.
Further many of the existing mills are
inefficient and have obsolete machinery
and it may not be worthwhile taking
over such mills. Again, the process of
taking over unless it is properly plan-
ned, would result in dislocation of
supplies. For all these reasons it has
been felt that the modernisation of the
rice milling industry and the setting up
of more rice mills in the cooperative
and in the public sector should be first
taken up before the question of take-
over of rice mills is considered.
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LAND REVENUE

*319. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be plea-
sed to state :

(a) whether, as a consequence of
Land Revenue remissions by States, de-
velopment of the said States has been
retarded;

(b) whether the States which have
remitted land revenue will be directed
to make up the deficit by other taxes;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
To the extent that there is a shortfall
in the resources of the state as a result
of remissions in land revenue, the total
resources available go down and the
_development of the States suffers’;

(b) and (c). Land revenue is a
State subject and, therefore, the ques-
tion of the Centre issuing any direc-
tions m this regard does mot arise.

DaL ScarciTY N WEST BENGAL

*320. DR. RANEN SEN : Will the
Mir'ster of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware
that the Dal merchants of West Bengal
are not taking delivery of Dal from the
Rajlway wagons and sheds in  West
Bengal creating an artificial scarcity of
Dal in the state;

(b) whether it is a fact that the
State Government have requested the
Centre to vest in the State special pow-
ers under the Essential Commodities
Act, 1955; and

(c) if so, the steps taken by the
Central Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
It has been reported by the Govern-
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ment of West Bengal that consignments
of pulses which arrived by rail in Cal-
cuita are not being cleared by the
parties, thus creating artificial shortage
in the market.

(b) The State Government have sug-
gested an amendment to the Essential
Commodities Act as well as an amend-
ment of the Rules under Indian Rail-
ways Act.

(c) The matter is under active con-
sideration of the Government.

INTEREST ON ProvVvIDENT FUND
ACCUMULATIONS

*321. SHRI S. R. DAMANI : Wiil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether a final decision has been
taken to allow investment of Provident
Fund accumulations in other types of
securities to enable the provident fund
to earn more income to pay interest to
the subscriber at a high rate; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) and (b). During the
current financial year Government has
permitted the investment of upto 209%
of the workers® provident fund accumu-
lations in any Government Securities
whether created and issued by the
Central or any State Government; the
balance has to be invested in specified
Central Government securities. The
position will be reviewed next year.

ELECTION PETITIONS

*322. SHRI GULAM MOHAMMED
BAKSHI : Will the Minister of LAW
be pleased to state :

(a) the number of election petitions
pending and the number of petitions
disposed of by the election tribunalx
in Jammu and Kashmir upto the end
of October, 1967,

(b) the number of undecided cases
and the reasons for their remaining un-
disposed of so far; and

(¢) how long it will take to dispose
them of ?
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THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) and (b).
57 election petitions filed in respect of

. the Jammu and Kashmir Legislative
Assembly were referred to Election
Tribunals.

Only one of thesc petitions was dis-
posed of by the Election Tribunal,
Srinagar.

Another was dismissed for default by
the Election Tribunal, Poonch, but an
application for the restoration of the
petition was filed.

On coming into force of the Jammu
& Kashmir Representation of the Peo-
ple (Second Amendment) Act, 1967,
on the 12th September, 1967, all the
56 petitions stood transferred to the
Jammu & Kashmir High Court. No
intimation has so far been received
about the disposal of any of these peti-
tions by the High Court.

(¢) As these petitions are with the
High Court, it is not possible to say
how long it will take to dispose them
off.
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SupPORT PRICEs FOR WHEAT AND GRAM
324, SHRI SHRI CHAND GOEL :
SHRI P. N. SOLANKI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have decid-
ed to increase hte minimum support
prices for wheat and gram for the year
1967-68 crops which are to be mar-
keted during the 1968-69 season:

(b) if so, the extent of the increase;
and

(c) the ecffect of the increase on the
general price level ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) In respect of wheat, the increase
ranges from Rs. 2.25 to Rs. 2.50 per
quintal while in respect of gram Rs. 3
per quintal.

(c) No effect is anticipated as the
procurcment prices and the market
prices are higher than the minimum
support prices.
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Foob CORPORATION OF INDIA

*326. SHRI PREM CHAND VER-
MA. : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the State
Governments are openly opposing the
working of the Central Food Corpora-
tion in their areas and would not per-
mit them to work;

(b) if so, which of the States have
raised difficulties in the working of the
Corporation; and

(c) the action the Central Govern-
ment propose to take to meet the situa-
tion ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (c). No, Sir. The role of the Food
Corporation of India and the functions
to be performed by it in a State are
determined by mutual discussions bet-
ween the State Government concerned
and the Corporation,

IMPORT OF RICE

*327. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that a rice
import deal was made by Government
through the Bombay firm of Louis
Drefus regarding import of white rice at
about 190 dollars per ton with 40 per
cent broken when offers were made to
sell similar rice at 186 dollars per ton
with 35 per cent broken;

(b) if so, the quantities involved;

(c) whether any inquiry has been
ordered into this deal; and

(d) if so, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No, Sir.

(b) to (d). Do not arise.
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PrOGRESS IN PROCUREMENT oF Foob-
GRAINS

*328. SHRI D. C, SHARMA :
SHRI BHOGENDRA JHA :
SHRI DEORAO PATIL :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the progress made by wvarious
States so far in their grain procurement
drive;

(b) how far the Centre's expecta-

tions in this regard have been fulfilled;
and

(c) how far it is going to reduce the

country’s dependence on imported
grains ?
THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). Though the procurement of the
current kharif foodgrains has started
in some of the States, in many States
it will start only from the middle of
December. In the areas where procure-
ment has already started, the progress
is satisfactory. It is, however, too early
to say whether Government's expectation
in the matter of procurement of food-
grains during the current year will be
fulfilled.

(¢) Procurement of foodgrains does
not increase the availability in the coun-
try and, as such, it cannot affect im-
ports. Imports can be reduced only
by beiter production. With the good
production expected, it should be possi-
ble to reduce the country’s dependence
on imported foodgrains during the cur-
rent year.

TELE-COMMUNICATIONS
PAKISTAN

¥329. SHRI INDRAJIT GUPTA :
SHRI D, C. SHARMA :
SHRI BIBHUTI MISHRA :
SHRI MOHAN SWARUP :

LINE WITH

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether tele-communication links
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with both wings of Pakistan have mow
been restored; and

(b) if so, whether they are operating
satisfactorily ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL) : (a) Yes, Sir. The telecommu-
nication links with both wings of Pakis-
tan have been restored (from 1-11-67);

(b) The performance is reasonably
satisfactory.

REJECTION OF NOMINATION PAPERS IN
I.& K.

+330. SHRI GULAM MOHAM-
MAD BAKSHI : Will the Minister of
LAW be pleased to state:

(a) whether it is a fact that nomi-
nation papers of 141 persons were
rejected at the time of General Elections
in Jammu & Kashmir; and

(b) if so, on what g!.'ol.mds these
nomination papers werle rejected ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) (a) The
number of candidates whose nomina-
tion papers were rejected was 140 and
not 141,

(b) The grounds, on which the no-
mination papers were rejected, were :—

(i) Oath of allegiance to the Con-
stitution not made and subs-
cribed before the authorised
officer;
certified copy of the relevant
entry in the electoral roll or a
proper copy of the relevant
part of the electoral roll not
produced before the Return-
ing Officer;
failure to make the security
deposit;
subsisting comtract
State Government;
holding office of profit under
the State Government;
nomination paper not duly
signed by proposer or candi-
date; and
candidate less than 25 years
of age,

(i)

(iii)
(iv) with the
(v)

(vi)

(vii)
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EFFECTS OF VANASPATI GHEE

2071. SHRI BABURAO PATEL :

Will the Minister of FOOD AND AG-
RICULTURE be pleased to lay on the
Table a copy of the Report on the effects
of Vanaspati prepared by the Jzatnagar
(Bareilly) Governmemt Laboratory in
October, 1965 on rats and details of
the experiments carried out on rats and
state :
(a) the details of the information
which Government have on the in-
jurious effects of Vanaspati on human
health; and

(b) the action taken by Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : No
report on the effects of Vanaspati on
rats has been prepared by the Indian
Veterinary Research Institute, Izat-
nagar in October, 1965. However, that
Institute had prepared a report entitled
“Studies in Fats, Oils and Vanaspatis™
in 1950, which is a priced publication,
haviag been published by the Indian
Council of Agriculture Research in
1956. A copy of the report has been
made available to the Parliament
Library. )

(a) The researches reported in the
above publication were carried out at
the Izatnagar Laboratory during 1944-
50; and, as the conclusions reached
were contrary to the existing knowled-
ge in this regard, systematic researches
were initiated by the Government, on
a collaborative basis, in a number of
national laboratories, including the
Izatnagar laboratory itself, to assess the
correctness or otherwise of those con-
clusions. These researches showed that
vanaspati with melting point of 37°C
has no deleterious effect as compared
to raw or refined groundnut oil.

Subsequent researches carried out at
the Nutrition Research Laboratories,
Hyderabad, under the auspices of the
Indian Council of Medical Research,
have shown that excessive consumption
of fats rich in saturated fatty acids like
vanaspati. butter, ghee and coconut oil,
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as opposed to fats rich in poly-unsatu-
rated fatty acids like liquid vegetable
oils (other than coconut oil) leads to
increase in serum cholesterol levels,
which have been found to be associated
with increased incidemce on coronary
heart disease. Dietary surveys have
shown that the great majority of the
population in this country have a low
fat intake; in the Councils view, it
would be advisable for persons whose
fat intake is large, to include in their
dietary a fair proportion of liquid oils. .
(b) Does not arise.
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EMPLOYMENT EXCHANGES IN GUJARAT

2073. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
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LABOUR AND REHABILITATION-
be pleased to state : ’

(a) the number of educated and un-
educated persons seeking employment
through Employment Exchanges in
Kaira District of Gujarat at the end of
April, 1967;

(b) the number of Graduates
post-graduates amongst them;

(c) the number of persons amongst
them belonging to Scheduled Tribes,
Adivasis and other Backward classes;
and

(d) the measures being taken by
Government 10 remove unemploy-
ment amongst the educated persons?

and

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) to (c). Lattest available
figures* of educated (Matriculates and
above) job-seekers are given below :

Category of No. on Live No. on live regis-
applicants. Register as ter as on 31st De-
on 30th  cember, 1966
Jure 1967

“All type of Scheduled Scheduled
applicants Castes®  Tribes**

1 T2 3 4

“Below Matric 3,643 493 7
(including

illiterates)

Matriculates 2,740 248 2
(including Hig-

her Secondary

passed and

Intermediates).

Graduates 260 11
Post-graduates 15 2

ToraL: 6658 754 9

sStatjstics about education qualifica-
tions of persons registered with the
employment exchanges are collected
as on 30th June and 31st Decem-
ber of each year.

*sData relating to Scheduled Castes
and Scheduled Tribes is collected
at annual intervals ending Decem-
ber of each year. Separate infor-
mation regarding Adivasis and other
Backward classes is not available.

(d) Various development schemes in
the Plans are expected to lead to larger
ecmployment opportunities for the unem-
ployed including the educated,
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IMPORT OF RUSSIAN TRACTORS

2074. SHRI BIBHUTI MISHRA :
Will the Minister of FOOD _AND
AGRICULTURE be pleased to state the

" reasons for delay in issuing Import
Licences for 4000 more of DT-14B
Tractors from Soviet Union  during

1967-68 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : In
Jamuary, 1967, an agreement was signed
between the State Trading Corporation
and the Soviet Suppliers for the supply
of 2,000 DT 14-B tractors to meet the
requirements for 1967-68. The ques-
tion of making further imports during
1967-68 is under consideration, keeping
in view the actual requirements in diffe-
rent States and the portion of the de-
mand that can be met from indigenous
sources.

TF.LE!_’HDNE. FaciLITIES AT CUDDALORE

2075. SHRI V. KRISHNAMOOR-
THI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether Government have sup-
plied necessary equipment for expand-
ing the telephone facilities at Cuddalore:
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE |IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL) :
(a) The telephone exchange has been
expanded from 300 lines to 500 lines
in October, 1967. Further expansion
by 100 lines is expected to be completed
by December, 1967. Action has been
taken for supply of cables and other
stores.

(b) Does not arise.
SINKING OF TUBE-WELLS IN GUJARAT

2076. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

€a) whether it is a fact that the
Government of Gujarat have asked for
loan for sinking tube-wells in the State
during 1967-68;
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(b) if so, the nature of the loan
asked for by the Gujarat Government;
and

(c) the Gowvernment's reaction therc-
to?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE) : (a)
to (c). No request for sanction of loan
for sinking of tubewells in the Gujarat
State during 1967-68 has so far been
received from the State Government
in the Ministry of Food, Agriculturc.
Community Development and Coope-
ration, However, during the current
financial year, 1967-68, the Planning
Commission has approved an outlay of
Rs, 5.39 crores for minor lbrrigation
Schemes within the State Plan for
Gujarat.

According to the revised procedorc
for the release of Ceptral financial as-
sistance to the States introduceg from
1958-59, the sanction for the release of
Central assistance in the form of loan
and grant is issued under the Heads of
Development such as ‘Agricuftural Pro-
duction’, ‘Minor Irrigation’ and ‘Land
Development’, etc. instead of scheme-
wise sanctions. In accordance with the
revised procedure, necessary Central
assistance by way of loan and grant for
the minor irrigation schemes, including
tubewells, will be sanctioned to the
Gujarat Government towards the closc
of 1967-68 on the basis of the expendi-
ture figures to be received from them.
In the meantime, ways and means ad-
vances are sanctioned b ythe Govern-
ment of India to the State Governments
to meet expenditure on Plan Schemes.

RELIEF MEASUREs IN TRIBAL AREAS

2077. SHR1 NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Tribes Advisory
Council has alleged inadequate relicf
measures in scarcity areas of tribal rc-
gions in Guijarat; and

(b) if so, the assistance rendered bv
Government to the Gujarat Govern-
ment to provide for relief measures?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a) :
A report has been called for from the
Gujarat Government. It will be placed
on the Table of the Sabha soon after it
is received

(b) The following assistance has been
given by the Government of India to
the Gujarat Government for relief of
the people affected by drought :—

1. Financial assistance to the extent
of Rs. 92.025 million has been
given to the State Government
for expenditure towards relief
operations, purchase of agricul-
tural inputs, etc., during the
years 1966-67 and 1967-68 so
far.

2. 3,500 tonnes of gift wheat and
2,000 tonnes of gift maize have
been allotted this year to the
State Government for free dis-
tribution as gratuitous relief.
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4. The Gujarat Government was
allotted 3 gift vehicles last year
for use in relief operations. One
more truck has been allotted
this year.

AR ® wEeear AT

2078. =it %o o ifere : TT WA
aw wfw #d ag T 7 oFar F<A
f¥ -

() *1 wsz w2w 7 wWEHQ AT-
R F Gge T % fAw F@ T
1967-68 § HEW W3W ALHFX &1 X
FGAT TEIAT 2 F F1S qq0qT K 8 ;
E 123

(&) afz g, a1 aeeve=dl SOy
arg?

wmw, sfw, amafes foee qon
HESTC ATy | e qar (st /e

ey ) ;- (F Tl
3.353 kgs. of biscuits have also SN0 ¥ ) (F)
been allotted th's year for free i qgT FAEET &
distribution  amongst children () fa=r ot T
and expectemt/pursing mothers. A fwar war §i—
T TT W
DIEC LAl R
. 9T FIGEAT ST 42.20 48.70
2. &7 gIT A4S 5 JIFAC 37.45 9.80
3. ofg = ferdeon fafg &1 g 57.00
4. If7 #7925 ¥ 5 U9 A7 AR 96.00
TR 175. 65 115.50

weqTEd faww

2079. =Y o Fo Aifw : 7 ww
v xfw 7t 7 a1 For I

(%) dradragadty giemm &Y s=afa
T e WeW § womyred fawm gam
¥ fag feast «for foag &1 o ;
#

(@) W dadia den F o
2w & frg. et b <ol o & 7

wra, wfy, amnfor feew o
wAaTeT | T W (ot s
arfym R ) : (%) ey Al dwen
¥ wafa & ooy waw §  wyeqTed
fawme & foq 39" 50 1@ WA F¥ FA



3123 Written Answers AGRAHAYANA 7, 1889 (SAKA) Written Answers 3124

e frae Sy wf 4t Hadh Derafa
F da B T ¥ T 8°63
a1 T ¥t 0F Jfatea ofw & 1
L

(=) = Fierr & SR weg w3
# aeaqrEa & 97 159, 69 9T w9F
Frufr st v d fraa Y 7€ 2

UNEMPLOYMENT IN GUJARAT

2080. SHRI D. R. PARMAR : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of educated unem-
ployed persons enrolled in the Employ-
ment Exchanges in Gujarat State during

1966-67 and the current year upto
September, 1967 and the number of
Scheduled Castes and Scheduled Tribes
candidates among them;

(b) how many of them are techni-
cally qualified; and

(c) how many of them were employ-
ed through Employment Exchanges
stating the numbers of technically qua-
lified and Scheduled Castes and Sche-
duled Tribes persons separately ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). Latest available figures* of
educated job seekers (Matriculates and
above) are given below :—

Category of
applicants

No. on Live No. of placements
Register as on effected during
3lst 30th January-  January-
December, June December, June
1966 1967 1966 1967

(1) Educated persons

(Matriculates 33,262 41,944 7,022 2,765
and above)

(2) Scheduled Castes
(Matriculates 2,627 g 1,493@  666@
and above)

(3) Scheduled Tribes
(Matriculates 727 hed 687@ 3va
and above)

(4) Technically 4,129 5,765 1,051 573
qualified persons
e faw W | 36 ™ It & v e &% w1 2@ ey

g
_ 2081 ot sierT '"L'\' fi: i (@) =& aTEA § @UET 3R & wrew
FRARTIARTOFAE e e e &t atw

(%) TR EER ¥ (Taea™)
¥ afa fa siwew faaedt g% &9 1

farmelt SR HT9 & T T §;
T

*Statistics about educational qualification of persons_registered with the employment
elchn?ﬁns are collected as on 30th Jupe and 31st December of each year.

**Ipformation is not available as it is collected at annual intervals ending December

of each year.

igures relate to all categories (including illiterates) of Scheduled Castes and Scheduled
@ﬁl‘rm, t;:::r:ﬁ.e ﬁ,gcwaus in resl(:ect of educated applicants are not available,
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AGRICULTURAL CREDIT CORPORATION IN
BiHAR

2083. SHRI BHOGENDRA JHA :
SHRI MAYAVAN

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer
to the reply given to Starred Question
No. 58 on the 14th November, 1967
and state :
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(a) whether it is a fact that the Bihar
State Government and the representa-
tives of Bihar Cooperative Pederation
have protested against the setting up of
Agricultural ‘Credit Corporation and
demanded the channpelising of entire
credit for agriculture through the coope-
ratives; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY -DEVE-
LOPMENT AND COOPERATION
(SHRI M. S, GURUPADASWAMY):
(a) Some time back the B'har Coopera-
tive Federation had urged against setting
up of Agricultural Credit Corporation in
Bihar. The Government of Bihar have
however intimated that they have mno
objection, in principle, to the setting up
of the proposed Corporation.

(b) On receipt of replies from other
concerned State Governments, the Gov-
ernment intends to finalise the proposal.

UNDERGROUND LAKE N U.P. aND Bm

2084. SHRI BIBHUTI MISHRA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether Government are aware
of the finding of the investigation of
water resources of the Upper Gangetic
Plain conducted by a U.S, Geological
Survey Team, that U.P, and Bihar have
the world's largest underground lake;

(b) if so, whether Government pro-
pose to undertake any suitable scheme
to utilize the water from this under-
ground lake to irrigate lands in U.P.
and Bihar; and

(c) if so, the nature and details of
the schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The Government is aware of the exis-
tence of rich groundwater resources in
the Gangetic Plain of U.P. and Bihar.

(b) and (c). During the Third Five

Year Plan, groundwater development
schemes such as construction of dug-
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wells including boring and deepening,
sinking of shallow and deep tubewells
and installation of pumpsets were taken

3128

lopment from the rich groundwater
aquifers in the alluvial areas of these
two States is being further intensified

5. Pumpsets

+up on a large scale in the States of to the extent feasible as will appear
Bihar and U.P. The groundwater deve- from the following figures :—
sl No. existing Installed Expected to be
No. Item at the end of during installed
. _ the Third Plan . 1966-67 . _durin.g 1961‘.-'_8_
BIHAR
1. Constrl.lc‘ti?n of dug-wells 2,13,879 10,263 22,000
2. Boring of dugwells 6,961 3,753 10,000
3. Private tubewells 5,269 1,170 6,600
4. State tubewells 1,025 52 175
5. Pumpsets 18,473 21,812 27,000
UTTAR PRADESH
1. Construction of dugwells 10,54,794 84,340 70,000
2. Boring of dugwells 1,06,106 68,469 80,000
3. Private tubewells 23,990 24,996 21,000
4. State tubewells 7,689 428 443
34,283 23,180 22,000

Further steps have been taken to inten-
sify the groundwater surveys and in-
vestigation to support an accelerated
development programme.

TUBEWELLS IN JALORE, RAJASTHAN

2086. SHRI D. N, PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that an inde-
pendent scheme for conmstructing 200
tubewells in Jalore District of Rajasthan
was taken over by the Centre but no
progress has been made so far in regard
thereto; and

(b) the plans for early execution of
the scheme and the progress expected
to be made during the current and the
next financial year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The Rajasthan Government de-
sired to undertake a scheme for cons-
truction of 200 tubewells in Jalore dis-
trict of Rajasthan. The Scheme could
not be supported by the Ministry of
FACD & C in the absence of detailed
ground water assessment studies. The
Exploratory Tubewells Organisation
under the Ministry of FACD&C has
initiated such studies under United Na-
tions Development Project in Rajasthan.
The duration of the Project as provided
for in the Plan of Operation signed on
2-12-1966 is 4 years. Meanwhile, the
Rajasthan Govt. has also been requested
to take immediate steps to run the
tubewells already constructed in Jalore
district in order to study the impact of
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these tubewells in increasing agricultu-
ral production and with a view to
having some idea about the quantitative
potential and the quality of water.

LL.O. SEMINAR

2087. SHRI BIBHUTI MISHRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether Government's attention
has been drawn to the news-item appear-
ing in the ‘Patriot’ dated the 2T7th
August, 1967 regarding ‘Indian Team
for 1.L.O. Seminar’;

(b) whether it is a fact that the
Chref Labour Commissioner, Govern-
ment of India and two other delegates
attended that Seminar at Copenhagen;

(c) the total foreign exchange speat
on them; and

(d) the advantages accrued to India
by their attending the Seminar ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) and (b). Yes,

(c) No foreign exchange expenditure
was incurred by the Government of
India.

(d) The LL.O. had organised the
Sem'nar on Salaries and Wages. The
Indian participants were able to ex-
change their experience in this field
with those who came from 15 other
develop'ng countries as also to learn of
policy and practices prevailing in these
countries as also in Denmark which was
the host country.

FaciLimies To FARMERs IN
AFFECTED AREAS

2088. DR. P. MANDAL : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the facilities being given to the
farmers in the drought affected areas
and places where irrigation facilities do
not exist upto this time; and

(b) the amount spent during the cur-
rent year so far and that likely to be
spent duting the current Plan period
from year to year on such facilities ?

DROUGHT
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) The outlay on minor irrigation
works has been increased substantially,
especially in the drought-affected areas
and areas with little or no irrigation
facility. As against a total outlay of
Rs. 60 crores in the First Plan, the oul-
lay in the Second and Third Plans rose
to Rs. 140 crores and Rs, 368 crores
respectively. During the period 1966-
67 to 1970-71 a total outlay of Rs. 760
crores including Rs. 200 crores from
the Co-operative Sector is proposed to
be made. New jrrigation potential of
18.70 million acres was created during
the proceeding three Plan periods and
the corresponding target is 12 million
acres during the period 1966-67 to
1970-71. Emphasis has increasingly
been placed on private minor irrigation
works and individual farmers have been
assisted with loans and subsidies. The
future strategy is to encourage privatc
irrigation works, particularly private
tubewells and acquisition of diesel and
electnc pumpsets by individual farmers.
In addition to co-operative loans, State
Agro-industries Corporations are endea-
vouring to promote a programme of
hire-purchase of pumpsels.

(b) The actual expenditure
current year will only be known at the
end of the year. However, the total
outlay for the current vyear in the
G.M.F. Sector is Rs, 102.80 crores and .
a further outlay of Rs. 65 crores is
likely to be available from the Co-ope-
rative Sector.

VANASPATI PRODUCTION

2089. SHRI RAM AVTAR
SHARMA :

SHRI Y. S. KUSHWAH :

SHRI NATHU RAM
AHIRWAR .

SHRI G. C. DIXIT
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the review umdemtaken
by Government on policy regarding the
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sefting up of new units for Vanaspati
production has since been completed;
and

(b) if so, whether any decision has
been taken with regard to the appli-
cation of the M.P. State Industries Cor-
poration for setting up of a 7,500
tonnes of Vanaspati Oil plant in their
existing Cotton Solvent Extraction
Plant ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD,.  AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :

(a) The matter is still under consider-
ation,

(b) No, Sir,

Forest RESOURCEs TN KERALA

2090. SHRI C. K. CHAKRAPANI :
SHRIMATI SUSEELA
GOPALAN :
SHRI K. M. ABRAHAM :
SHRI E K. NAYANAR :

Will the Minster of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether Government have consi-
dered the recommendations made in the
report submitted by the World Bank
Expert Team regarding the development
and proper utilization of forest resour-
ces in Kerala; and

(b) if so, the decision taken on the
recommendation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir. Two members, both from
F.AO/LB.R.D. Mission who visited
Keraly last year, commented favourab-
ly on the success of the plantations of
fast growing species in Kerala which
they visited and also on the possibilities
of their serving as a source of raw
material for wood-based industries. The
‘Alwaye’ project has been identified by
the Mission in their report as showing
‘sufficient promise to justify further in-
vestigation’.
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(b) The Government of India have
since considered this part of the Mis-
sion’s report and feel that Indian ex-
perts should be able to prepare the
feasibility report for this project with-
out the help of foreign expertisc. After
the preparation of this report, it will be
considered if assistance from foreign
sources is necessary.
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NT SESSION IN BANGALORE

2094. SHRI GEORGE FERNAN-
DES : Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to
state the approximate expenditure in-
volved in holding a session of Lok
Sabha in Bangalore, as suggested Dby
certain Members of the Lok Sabha 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Approximate expenditure
that might be incurred for holding a
session of Lok Sabha in Bangalore is
being worked out in consultation with
the various authorities concerned,

ParLi

Foop SUPPLY TO HIMACHAL PRADESH

2095. SHRI PREM CHAND
VERMA ; Wl the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the quantity of ‘foodgrains de-
manded by the Himachal Pradesh Gov-
ernment from Central Stocks for the
period July-December 1967 and the
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quantities of various of foodgrains sup-
lied to Himachal Pradesh during August,
September and October, 1967; and

(b) the quantities of :mported food-
grains allotted to Himachal Pradesh for
November and December and the quan-
tities supplied so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) The quantity demanded by the
Himachal Pradesh Government for the
period July—December, 1967 was 93.4
thousand tonnes. The quantity suppli-
ed during August, September and Octo-
ber amounted to 26.1 thousand tonnes.

(b) The quota of imported wheat
allotted to Himachal Pradesh for Nov-
ember, 1967 is 5.6 thousand tonnes.
Up to 18th November, 1967, 1.4 thou-
sand tonnes has been despatched against
this allotment for December, 1967 also
the quota will be 5.6 thousand tonnes.

Foob SupPLY To BmMHAR DURING
FLoops

2096. SHRI SHRI CHAND GOEL :
SHRI A. SREEDHARAN :
SHRI J. B, SINGH :

SHRI P. VISWAMBHARAN:
SHRI KAMESHWAR
SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Bihar Government
requested the Centre to send special
quota of grains during the recent floods
in that State;

(b) if so, the quantity of foodgrains
asked for by the Bihar Government; and

(c) the total quantity supplied by
the Central Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :

(a) Yes. Sir.
(b) 10,000 Tonnes.
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(c) 9,547 tonnes gift maize was
given to Bibar for free distribution,

CENTRAL WAREHOUSES IN ANDHRA
PRADESH

2097. SHRI V., NARASIMHA RAO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of central warehouses
constructed in Andhra Pradesh so
far; and

_ (b) the present stock position of rice
in the warehouses and the quantity of
rice supplied to other States from these
warehouses ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(2) The Central Warehousing Corpo-
ration has constructed 23 warehouses in
Andhra Pradesh so far and
one building and had it converted
a warehouse,

into

(b) Stock of rice in these 24 ware-

houses as on 31-10-1967 was 9,409
tonnes.

Quantities of rice supplied to the
other States from these warehouses were
5,698 tonnes during the year 1966 and
14,430 tonnes during 1967 up to 31st
October, 1967.

JoiNT MANAGEMENT COUNCIL IN
HSL., VISAKHAPATNAM

2098. SHRI NAMBIAR :
SHRI P, RAMAMURTI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that there is
no Joint Management Council in the
Hindustan  Sipyard, Visakhapatnam;
and

(b) if so, the action taken by Gov-
ernment to constitute it ?
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THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) Yes,

(b) Various steps, including personal
discussions with the management and
the union, were taken, but these did mot
yield fruitful results.

REORGANISATION IN BURMA SHELL,
DELHI BRANCH

2099, SHRI NAMBIAR :
SHRI BHAGABAN DAS :
SHRI K, RAMANI :
SHRIMATI SUSEELA

GOPALAN :

SHRI JYOTIRMOY BASU:
SHRI UMANATH :
SHRI C. K. CHAKRAPANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government's attention
has been drawn to unilateral scheme
of re-organisation started by the man-
agement of Burmah Shell, Delhi Branch;

(b) if so, the main features of the
scheme;

(c) whether Government have taken

up the matter with the management
against this unilateral reorganisation
scheme; and

(d) if so, the result thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) No, Sir.

(b) to (d). Do not arise.

MarLaviva COMMITTEE ON LABOUR
WELFARE

2100. SHRI SHRI CHAND GOEL:
SHRI DEORAO PATIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) the date of the formation of the
Malaviya Committee on labour welfare
to go into the functioning of the various
welfare schemes in operation in the
industrial establishments, and to suggest
improvements;

(b) its composition and term of refe-
rence;
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(c) whether the Committee has sub-
mitted any interim report and if so, the
details thereof; and

-(d) when the final report of the
Committee is expected to be submitted?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) 5th August, 1966,

(b) A statement indicating the com-
position and terms of reference is laid
on the Table of the House. [Placed in
Library. See No, LT-1763/67],

(c) No, Sir,
(d) By the end of September, 1968.

WoRKING oF JUTE MILLS

2101 SHRI SHRI CHAND GOEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
whether any enquiry has been conduct-
ed into the working of the jute mills
with a view to find out whether.the pre-
sent wages required a revision and, if
so, the details thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : The existing wage structure
in the Jute Mills was worked out by the
Central Wage Board for Jute Industry
set up in August, 1960. The Board’s
final report was submitted in September
1963 and its acceptance was announced
by Government on 27-9-1963. Since
then no further enquiry has been con-
ducted by the Central Government.

ELECTION PETITIONS

2102, SHRI SHRI CHAND GOEL:
SHRI YAINA DATT
SHARMA :
SHRI SHARDA NAND :
SHRI ATAL BIHARI
VAJPAYEE :
SHRI N. S. SHARMA :
Will the Minister of LAW be pleased
to state :

(a) the State-wise number of election
petitions filed after the completion of
the General Election in the country in
1967;

(b) the State-wise number
election petitions since decided;

of the
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(c) the approximate time during
which all the pending election petitions
out of those mentioned in part (a)
above, are likely to be disposed of; and

(d) the State-wise number of the
aforementoned election petitions on the
basis of the decisions whereof, by-elec-
tions to Lok Sabha and State Legis-
latures have been necessitated ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a), (b) and
(d). A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1764/67]

(c) Under the existing law, the High
Courts are d.rectly responsible for the
trial of the election petitions; as such it
is not possible to indicate the approxi-
mate time by which all the pending elec-
ton petitions are likely to be disposed
of.  Moreover, an appeal lies to the
Supreme Court from every order made
by the High Court and it becomes there-
fore all the more difficult to give any
definite indication on this point.
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R.M.S, Division AT MADURAL

2105. SHRI E. K. NAYANAR:
SHRI A. K, GOPALAN :
~ SHRI P. GOPALAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether any for the
creation of a R.M.S. Division with Head-
quarters at Madurai is under "consider-
ation;

(b) if so, when orders are I'kely to
be issued; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) 3 (a) The proposal for creation
of an R.M.S. Division with headquarters
at Madurai was considered, but was
found not justified.

(b) and (c) Do not arise.
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BHATNI SUGAR MILL

2106. SHRI E. K. NAYANAR :
SHRI A K. GOPALAN :
SHR1 P. RAMAMURTI :
SHRI P. GOPALAN :

Will the M'nister of FOOD AND
AGRICULTURE be pleased to stafe :

(a) whether it is a fact that the man-
agement of Kalmulapat Meotilal Bhatni

Sugar Mill, Bha'ni, U.P., has issued
closure notice;
(b) whether Government have in-

vestigated the matter;

(c) if not, when the investigation is
I'’kely To be completed; and

(d) the steps taken by Government
to open the mill ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) A closure notice was issued by the
Mill management on 16th May, 1967.
It has since been withdrawn.

(b) to (d) The investigation Com-
mittees appointed by thc Government
under Section 15 of the Industries
(Development and Regulat'on) Act,
1951, has already submitted its report.
The question whether or not the Govern-
ment should authorise any person or
body of persons to take over the man-
agement of the said mill is under consi-
deration,

Foob SELF-SUFFICIENCY

2107. SHRI YAJNA DATT SHAR-
MA: Wil the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether ‘Government propose to
set up a National Commission on Food
Self-sufficiency to consider various as-
pects of the agricultural policy and to
suggest how self-sufficiency could be
achieved during the next few years; and

(b) if so, the details of the scheme
and when the Commission is likely to be
set up ?



3143

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) No, Sir,

(b) Does not arise.

INDIAN LABOUR CONFERENCE

2108. SHRI MOHAMMAD
ISMAIL :
SHRI UMANATH :
SHRI K. M. ABRAHAM :
SHRI P. RAMAMURTI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that the an-
nual session of the Indian Labour Confe-
rence was not held during 1967; and

(b) if so, the reasons therefor ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) The Indan Labour

Conference has not been held so far in
1967.

(b) The Conference is expected to
meet in January 1968, In 1967, two
sessions of the Standing Labour Com-
mittes were held.
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WEeLL CONSTRUCTION PROGRAMME

2111. SHRI ESWARA REDDY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the progress made so far in im-
plementing the well construction pro-
gramme included in the Fourth Plan;
and

(b) the amount spent so far by the
Centre in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b). The information is being
collected from the States/Union Terri-
tories and would be laid on the Table of
the Sabha as soon as received.

RESETTLEMENT OF MIGRANTS FROM
East PakisTAN, CEYLON AND BurMma

2112. SHRI ESWARA REDDY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government have pre-
pared a scheme to resettle migrants
from East Pakistan and repatriates from
Burma and Ceylon in Raichur district
of Mysore; .

(b) if so, the main feature thereof;
and

(c) the estimated cost of the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(S$HR] D. R. CHAVAN) : (a) Yes,

1T,

(b) The scheme envisages rehabilita-
tion of about 1,000 families of new mig-
rants from East Pakistan/repatriates
from Burma or Ceylon on roughly
5020 acres of private land in Sindhanur
Taluk of Raichur District. The lands
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fall within the command of the Tunga-
bhadra Project, and the total water
available there will facilitate raising
both Kharif and Rabi crops. It is pro-
posed to settle the migrant repatriate
families in group farms, each group
being composed of 20 families, Under
the group farm scheme, Government
provides technical advice, guidance and
financial assistance in the form of equip-
ment, seeds, fertilizers, manures and
means of husbandry, whereas the res-
pons.bility for the actual cultivation of
the crop rests with the group. Besides
allotment of cultivable land of about 5
acres to each family, it is also proposed
to allot a homestead plot of about
1/3rd of an acre of land to each family.
The scheme will be executed through the
agency of the Government of Mysore,
to whom necessary loan and grants,
(Rs. 78.065 lakhs as loan, and Rs.
26.365 lakhs as grant) would be given.
The average cost of rehabilitation under
this scheme is estimated at Rs, 10,550/-
per family.
(c) Roughly Rs, 104.43 lakhs,

CENTRAL WiGE Boarp ror CoTToN
INDUSTRIES

2113. SHRI K. R. GANESH :
SHRI A. K. GOPALAN -
SHRI P. RAMAMURTI :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased
state ;

(a) whether the Second Central

“Wage Board for Cotton Textile Industry

has submitted its report;

(b) if so, the details thereof; and

(c) the decision taken by Govern-
ment thereon 7

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) No, Sir.

(b) and (¢) Do not arise.

Dr. LoHIA COMMEMORATION STAMPS

2114 SHRI S. M. BANERJEE:

Will the Minister of COMMUNICA-
TIONS be pleased to state -

(a) whether Government propose to
issue commemorative stamps in the
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memory of the late Dr. Ram Manobar
Lohia; and

(b) if so, when ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) No such proposal has
been received so far.

(b) Does not arise.

PROVIDENT FUND DUES FROM LAKSHMI
RATTAN CoTTON MILLS

2115. SHRI S. M. BANERJEE :
Will the Minster of LABOUR AND
REHABILITATION be pleased (v
state :

(a) the amount of arrears due from
M/s Lakshmi Rattan Cotton Mills Co.
Ltd. on account of Employees Provi-
dent Fund and the period to which they
relate;

(b) how much of the above repre-
sen's deduction by the employers from
the workers’ wages; and

(d) the civil and criminal
taken to realise the Provident
dues from the Company ?

action
Fund

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) Rs. 10,71 lakhs up to
September, 1966 when the establish-
ment stopped working.

(b) Approximately half,

(c) Recovery proceedings were start-
ed but the State Governmen¢ has since
allowed the management to clear the
sum due in monthly instalments and has
withdrawn the recovery proceedings.

WHEAT Quota For U.P.

2116. SHRI S, M. BANERIEE:
‘Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Chief
Minister of U.P. met the Union Food
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Minister on the 31st October, 1967 at
Detlhi;

(b) if so, whether he has requested
for increase in the quota of wheat for
meeting the needs of statutory rationing
in Kanpur;

(c) whether the Centre has also pro-
mised to supply rice to U.P.; and

(d) if so, the quantity thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) Allocations are made by the
Centre to the States for meeting the
needs of the States as a whole, There
was, therefore, no question of any spe-
cial allocation of wheat to meet the
needs of Kanpur being asked fm'.1

(¢) No, Sir.
(d) Does not arise.

NON-PAYMENT OF PROVIDENT FUND BY
EMPLOYEES IN KANPUR

2117. SHRI S. M. BANERJEE :
W1l the Minister of LABOUR AND

REHABILITATION be pleased to
state :
(a) whether the total amount of

arrears of Provident Fund outstanding
against various employers in Kaopur
have been realised;

(b) if not, the reasons for the delay;
and

(c) the action taken in the matter ?

MINISTER OF LABOUR
(SHRI

THE
AND :REHABILITATION
HATHI) : (a) No.

(b) Failure of the employers con-
cerned

(c) Legal action by way of prose-
cution and/or recovery proceedings has
been taken against defaulting employers
and in some cases tho State Govern-
ment has allowed the employers to clear
the arrears in instalments.
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REDUCTION OF RATION IN STATES

2118, SHRI MADHU LIMAYE.
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the names of the States and
statutory rationing areas where rations
had to be reduced after the 1Ist June,
1967,

(b) the quantum of reduction State-
wise/rationing area-wise; and

(c) when the cuts will be restored ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Of the statutorily rationed areas,
only in Greater Calcutta, Asansol group
of towns and Siliguri the ation had to
be reduced after 1-6-1967. The quan-
tum of issue in the informally rationed
areas in the different States varies npor-
mally not only from State to State but
also from area to area and from time
to time, depending upon the assessment
of the State Government of the quantity
of foodgrains awvailable for distribution
within the State and the needs of the
different areas. Central Government do
not generally interfere in the internal
distribution of foodgrains in any State
and do not have up-to-date information
about the quantum of issue in the areas
not covered by statutory rationing.

(b) 100 grams per adult per week in

Greater Calcutta, Asansol group of
towns and Siliguri.
(¢) As soon as stock position im-
Proves.
IMPORT OF FOODGRAINS
2119. SHRI MADHU LIMAYE :
SHRI KANWAR LAL
GUPTA :

SHRI MOHAN SWARUP :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Government have for-
mulated their import programme for
foodgrains during the next year;

(b) whether Government have opened
pegotiations with US.A  ang other
countries for these imports;
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(c) the prices quoted for
types of foodgrains;

(d) the conditions in regard to the
transport of foodgrains in American

ships and other payments of freight etc.,
and

(e) the proposed total foreign ex-
change and the rupee outlay on these
imports during the course of the next
year 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). The stage for ascertain-
ing these dztails has not yet been reach-
ed.

(e) Final proposals
formulated so far.

various

have not been

PRODUCTION OF GRAM

2120. SHRI MADHU LIMAYE :
SHRI YAINA DATT SHAR-
MA :
SHRI A. B. VAJPAYEE :
SHRI SHARDA NAND :
SHRI N. S. SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the production and estimated
production of gram for each State for
the years 1966-67 and 1967-68;

(b) the States that are likely to be
deficit in gram production;

(c) the measures proposed to meet
this deficit; and

(d) whether restrictions on move-
ments are proposed to be abolished ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) A statement giving State-wise pro-
duction of gram during 1966-67 is laid
on the Table of the House. [Placed in
Library. See No. LT—1767/67].
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For 1967-68, the sowings of gram
are in progress and it is too early at this
stage to give any estimates of produc-
tion.

(b) No State, excluding Punjab,
Haryana, U.P. Rajasthan and Madhya
Pradesh produce sufficient gram to meet
their requirements,

(c) The requirements of the deficit
States will be met to the extent possible
from the surplus offered by the five
States mentioned, in part (b).

(d) No, Sir, not at present,

HmE FLAYING SCHEME

2121, SHRI RAM CHARAN : Will
the Minisier of FOOD AND AGRI-
CULTURE be pleased to state the total
expenditure incurred during the last
three Plan periods on Hide Flaying
Schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
The Hide Flaying Scheme was sanction-
ed by the Government of India as a
Centrally-sponsored Scheme in. the Se-
cond Five Year Plan in Uttar Pradesh
and in the Third Five Year Plan in
Andhra Pradesh. The expenditure in-
:.'urred on these schemes is given be-
ow 1—

IInd Plan :
Llrd Plan :

Rs. 4,25.000
Rs. 17,97.000

FILLING UP OF PosTs oF CrLass I AND
IT ™ Law MinisTRY

2122. SHRI RAM CHARAN : Will
the Minister of LAW be pleased to
state :

(a) the number of posts of Class I
and IT which have been filleg up by
the Departmental candidates during the
last five years through U.P.S.C. in his
Ministry; and

- (b) the number of posts of Class I
and II which have been filled up from
the Scheduled Castes/Scheduled Tribes
during the last five vears through the
UPSC.? - .
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) Class I—23;
Class 11—12, .

(b) Class I—Nil; Class I1—1.

TRAINING OF OFFICERS

2123, SHRI RAM CHARAN : Will
ths Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that several
hundred officers belonging to Agricul-
tural Department (including Central
Government officers and States Govern-
ment officers) were sent for training
abroad under various International Or-
ganisations like F.A.Q., Colombo Plan,
USAID etc. during the last three Plan
periods;

(b) if so, the total number of such
officers trained during this period; and

(c) the to*al expenditure ; incurred
on their training etc. borne by Govern-
ment and the total expenditure met by
various other agencies ?

- THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHIB SHINDE) :
(a) Yes,
(b) The total number of officers

trained during last three Plans under

the wvarious aid programmes is as
under :—

Aid Agency Total No.
F.A.O. 272
USAID 1,155
Colombo Plan 527

Total .. 1,954

(c) Under these foreign aid program-
mes the expenditure on training abroad
is met by the foreign aid agencies con-
cerned. The Govt, of India/State Gov-
ernments’ liability is limited to the local
costs which include salary, internal tra-
vel and other incidental expenses. It is
difficult to estimate the expenditure in-
volved on these items. As regards ex-
penditure incurred by the foreign agen-
cies, Government have no information.
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ViISIT OF CANADIAN TEAM OF AGRICUL-
TURAL EXPERTS

2124. SHRI D, C. SHARMA :

SHRI ONKAR LAL
BERWA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether a Canadian team of
agricultural experts came to India in
October, 1967 to explore possibilities of
Canadian help in the field of agricul-
ture, food production and distribution;

(b) whether they have started their
work; and

(c) whether they will submit their
report to the Government of India?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
{a) Yes, Sir.

(b) Yes, Sir.

(c)} The Task Force will submit its
report to the External Aid Office,
Canada.

PusLic CALL TELEPHONES AT PosT
QOFFICES OF BABU BARHI AND LADANIA

2125. SHRI BHOGENDRA JHA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Babu
Barhi and Ladania in Darbhanga Dis-
trict in Bihar fall on the border with
Nepal and due to the Kamala river in-
tervening between them, other parts of
the district are practically delinked ex-
cepting through a solitary bridge;

(b) whether Government propose to
establish public call telephones at the
post offices of these two places;

(c) 1.f so, when; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K..
GUJRAL): (a) Ladania is on
Indo-Nepal border and Babu Barhl
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10-12 miles inside in Indian territory.
There is a river between them and
access from Ladania to Babu Barhi is
through a solitary bridge.

(b) to (d) Sanction for opening a
P.C.O. at Ladania has already been
accorded as a special case (being on the
border) even though the scheme shows
loss to the Department. The work is
expected to be completed in about 3
months. A proposal to open a Public
Call Office at Babu Barhi was examined,
and since it was showing loss to the
Department, the terms of guarantee of
Rs. 1,860 per ' annum for ten years
were quoted. The terms have not been
agreed to by the interested party, and
the scheme has not been sanctioned so
far.

T AT WA . I

2126. i W WY ; FIT WG A9
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New Post aND TELEGRAPH OFFICES
1IN BIHAR

2127. SHRI SHIVA CHANDRA
JHA : Will the Minister of COMMU-
NICATIONS be .pleased to state :

(a) the specific requirements for
opening a new Post Office, a new Tele-
graph and Telephone Office at a new
place;

(b) the number of new Post Offices
opened in Bihar since January, 1967
and in how many cases the matter is
under consideration; and

(c) what are the starting pay and
other allowances of a Postmaster of a
new sub-post office ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K.
GUJRAL) : (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library, See No. LT—1768/
671.

RECOMMENDATIONS OF WAGE BOARDs

2128. SHRI SHIVA CHANDRA
JHA : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the names of the industries
which have not implemented the Wage
Board’s recommendations; and
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(b) the action taken by Government
agains; those industries ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Complaints of non-implementation
by some establishments mostly relate to
the recommendations made by the fol-
lowing Wage Boards :—

(i) Wage Boards for Irom Ore,
Limestone and Dolomite Min-
ing Industries (interim relief
as well as final recommenda-

tions) ;
(ii) Engineering Industries (in-
terim relief).
(b) The recommendations have no

statutory force. However, implemenata-
tion for the present is being secured
through persuasion and advice and bar-
gaining strength of the workers them-
selves.

AGRICULTURAL LABOURERS

2129, SHRI SHIVA CHANDRA
JHA : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether there is any mnational
wage policy for agricultural labourers;
and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(2) and (b). The Minimum Wages Act,
1948 is applicable to employment in
agriculture. The All India Seminar on
Agricultural Labour held in  August
1965 recommended that the minimum
wage for different operations in agri-
culture should not be less than Re. 1/-
per day in any case. Further, it sug-
gested, that appropriate Governments
should also appoint immediately Com-
mittees which should go into all the
factors to decide how much more the
minimum wage should be. The State
Governments have been requested to
give effect to the recommendation.

C.AR.E. HELP For FARMs

2130. SHRI VASUDEVAN NAIR :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :
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(a) whether the Cooperative for
American Relief Everywhere (C.A.R.E.)
has offered its help in equipping and
developing 2,000 acre farms in Kerala
and Rajasthan;

(b) if so, the details thereof; and

(c) the decisions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) No, Sir.

(b) and (c). Do not arise.

INCREASE IN PrEss CABLE RATES FOR
COMMONWEALTH COUNTRIES

2131. SHRI VALMIKI CHOUDH-
ARY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether there is any proposal to
raise the Press Cable rates for Common-

wealth Countries; and
(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJIRAL) : (a) The collection rate in
India for ‘ordinary’ press telegrams to
Commonwealth Countries has been rais-
ed from 8 paise to 25 paise per word
with effect from the 1st September,
1967.

(b) The old rate of 8 paise per word
was very much below the cost of ser-
vice and was uneconomic. The press
telegraph rates applicable from India to
non-Commonwealth Countries were
much higher and there was no justifica-
tion for maintaining a low rate for
Commonwealth press traffic,

CoMMUNITY DEVELOPMENT MOVEMENT

2132. SHRI S. C. SAMANTA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any estimate has been
made about the progress made by the
community development movement since
the Department was merged with the
Food angd’ Agriculture Ministry,
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(b) the prospects of the C.D. pro-
‘gramme in the current ‘Five Year Plan;

(c) the names of States which have
suggested modifications in the pro-
gramme; and

(d) the nature of modifications sug-
gested by States or proposed to by the
Ministry itself ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) Measures for needed improvements
in the working of the C'.D. Blocks, and
for bringing the Block programmes in
tune with the pace of development and
shifts in current Plan priorities were
formulated after the merger of the two
Ministries in January, 1966. These
were placed for consideration before
the Annual Conferences of State Deve-
lopment Commissioners and of State
Ministers for Community Development
and Panchayati Raj held in October,
1966. The question of finalisation of
the approaches to future lines of action,
as recommended by the Conference of
State Ministers for Community Deve-
lopment and Panchayati Raj, was taken
up with the State Chief Ministers in
November, 1966 and agan in April,
1967 following the General Elections.
The comments from some of the States
have been received. A Conference of
State Chief Ministers and Ministers for
Community Development and Pancha-
yati Raj is proposed to be held on the
2%9th December, 1967, for arriving at a
national consensus in the matter. An
evaluation of the progress made by the
C.D. programme, will, therefore, have
to await implementation on ground of
the recommendations of the proposcd
Conference,

(b) An overall outlay of Rs. 260
crores for the Community Development
Programme had been indicated in the
Draft Outline of the Fourth Five Year
Plan; the approaches and objectives of
the programme, as recommended bv ths
Annual Conference on Community
Development and Panchayati Raj held
in 1966, had also been mentioned in the
Plan Document,



3159

(c) and (d). As indicated in reply
to part (a) of the Question, the needed
modifications in the C.D. programme
were considered by the Annual Con-
ferences on Community Development
and Panchayati Raj held in 1966; these
are being financial in further consulta-
tion with the State Governments. Apart
from these, none of the States have
any specific suggestion for modifications
in the programme not are any proposcd
by the Centre. '

BomBAY TELEPHONES OFFICE BUILDING

2133. SHRI JYOTIRMOY BASU :
SHRI VISHWANATHA
MENON :
SHRI C, K. CHAKRAPANI :
SHRIMATI SUSEELA GO-
PALAN :

Will the Minister of COMMUNICA-
TIONS be pleassd to state :

(a) whether it is a fact that a huge
amount is being spent as rent on the
building for the office of the Bombay
Telephones;

(b) if so, the total amount of rents’
paid per month during 1966-67;

(c) whether it is a fact that a consi-
derable amount of interest free money
has been advanced to the landlords of
the building;

(d) if so, the total amount advanced
so far; and

(e) what are the considerations for
advancing interest-free amounts to the
landlords ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K.
GUIRAL) : (a) and (b), A sum of
Rs, 92,534 was paid per month as
rent for offices, Training Centre, Ex-
changes godowns: etc. during 1966-67.

(c) and (d). a sum of Rs. 4,93,685
has been paid as deposits without inte-
rest for four buildings.

(e) The landlords demanded rent at
a higher rate without advances and at
a lower rate with advances and the lat-
ter was found financially beneficial to
the” Department.
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MULTISTOREYED BUILDING FOR BoMBAY
TELEPHONES

2134. SHRI JYOTIRMOY BASU:
SHRI VISWANATHA
MENON :
SHRI C. K. CHAKRAPANI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have ac-
quired a plot in Cadel Road, Bombay,
for the construction of a multistoreyed
building for Bombay Telephones;

(b) if so, when;

(c) whether it is a fact that the con-
struction of the building has not yet
been started;

(d) if so, the reason therefor; and

(e) when Government propose to
start the construction work ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL) : (a) Yes,

(b) In November, 1962.

(c) and (d). The plot is to accom-
modate several important units such as
trunk exchange., automatic exchange,
post office, Departmental Telegraph
Office and residential units. The sche-
dule of accommodation had to be re-
vised to fit in with the requirements
for the latest type of crossbar equip-
ment. The plans for residential units
had also to be modified to suit the re-
vised entitlements fixed by the Works,
Housing and Supply Ministry,

(¢) Construction of first
likely to start in 69-70.

phase is

CeENTRAL PoTaTO RESEARCH INSTITUTE,
SIMLA

2135. SHRI TULSIDAS DASAPPA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether the Government of
U.S.A. have recently given any grant to
the Central Potato Research Institute,
Simla for carrying out a study on des-
eases of potatoes;
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(b) if so, the amount thereof; and

(c) the exact nature of the research
being done in this connection ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir,

(b) The sanctioned amount of
grant is Rs, 6,39.320.

(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT—1769/67].

the

ExPLORATORY TUBEWELLS IN HARYANA

2136. SHRI RAM KISHAN
GUPTA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether there is any proposal
to sink exploratory tubewells in Haryana
during the current year; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b), The Exploratory Tube-
wells Organisation under the Union De-
partment of Agriculture might be in a
position to take up groundwater explo-
ration in Gurgaon District and partly
in Hissar and Rohtak Districts of Har-
yana towards the end of the current
financial year. The Haryana Govern-
ment has been requested to sponsor an
officer on the Site Selection Committee
to examine sites in the above mentioned
districts,

Foop SuppLY To JaMMU AND KASHMIR

2137. SHRI GULAM MOHAMMAD
BAKSHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state the quantum of foodgrains sup-
plied to Jammu and Kashmir during
the period from 1964 to October, 19677

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
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CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
5.58 lakh tonnes.

AUSTERITY MEASURES

2138. SHRI BIBHUTI MISHRA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether Government propose to
introduce austerity measures w view of
the delay in import of foodgrains from
US.A.; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) There has been no delay in the
import of foodgrains from U.S.A. and
no fresh austerity measures are propos-
ed.

(b) Does not arise,

UNEMPLOYMENT OF EDUCATED PERsONS

2139. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the State-wise figures of unem-
ployment in India at present among the
Matriculates, Higher Secondary, B.A.,
B.Com., B.Sc.,, M.A and M.Sc. passed
candidates;

(b) the State-wise figures of unem-
ployment among engineers, polytechnics’
diploma holders, cultivators and trained
labourers; and

(c) the steps taken by Government
to increase the employment potential 7

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) and (b). Data regarding
unemployment amongst the various cate-
gories are not available. The avail-
able information relating to work-see-
kers on the Live Registers of the
Employment Exchanges is given in the
statement laid on the Table of the
House. [Placed in Library, See No. LT-
1770/67).
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(c) The various development pro-
grammes included in the Plans regard-
ing expansion of Agriculture, Industries,
Transport and Communication, elc.,
are expected to create an increasing
number of employment opportunities
for these categories of job-seekers.

RecLAMATION OoF WASTE LANDS

2140. SHRI SAMAR GUHA : Will
the Minister of FOOD and AGRICUL-
TURE be pleased to state :

(a) the number of acres of water-
logged and other types of waste lands
reclaimed after the last General Elec-
tions for the purpose of foodgram cul-
tivation, State-wise;

(b) the number of acres of single
crop lands converted to double crop
lands during the same period, State-
wise;

(c) the targets, set by each State,
for reclamation of waste lands and for
converting one crop lands to two crop
lands in the next two years ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :

(a) to (c). The information is being
collected and will be placed on the table
of the Sabha,

DISTRIBUTION OF LAND To TILLERS

2141. SHRI SAMAR GUHA : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether all the wvested lands in
possession of the different State Gov-
emments, have beén distributed to the

‘(b) if so, the details thereof, and if
not, the reasons therefor; and

(c) whether Government have taken
steps on an all-India basis to acquire
vacant lands where cultivation is poss-
b{e including cultivable vacant lands
lying unused with the Railway autho-
ritics, tea-gardens, factories, industrial
comcerns and private owners ?

L86LSS/67
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THE MINISTER OF STATE N
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) to (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1771/6T7],

PuBLIC BAKERY AT AAREY

2142, SHRI BABURAO PATEL :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) the pature and details of colla-
boration of the Union Government with
the Government of Australia for start-
ing a “public” bakery at Aarey;

(b) the cost to Government for put-
ting through the project and the nature
of facilities given by the State Govern-
ment;

(c) whether the advice of foreign
food technologists has been sought for
this bakery project;

(d) if so, the expenditure involved
in consulting them; and

(e) when the project will start pro-
ducing loaves of bread ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) The Government of Australia have
supplied the machinery for the bakery
plant in Bombay as gift under the
Colombo Plan. They are also making
available the services of Engineers and
bakery technologists to erect and com-
mission the plant.

(b) The estimated cost to Bakery
Unit at Bombay is Rs. 40.52 lakhs. The
State Government have given the sitc

at Aarey Milk Colony on a pominal
lease of Re. 1 per annum.
(c) The advice of foreign techno-

logists has been taken om some special
aspects of the project,

(d) There has been no expenditure
to Government of India.

(e) Trial runs
December, 1967.

arc  scheduled in
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CREDIT FOR FARMERS

2146. SHRI RANDHIR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any additional facilities
in the matter of cheap credit to farmers
are being given by the Central and State
Governments in the light of the recom-
mendations of the Rural Credit Survey
Committec;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-

CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI M. S. GURUPADSWAMY) :
(a) to (c). Credit to farmers is being
provided by cooperative societies under
the Crop Loan System. State Govern-
ments have been requested to examine
the interest rates charged by coopera-
tives and rationalise them to the maxi-
mum extent possible consistent with
operational efficiency. ' Taccavi loans
for production purposes are also made
available by Government in suitable
cases to farmers who are not members
of cooperatives.

WHEAT SEEDs ProDUCED BY LARL

2147. SHRI RANDHIR SINGH :
SHRI R. S. VIDYARTHI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Wheat
seeds of S227 and S308 varieties pro-
duced by L.LA.R.I, are supplied only to
farmers of Delhi State;

(b) if pot. the quantities of these
varieties  distributed in the past one
year to the various States: and

(c) the agencies through which these
are distributed ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) No please.

(b) A statement indicating the posi-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-1773/

67].

(c) The I.A.R.IL is entrusted with the
responsibility of producing only “nu-
cleus” seeds of the new varieties deve-
loped by the Institute. These are hand-
ed over to the National Seeds Corpora-
tion and State Department of Agricul-
ture for the multiplication of foundation
seeds and subsequently to the registered
seed growers. Small quantities of bulk
seeds were given to farmers during 1967
rabi season, on first-come-first-served
basis,
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SECRETARIAL ASSISTANCE TOo CHIBF
WHirs oF OpPosITION PARTIES

2148. SHRI YASHPAL SINGH :
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state :

(a) whether there is any proposal to
give some secretarial assistance to the
Chief Whips of Opposition parties;

(b) if so, the details thereof; and

(c) when it will be given effect to?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNMNI-
CATIONS (DR. RAM SUBHAG
SINGH) : (a) The Sixth All India
Whips' Conference has made a recom-
mendation that the Chief Whips of re-
cognised Opposition Parties in Parlia-
ment/Legislatures should be given faci-
lities as available to Deputy Ministers;

(b) and (c). Matter will be given due
consideration by the concerned govern-
ments,

PRODUCTION OF GROUNDNUT

2149, SHRI YASHPAL SINGH :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether the yield per acre of
groundnut has been declining in the
country; and

(b) if so the measures taken to
increase the yield per acre?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No, Sir.

Although there have been fluctua-
tions in the yield per acre of ground-
nut from year to year yet a study of
trends from 1949-50 to 1964-65 does
not show a decline in productivity. On
the other hand it shows a nominal in-
crease, The yield during 1965-66 and
1966-67 declined, as in the case of
many other crops, due to unprecedent-
ed drought,

(b) In addition to the State Package

units for groundnut, Centrally Sponsor-
ed Schemes for Maximising the pro-
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duction of groundnut have been imple-
mented in selected areas of the major
groundnut producing States in order to
increase the yield per acre of ground-
out by the adoption of a package of
practices.

ADDITIONAL JOBS UNDER FOURTH PLAN

2150. SHRI YASHPAL SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state -

(a) whether adequate steps are being
taken to achieve fthe Fourth Plan tar-
get of 19 million additional jobs; and

‘(b) if so, the details thereof ?

THE MINISTER OF :
AND REHABILITATION - (SHRI
m{l); (a) and (b). Since a final
view has not been taken of investments
to be made for the different program-
mes during the Fourth Plan period, it
is mot possible at present to anticipate

the additional employment prospects of
the Fourth Plan.

COMMUNICATION WITH SATELLITES

2151. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to refer to
the reply given to Unstarred Question

No. 8371 on the Sth August, 1967 and
state :
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(a) whelher the question of import-
ing equipment for building ground sta-
tion near Poona .for .communicating
with Satellites has since been consider-
ed; and

(b) if so, the nature of the decision
arrived at?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUI-
RAL) : (a) Yes.

(b) Tenders have been invited from
Japanese and Canadian firms as neces-
sary credit is likely to be available from
Japan and Canada for this project.

"SUPER BAzZARS

2152, SHRI CHINTAMANI PANI-
GRAHI : ‘Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the number of Super Bazars op-
ened in various States during the last
three months; and

(b) the amount given to each State
for this purpose ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI 'M. S. GURUPADSWAMY) :

(a) and (b), A staternent is given

low :—
Name of the State Places where Super Bazars  The amount given fo each State
were opened during the Jor this purpose
-last three momths (Rs. in lakhs)
Loan Grant Total
1. West Bengal 1. Howrah A
14-50 1-575 16 075
2. North Calcutta }
2. UP 3. Meerut 57 0-49 6-20
3. Punjab 4. Amritsar 450 0-65 515
4. Miaharashira 5.- Poona 275 0-25 3-00
5. Bihar 6. Ranchi 4125  0-415 454
6. Andhra Pradesh 7. Vishakhapatnam . 4-50 0-65 5.15
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INDIA's BEST VILLAGE

2153. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the mame and location of the
India’s best village of 1966-67; and

(b) the special features thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADSWAMY) :
(a) India’s best village, for the year
1966-67 has not so far been selected.

(b) Does not arise.

TAKE OVER OF CLOSED PLANTATIONS

2154, SHRI P. C. ADICHAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
slate :

(a) whether the Industrial Com-
mittee on Plantations had discussed at
its last meeting the question of bring-
ing plantations under the purview of
the Industrial Developmen: and Regu-
lation Act in order to take over closed
plantations;

(b) whether divergent views were ex-
pressed by representatives of employees
and owners on the subject; and

(c) Government's reaction thereto?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) and (b). Yes,

(c) The matter is under considera-

tion,
we wefwdl w1 wrw
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REHABILITATION OF WaAR VicTiMs

2158. SHRI KANWAR LAL GUP-
TA: Wil the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the number of persons uprooted
during the recent Indo-Pakistan War in
the Punjab, Rajasthan and Jammu and
Kashmir areas and what is the estimat-
ed loss of property;

(b) the steps taken by Government
to rehabilitate them and how many of
them have been fully rehabilitated;

(¢) how much money has been
spent on their rehabilitation so far;
and

(d) the schemes for rehabilitation
?rhich have not been implemented so
ar?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) Num-
ber of persons uprooted m the three
States is given below :—

Jammu & Kashmir about 3 lakh persons.
Punjab about 52,000 persons,
Rajasthan about 8,400 persons,

Besides about 4,500 persoms belonging
to minority communities migrated from
Pakistan to Rajasthan.

Information regarding the loss of pro-
perty is not available,
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(b) in the initial stage, relief camps
were opened in the three States where
the uprooted persoms were given shel-
ter, food and other necessary assistance.
In deserving cases, assistance was also
extended to those who remained out-
side the camps, For the resettlement
of the uprooted families schemes were
sanctioned providing for financial as-
sistance for the repair/reconstruction of
houses and shops damaged/destroyed
during the conflict. Financial assistance
was sanctioned for the purchase of bul-
locks, agricultural implements, fertili-
zer and seeds for the agriculturist fami.
lies. Loans were sanctioned for the
nop-agriculturist families to re-start their
business and trade. Provision was also
made for the grant of maintenance al-
towance to these families.

In Jammu and Kashmér and Punjab,
extensive areas of land have been trac
torised for the benefit of the uprooted
agriculturist families. A scheme esti-
mated to cost Rs. 35.00 lakh has beep
sanctioned for the construction of a
public buildings complex and a resi-
dential colony at Khem Karan. A sum
of Rs. 50.00 lakh has been sanctioned
for the reconstruction of Bat-mallo Su-
burb in Kashmir,

In Punjab, all the uprooted families
have been given rehabilitation assist-
ance.

In Jammu and Kashmir, about 2
lakh persons who had been uprooted
from Poonch-Rajouri-Riasi areas return-
ed to their villages after the cease-fire
and were given rehabilitation assistance
in deserving cases.

Of about one lakh persons from
Chhamb-Jaurian Sector  comprising
about 24,000 families, rehabilitation as-
sigtance has been given to 10,188
famikes. Another 11,312 families have
also been given rchabilitation assistance
cxcept the second instalment of housing
assistance. About 2,500 families are in
the process of rehabilitation. Their
lands arc being tractorised.

As regards Rajasthan, the informa-

tion is being collected and will be laid
on the table of the Sdbha.
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(c) About Rs. 15 crores.

(d) All the schemes for rehabilita-
tion are under implementation.
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DirricuLTiEs EXPERIENCED BY LaBo-
URERs IN DeLmHr

2160, SHRI KANWAR LAL GUP-
TA : Wil the Minister of LABOUR
AND REHABILITATION be pleased
lo state :

(a) whether Government have re-
ceived any representation from labou-
rers in Delhi about the shortage of ra-
tion and delay in submission of the
report by the Textile Wage Board dur-
ing the last six months;

(b) if so, the steps taken to remove
these difficulties;

(c) whether Government are aware
that some big factories in Delhi did
not declare holiday on Gandhiji's birth-
day on the 2nd October, 1967; and

(d) the action taken by Government
against such mills ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) Yes.

(by (i) The Department of Food
are examining the matter of
ration.

The Textile Wage Board is
taking all possible steps to
complete the work of the
Board urgently and the re-
port is expected by the end
of the year.

(c) Yes.

(d) No action was required to be
taken, since no representations from
the workers were received and the holi-
days in a particular factory are observ-
ed in accordance with the existing
awards, settlements or past usage,

(ii)

ADMMNISTRATION Expenses ofF F.C.L

2161. SHRI KANWAR LAL GUP-
TA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the ad-
ministrative expense of Food Corpora-
uon of India was 75 paisa per quintal
of foodgrains in 1966;

(b) the average profit on a quintal
made by the Food Corporation on the
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sale of indigenous wheat, gram and
coarse grains in 1967 so far; and

(c) the total shortage of foodgrains
in 1967 shown by the Food Corporation
of India?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The overall administrative expenses of
the Food Corporation of India for the
financial year 1965-66 worked out to 74
paise per quintal of foodgrains on am
average.

(b) and (c), The accounts of the
Food Corporation of India far the
financial year 1966-67 have not vyet
been finalised. The information will be
available only after the accounts are
finalised.

New WAGE BoARDS

2162. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the Fin-
ance Ministry has made a suggestion not
to constitute new wage boards or accept
the recommendations of the existing
wage boards for a specified period in
order to arrest the inflationary pressures
on the economy; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) No, sir.

(b) Does not arise.

STRIKES IN BANKOLA AND KUARDIR
COLLIERIES

2163. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether there have been prolong-
ed industrial disputes including sit-down
strikes underground, at the and
Kuardih Collieries;

(b) whether any setflement has since
been reached; and



3179  Wrirten Answers AGRAHAYAMA 7, 1889 (SAKA) Written Answers

(c) the workers' grievances and
demands and the action taken to meet
them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) and (c). Bankola

The stay-in strike was called of on
QOct, 9, 1967 as a result of the under-
standing reached on October 8 between
the Chairman of M/s Bird & Co, (P)
Ltd. and Sarvashri Somnath Lahiri and
Sushil Dhara, then M:nisters of the
Government of West Bengal. The de-
mands .related to implementation of
Wage Board's recommendations and
reinstatement of workers dismissed in
1966.

Colliery :—

Kuardih Colliery

The stay-in-strike ja Kuardih Colliery
was called off on October 4, 1967. On
the persuasion of the officers of Central
Industrial Relations Machinery, the
union agreed not to insist on the re-
instatement of 78 retrenched workers
as it had already raised a separate dis-
pute on this point,
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D.M.S. Toxens

2167. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether out-of-turn Milk tokens
are issued by the Delhi Milk Supply
Scheme;

(b) if so, the grounds on which these
tokens are issued;

(¢) the number of tokens issued out-
of-turn during the last six months
beginning from the 1st April, 1967 and
the total quantity of milk alowed om
these tokens; and

(d) the number of cases rejecteq by
‘the Delhi Milk Supply Scheme and the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
«CULTURE, COMMUNITY DEVE-

LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes.

(b) These tokens are issued only in
exceptional cases.

(c) About 400.

(d) No application for milk has been
rejected by the DMS. These are regis-
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tered for supply when adequéle milk
will be procured.

GHERAO IN DELHI
2169, SHRI M, L. SONDHI : Will

the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether there was any ‘gherao’
in any factory in Delhi State;

(b) if so, the names and location of
the factories; and

(c) the steps Government have taken
to ensure undisturbed production ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) and (b). No. On 4-7-67
workers held a gate meeting at the
gate of Messrs Capital Industries Ltd.
This was not, however, a case of gherao
as no one was prevented from entering
or leaving the premises.

(¢) Does not arise.
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NON-AVAILABILITY OF POSTAL STATION-
ERY IN Post OFFicEs IN PunJaB CIRCLE

2171. SHRI HEM RAJ: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that postal
stationery viz, inland letters, envelopes
etc. is mot available in the post offices
in Punjab Circle;

(b) if so, the reasons therefor; and

(c) the annual requirements and the
number that is printed ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL): (a) and (b). There has been no
general shortage of postal stationery,
viz. inland letters, envelopes ctc. in the
post offices in the Punjab Circle, Occa-
sional shortages of inland letters, Cards
have been experienced duc to the heavy
demands and the shortage of equipment
with the Security Press Nasik,

(c) The information is being cellect-
ed and will be laid on the Table of the
Lok Sabha.

SuprLY oF IMPORTED TRACTORS TO
GOVERNMENT INSTITUTIONS

2172. SHR1I R. S. VIDYARTHI:

Will the Minister of FOOD AND

AGRICULTURE be pleased to state:

(a) the number of Byelarus 50 H.P.
Tractors, allotted on priority basis to
Government [Institutions out of imporr
allowed this year; and

(b) the reason for allotting import-
ed tractors to such institutions on pro-
rity basis when indigenous 50 H.P. Hin-
dustan Tractors were available ?

THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND OOOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Twenty two.
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(b) The Government [astitutions
wanted to purchase these tractors ur-
gently for their own use, and these insti-
tutions decide for themselves the make
of the tractors they should purchase in
the light of the composition of their ex-
isting fleet, urgency of acquisition, etc.
Instructions have, however, been issued
impressing on State Governments etc.
to encourage the use of indigenous trac-
tors.

DEMAND FOR TRACTORS

2173. SHRI R. S. VIDYARTHI :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that the
States, particularly Uttar Pradesh, Pun-
jab, Rajasthan, Maharashtra and Guja-
rat had put up to the Ministry demands
for a total of over 3000, 50 H.P, Rus-
sian Tractors in 1965-66;

(b) whether only 500 such tractors
have so far been allowed to be import-
ed; and

(c) if so, the steps taken to meet the
remaining demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) Yes.

(c¢) 50 H.P. tractors are manufactur-
ed in the country by Hindustan Trac-
tors Ltd. Efforts are being made io
step up the indigenous production.
There is no doubt some' unsatisfied de-
mand, but in the interest of developing
the indigenous industry, larger import
was not considered desirable.

ALLOTMENT, oF TRACTORsS To STATES

2174. SHRI R.S. VIDYARTHI :
Will the Mmister of FOOD and AGRI-
CULTURE be pleased to state :

(a) the number of tractors allotied
to the States of Punjab, Haryana, U.P.,
Rajasthan, Delhi, Himachal Pradesh &
Jammu and Kashmir out of thc total
import of 2000 Czech tractors;
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(b) the basis for allotting quolas for
Czech Tractors in the said States;

(c) whether it is a fact that import-
ed Russian Tractors are allotted in ex-
cess of the demand to Eastern, Western
and Southern Regions and the surplu-
ses of the tractors with the said re-
gions are sold in Northern Region at
fancy prices; and

(d) if so, what action is being taken
by the Government to check mal-dis-
tribution and comsequent black mar-
keting in Tractors ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Out of 2,000 Czech tractors, 1,000 will
be imported in built-up condition and
1,000 in CKD packs for assembly in
the country. 1,000 built-up tractors
have been distributed as under :

Punjab 300
U.P. 200
*Haryana 200
Bihar 300
1000

No distribution has yet been made in
respect of 1,000 CKD packs.

(b) It has been decided to allot these
tractors to the State Agro-Industries
Corporations oa the basis of the de-
mands received from the respective Cor-
porations.

(c) and (d). At present 35% of im-
ported Russian trectors are allotted to
the Northern Region, the quotas for the
Western, Eastern and Southern regions
being 274%, 274+% and 10% respec-
tively. While a weightage has been giv-
en to the Northerp region in considera-
tion of the faster trend of mechanisa-
tion, it has been felt necessary to en-
courage this trend in the other regions
as. well, Complaints about resale of
tractors sold in the other regions in the
lurriiory of the agent for the morthern
region were received and except a few
isolated cases mo evidence of large-
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scale resale is available. It may be
stated that certain resales, and pot only
of agricultural tractors, take place in
the normal course and remedial mea-
sures would be warranted if large-scale
resale was in ev.dence.

PouLTRY FARMING SCHEMES

2175. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that poultry
farming schemes included in the Fourth
Plan have not made much headway;

(b) if so, the reasons therefor;

(c) the target fixed for egg produc-
tion in the Fourth Plan;

(d) the actual production at present;
and

(e) the steps taken to eamsure speedy
implementation of the poultry farming
schemes included in the Fourth Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Fourth Plan remains to be finalis-
ed. Poultry farming has, on the whole
made good progress. In spite of diffi-
culties such as the high cost of poultry
fead, the progress has been maintained
in the first year of the Fourth Plan.

(b) Does not arise.

(¢) The Fourth Plan targets remain
to be finalised. About 50 eggs per
capita per annsm based on 50% of the
population has been suggested.

(d) About 22 eggs per capital per
annum based on 50% of the popula-
tion.

(e) The steps taken to ensure speedy
implementation. of poultry farming
schemes are :—

1. Production of high-yielding stock
for supply to the farmers through
scientific breeding programme ini-
tiateg at the State and Central
Poultry Farms.

*(Includes the Union Territory of Delhi).
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2. Supply of balanced poultry feed
at reasonsble prices through (a)
increased producion of hybrid
maize in the States, (b) import of
coarse feedgrains such as maize
and milo through FAO/WFP for
supply to the States, (c) utilisation
of by-products of agricultural &
induostrial wastes as substitutes for
cereal grains and (d) utilisation of
damaged foodgrains which are un-
fit for human consumption but fit
for poultry feed.

3. Organising marketing facilities for
the poultry produce through Poul-
try Corporations/Cooperative So-
cietied and Governmental chann-
els. Provision of Cold storage fa-
cilities in the States to avoid loss
of eggs during hot weather.

4, Financial assistance to the farmers
of economically weaker section for
the purchase of chicks, feed and
construction material.

5. Implementation of Applied Nutri-
tion programme through assist-
ance of International Agencies like
UNICEF and FAO.

6. Setting up of iotensive egg and
poultry production-cum-marketing
Centres in and around large cities
and industrial townships to pro-
vide all required services such as
credit chick, feed marketing assist-
ance to the farmers in the form
of a package deal.

7. Exemption from payment of in-
come tax on the income derived
from poultry farming.

UNEMPLOYMENT IN DBLHI

2176. SHRI HARDAYAL DEV-
GUN : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the total number of unemploy-

ed persons registered in Delhi during
1966-67: and

(b) the total number of persons who
got employment through the employ-
ment exchanges during this period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). 1,32,898 regstrations and
28,495 placements were effected by the
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Employment Exchanges in Delhi during
1966-67.

‘GHEE PropucTion By D.M.S.

2177. SHRI ONKAR LAL BERWA:
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that the Delhi
Milk Scheme had stopped production
of Ghee in September and October of
this year; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANMNASAHIB SHINDE): (a)
No, Sir.

(b) Does not arise.

MINOR IRRIGATION SCHEMES IN
MANTPUR

2178. SHRI M. MEGHACHAN-
DRA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether the Government of
Manipur have drawn up a plan for
minor irrfigation schemes for the year
1967-68;

(b) if so, the details thereof; and

(c) the allotment of expenditure for
the aforesaid irrigation plan?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes.

(b) and (c), The minor |mgnﬁon
schemes so far undertaken consist mdin-
ly of constructing weirs across nunniag
streams for supplemental irrigation dur-
ing the Kharif season. Duriag 1967-
68, the Manipur Government planned
completion of the existing schemes. Be-
sides, it also planned to undertake sur-
vey of groundwater resources and dis-
tribution of pumpsets. A total outlay
of Rs. 5.00 lakhs has been approved
for minor irrigation schemes during
1967-68.
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AGRARIAN UNREST
2179. SHRI NITIRAY SINGH

CHAUDHURY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :

(a) the reasons for the agrarian un-
rest in the country this year; and

(b) the steps taken by Government
to meet the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b), While an assessment of State
Governments in regard to the agrarian
unrest in certain pockets of the country
is being obtained, there is no doubt that
a variety of causes have contributed to
the untoward developments in the rural
sector including the non-implementation
of land reformm measures,

When a Conference of Chief Minis-
ters was convened in July last, the Union
Mimister of Food and Agriculture em-
phasized that tenancy reform was cru-
cial to the success of production pro-
grammes and it was important that the
cultivator is allowed access to credit and
other inputs’ necessary for production.
As a sequel to the Conference, smd_iu
were carried out in respect of the major
gaps in land reform in each State and
the Union Minister has written indivi-
dually to the Chief Ministers concerned
pin-pointing the main issues which call
for immediate—aftention, particularly the
security of tenure and rationalization of
rent. It is expected that the State Gov-
ernments would take suitable measures.

DouBLE CROPPING

~ 2180. SHRI1 NITIRAJ SINGH
CHAUDHURY : Will the Minister of
POOD AND AGRICULTURE be
pleased to state :

(a) the steps taken to have double
cropping and if possible triple cropping
in view of the acute food shortage in
the country; and

(b) the area in the country under
double cropping and triple cropping
during 1965-66, 1966-67 and likely to
be in 1967-68 and the extra quantity
produced by them?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Pol-
lowing steps have been taken to pro-
mote double/triple cropping in irrigated
areas of the country :—

(i) A Multiple Cropping Pro-
gramme to promote double/
triple cropping in single and
or double cropped areas hav-
ing necessary irrigation poten-
tial has been taken up from
the current year. Under this
programme, it is planped to
cover 36 million acres by the
end of the Fourth Plan period
and the expected coverage
during 1967-68 is 8.10 million
acres. The State Governments
have identified local improve-
ed varieties of short duration
as also areas having the peces-
sary irrigation potential in this
comnection. The Centre has
assumed responsibility to meet
the fertilizer requirements of
the programme at half the
doses recommended for the
High Yielding Varieties.

A short duration varieties
programme was also imple-
mented during summer 1967.
States were advised to raise
short duration varieties of
crops like ragi, maize, etc. im-
mediately after the harvest of
rabi 1966-67 crops and before
the sowing of kharif 1967
crops. The Technical Experts
of the Department of Agricul-
ture visited the States and
assisted them in formulating
un action programme. An
overall area of 9.97 lakh acres
was planned to be covered
. under this programme.

(b) Information in respect of area

(i)

‘covered under double ang ftriple crop-

ping during 1965-66 and 1966-67 is not
available, The Multiple Cropping Prog-
ramme during 1967-68 is to be taken up
mostly during the Rabi/Summer sea-
son. Information regarding the actual
additional production from 8.10 million
acres will be available only after the
harvest of these crops.
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PropbucTiox OF HYBRID JOWAR AND
WHEAT

2181, SHRI NITIRAJ SINGH
CHAUDHURY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :

(a) the State-wise area under hybrid
jowar and hybrid wheat in 1967;

(b) the maximum and minimum
yields per acre of the said jowar and
wheat, State-wise;

(c) the area expected to be cultivated
by the said varieties nmext year; and

(d) how much of the hybrid wheat
area was irrigated by State Irrigation
sources, private sources, separately in
each State during 1966-67 and the area
likely to be irrigated in 1967-687

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
Statement I, II and III are laid on the
Table of the House. [Placed in Library
See No. LT-1776/671.

(d) Information is being collected
from the State Governments and will
be supplied to the Sabha as soon as it
is received.

LaBoUR OFFICERS IN PusLic UNDER-
TAKINGS

2182, SHRI O. P. TYAGI : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that with a
view 1o strengthen the Personnel De-
partments in Public Sector Undertakings
it was agreed in the meeting of Heads
of Public Sector Undertakings in 1963,
that Labour Officers of Central Pool be
given preference for the posts of Labour
Officers;

(b) if so, how many Labour Officers
of the Central Pool have since been ap-
pointed in various Public Sector Under-
takings;

(c) whether it is a fact that recently
some Labour Officers of the Pool man-
ning posts of Labour Officers/Welfare
Officers etc. in these undertakings, have
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been replaced or are being replaced to
make room for officers of the Central
Industrial Relations Machinery; and

(d) the details of officers of Central
Industrial Relations Machinery appointed
to these posts?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) Yes.

(b) 21 Labour Officers are at present
on deputation to Public Sector Under-
takings. In addition, 227 Labour Offi-
cers are working in Departmental under-
takings or in autonomous bodies.

(c) and (d). No Labour Officer has
been replaced in any public sector under-
taking by an officer of the Central In-
dustrial Relations Machinery. But in a
Port Trust because of its special require-
ments, a Labour Officer was replaced by
a Labour Enforcement Officer. One
other Labour Enforcement Officer is
working in an autonomous body and an-
other in a public sector undertaking, but
not in replacement of any Labour Offi-
cer.

HourLy CosT OF LOK SABHA SITTING

2183. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to
state :

(a) whether his attention has been
drawn to a report in the “Weekend Re-
view' (quoted in Yojana, on the 3rd
September, 1967) that “Five Years ago
the tax-payers spent Rs, 40,000 to
finance each hour for which the Lok
Sabha sat, today the cost is over Rs.
200,000”; and

(b) the reasons for the increased per
hour expenditure of the Lok Sabha?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (Dr. RAM SUBHAG
SINGH) : (a) and (b). The report in
the “‘Weekend Review’ quoted in Yojana
on 3rd September, 1967 has been per-
sued. The basis of the figures quoted
therein is not known. Hence, it is not
possible to assign reasons for the in-
crease indicated therein.
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BYE-ELECTIONS

2184. SHRI SRADHAKAR SUPA-
KAR : Wil the Minister of LAW be
pleased to state :

(a) how many bye-clections to the
Lok Sabha and the State Legislative
Assemblies have taken place after the
last General Elections held in February,
1967; and

(b) the success of different political
parties therein?

THE MINISTER OF LAW (SHRI
GOVINDA MENONj): (a) Upto the
15th November, 1967, 7 bye-clections to
the House of the People and 16 bye-
elections to the Legislative Assemblies
have been held after the General Elec-
tion, 1967.

(b) Two statements giving the requir-
ed information are placed on the Table
of the House. [Placed in Library. See
No, LT-1777/671.

TELEPHONE CONNECTIONS UNDER
0.Y.T, SCHEME

2185. Dr. P. MANDAL : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) the causes of delay in sanctioning
telephone comnections to persons who
deposit rupees two thousand under the
O.Y.T. Scheme;
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(b) the total oumter of persons who
have deposited Rs, 2,000 cach for tele-
phone connections and who have mot
yet got telephone connections m Delhi
and all other places in India, stating the
period for which each has been in the
waiting list;

(c) the other categories of applicants
who are in the waiting lists; and

(d) the number of telephones beiog
manufactured in the coumiry per year
and whether it is sufficient to meet the
demand in full?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL) :
(a) In some of the telephone exchanges,
there is no delay in sanctioning OYT
telephone cemncctions and the waiting
list is current. But in some other tele-
phone exchanges the OYT applicants
have to be kept on the waiting list for
the following reasons :

(i) shortage of underground cab-
les;

(ii) shortage of line stores;

(iii) changes of address by such
applicants;

(iv) delay in getting way leave per-
mission.

(b) The position is as indicated in the
Statement given below. The information
is as on 15-11-67.

Period after pay-  Delhi  Kanpur Calcutta Madras  Bombay
ment of deposit and-+7
*Ban i
margi-
Hydﬂd nally
Abmedabad noted
?smtﬂr places
gpur where
Veraval OYT is
Ludtfiana function-
ng
Less than 3 months Nil Nil Nil 10 o 1,191
"™ 6 months Nil Nil Nil Nil 246
™ 1 year Nil 2 9 Nil 98
" 1 years Nil Nil 3 Nil 78
w 3 years Nil Nil 2 Nil 2
A little over 3 years  Nil Nil Nil Nil 1
ToraL Nil 2 14 10 1,616
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(c). 3,28,756 as on 1-10-67.

(d) The number of telephones manu-
factured in the Indian Telephone Indus-
tries Limited during 1966-67 and the
target of production of telephones of the
Company for the year 1967-68 are as
wnder :—

Year Actual production
1966-67 2,05,209

Year Target of production
1967-68 2,50,000

The availability of telephone instru-
ments however is rot the only require-
ment for meeting the demands for tele-
phone connections. Exchange equip-
ment, cables, etc. constitute major essen-
tial requirements to meet them, These
are in short supply mainly due to short-
age of resources,

PoSTAL TRANSMISSION OF TELEGRAMS

2186. SHRI S. C. SAMANTA : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) the progress made in the despatch
and early delivery of telegrams without
resort to sending the undespatched tele-
grams by post;
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(b) the percentage of cases where
telegram fees in excess of postal charges
are refunded to the persons sending tele-
grams when they are semt by post; and

(c) the steps contemplated to reduce
postal transmission of telegrams?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I. K. GUIRAL) :
(a) A Statement (Annexure I) giving
figures of telegrams sent by post as
against the number cf telegrams trans-
mitted on wire from April to Septem-
ber, 1967 is placed on the Table of the
Sabha.

(b) Statistics of refund of telegrach
charges granted on telegraphs disposed
of by post are not maintained separau:!y.
Refund as offered automatically m case
of all telegrams disposed of by post pro-
vided the total delay in transmission of
those telegrams exceeds 24 hours in case
of express telegrams and 48 hours in res-
pect of ordinary telegrams.

(c) Another Statement (Annexure
IT) listing the varicus steps taken, or
being taken, to expedite the disposal of
telegrams on wire is piaced on the Table
of the Sabha.

STATEMENT

ANNEXURE 1

Statement of telegrams disposed of on wire and by post during April to September, 1967.

1967 Total No. of Telegrams transmitted
Months s A \

On wire By Post
April 118,39,279 1,57,516
May 149,29,941 4,04,753
June 137,63,089 2,78,694
July . . . . . 117,98,131 1,94,102
August 110,02,173 £1,26,936
September 124,89,858 99,079

L86LSS/67—3 a
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ANNEXURE II

The followinz are some of the steps
that have been taken recently or are be-
ing taken to reduce delay on telegrams.

(i) Replacement for Morse working
by high speed working on teleprinters
and provision of alternative circuits to
clear traffic in case of interruptions on
direct circuits is being arranged. 2,711
Teleprinters are in use in the Telegraph
Offices.

(ii) Open wire main lines which are
very much susceptible to the vagaries of
nature are being replaced by coaxial
cable and microwave system 4,674
kms, of coaxial cable and 2,180 kms, of
Microwave systems have been commis-
sioned.

(iii) In order to avoid prolonged inter-
ruptions on circuits due to copper wire
thefis, copper wire has been replaced by
copper-weld wire in theft affected areas.
Greater use of Aluminium conductors is
also envisaged.

(iv) Better type of VFT systems
(which provides telegraph circuits using
speech frequencies & Telephone chan-
nels) which are more stable have been
designed and are being installed pro-
gressively. 4,300 channels of FM VFT
system are working.
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PosTAL CHARGES ON BOOKS

2189. SHRI HARDAYAL DEVGUN:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the publishers have re-
presented to Government against the
prohibitive postal charges on books;
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(b) whether it is a fact that a book
priced at Re. 1 costs almost double as
much if a publisher receives it by mail;
and

(c) if so, the steps Government pro-
pose to take to reduce such a high bur-
den on dissemination of knowledge?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (SHRI L. K. GUJRAL): (a)
Yes.

(b) The price of a book has no rela-
tion to the postage charges. The post-
ape chargeable depends on the weight of
a book,

(¢) Does not arise,

ProDUCTION OF CASHEW NUTs

2190. SHRI RANE : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether Government have under-
taken any programme of plantation of
cashew-nut trees to increase production
of cashew-nuts for more export in future;

(b) if so, the area under cultivation
State-wise;

(c) whether it is a fact that the Maha-
rashtra Government have undertaken a
very extensive and expensive programme
of plannng cashew-nut trees in Konkar

the District of Ratnagiri and,
if s0, the extent of the area and number
of trees expected to be planted; and

(d) whether the Central Government
have contributed any funds to the Maha-
rashira Government for the programme?

3200

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes.

(b) A statement giving the details is
laid on the Table of the House. [Placed
in Library See No. LT-1778/6T7].

(c) The information is being collected
from the State Government and will be
placed on the Table of the Sabha in due
course.

(d) The Central financial assistance is
not sanctioned or released for individual
schemes but only for broad heads of deve-
lopment. As such it is not possible to
give the figures of Central assistance in-
tended exclusively for Cashew develop-
ment schemes under the State Plan,
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CoONTROL ON MOVEMENT OF MAIZE IN
MANIPUR

2193, SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Government of
Manipur have declared Maize as an
essential foodgrains within the meaning
of Manipur Foodgrains Movement Or-
der;

(b) whether Government control the
movement of maize in Manipur;

(c) whether the Government of
Manipur have fixed a remunerative
price for maize in the interest of the
producers;

(d) if not, the reasons therefor; and

(e) what is the approximate total
amount of production of maize in the
current year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b). Movement of maize out-
side Manipur is restricted under the
Central Order namely; Manipur Food-
grains (Movement Control) Order,
1956. This Order also prohibits the
movement of maize to the north of
village Kangpokpi in Manipur.

(c) and (d). Information is being
collected from Manipur administration

and will be laid on the Table of the
House.
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Law MINISTERS' CONFERENCE

2195. SHRI R, BARUA: Will the
Minister of LAW be pleased to state :

(a) the main issues discussed and re-
commendations made at the Conference
of the State Law Ministers held recently
in Delhi; and

(b) whether these recommendations
have been considered by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) The main
issues discussed at the State Law Min-
isters’ Conference held in New Delhi,
on the 31st August/ist September,
1967, were :—

{1) The translation of Central Acls,
Ordinances, Regulations efc. in-
to the various regional languag-
es and of the State Acts, Ordi-
nances, Regulations etc. into
Hindi when they are in a langu-
age other than Hindi and matters
relating thereto; and
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(2) 'ﬂn inpuling of legal education
in the various regional languages
and the consequences and repre-
cussions thereof—

(i) on the development of the
common Indian legal system;
(ii) on the unified all-India Bar;

(iii) on the functioning of the vari-
ous High Courts and Supreme
Court, specially in relation to
each other.

After full and frank discussions and
exchange of views, it was generally
g:‘:ed with regard to issue No. (1)

(i) translation of Central laws into
Hindi as well as translation of State
laws (which are in languages other than
Hindi) into Hindi should be done at the
Ceantral level;

(u) translation of Central laws into

languages other than Hindi

should also be done at the Central level

or under the auspices of the Centre in

close collaboration with the appropriate
agency at the State level;

(iii) translation of State laws into the
Tespective regional languages should be
the responsibility of the State Govern-
ment concerned; and

(iv) legal terminology evolved by the
official Language (Legislative) Commis-
sion should be used as far as practicable
in the regional translation but where
there is an accepted word in any regional
language to express a certain legal con-
cept or where there is a Latin word like
habeas corpus, that word should be used
in reference to the term evolved by the
qﬁci&l Language (Legislative) Commis-
sion.

As regards issue No. (2), it was felt
that University education being a State
subject, it was for the State Governments
concerned to consider the matter.

(b) The conclusions reached at the

Conference in regard to issue No. (1) °

are being examined by the Government
with a view to their speedy implementa-
tion in consultation with the State Go-
vernments, where necessary.
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SHORTAGE OF FOODGRAINS IN ORISSA

2187. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any report has been re-
ceived from the Government of Orissa
indicating shortage in production of
foodgrains in the State this year due to
flood, cyclone and drought; and
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(b) if so, what is the indication given
by the State Government so far regard-
ing crop prospects in Orissa 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIE SHINDE) :
(a) Reports of damage to standing
crops due to floods, cyclone and of late
by drought in parts of Orissa have been
received. Damage assessment has yet
to be completed.

(b) Does not arise in view of (a)
above. 2]

Loss DUE To CYCLONE IN ORISSA

2198. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Central Government
have made any assessment of loss or
damage to the Posts and Telegraphs and
Telephone installations buildings and
equipments in the cyclone affected areas
in Orissa;

(b) if so, the extent of loss and
damage in terms of money; and

(c) whether Government propose to
give any advance to the P. & T, em-
ployees in that area who have comple-
tely lost their houses in order to enable
them to build up their homes ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K.
GUIJRAL) : (a) Yes.

(b) Rs. 1,02,480 approximately.

(c) No, but the staff can avail of the
facility of the normal house building
advance under the usual conditions.

R.M.S. BUILDING IN KERALA STATE

2199. SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICA-
TIONS be pleased to state : -

(a) whether there is any proposal to
construct R.M.S. buildings at Trivan-
drum, Ernakulam, Alwaye, Cannanore
and Trichur; in Kerala State; and
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(b) if so, when the construction is
expected to be completed 7 .

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUIJRAL) : (a) Yes.

(b) Railway authorities have agreed
to include the work regarding (i) ex-
tension to R.M.S. building at Ernakulam
junction and (ii) provision of accom-
modation for Sub-Record office at Tri-
vandrum and improvements to the exist-
ing Sorting office in the Work Pro-
gramme for 1968-69, subjected to avail-
ability of funds. Regarding construc-
tion of R.M.S. buildings at Alwaye,
Cannanore and Trichur, the matter has
already been taken up with the Railway
Board,

P. & T. EMPLOYEES IN DHENEANAL
Division IN ORissa

2200, SHRI K, P. SINGH DEO : Wil
the Minister of COMMUNICATIONS
be pleased to state :

(a) the total number of P, & T. em-
ployees in Dhenkanal Division jn Orissa
at present;

(b) the number of employees who
have been provided with residential
accommodation by Government; and

(c) the steps taken to provide resi-
dential accommodation to the remain-
ing employees ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : (a) There is no Dhen-
kanal Division. The number of P & T
employees in Dhenkanal District is 198.

(b) 6 Departmental quarters and 22
rented quarters are provided for the
staff.

(c) Steps are being taken to acquire
land at Talcher, Kamakyanagar and
Chendipara for Post Offices which will
also have Postmasters’ residential quar-
ters, Approval for acquisition of 0.5
acre of land at Dhenkanal for staff
Quarters has also been given.
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PosTAL, TELEGRAPH AND TELEPHONE
Facmimies ™ KERALA

2201. SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Post Master General,
Kerala Circle and the Central Govern-
ment have received representations
from M.Ps and M.L.As regarding the
absence of postal, telegraph and tele-
phone facilities in the high ranges (Ud-
umbanchola, Peermade, Devikulam
Taluks) of Kerala State;

(b) whether any steps are proposed
to be taken to meet the barest minimum
Tequirements of the people; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : (a) Yes.

(b) and (c). As a result of the ex-
amination of the representations, sanc-
tion for opening six new Post Offices
have been issued. Three poposals are
under examination. There are 91 post
offices in these areas at present com-
pared to 51 offices at the commence-
ment of III Plan. By the end of 1970-
71, about new 38 post offices are likely
to be established.

Telecommunications

There are 6 Telephone Exchanges, 9
Public Call Offices and 15 Telegraph
Offices at present. Sanctions have been
issued for opening two more Telephone
Exchanges, one Public Call Office and
one Telegraph Office. Proposals for
opening 4 Telephone Exchanges, 8 Pub-
lic Call Offices and 6 Telegraph Offices
are under consideration of the Post-
master General, Trivandrum,

feeeit stz goe w30 § et § s
T AT
2202 st frgm Tag : =7 W
o wfa #@ft a3 T A FwEG
fw:
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Losses To PosTs AND TELEGRAPHS
DEPARTMENT
2205. SHRI NANJA GOWDER :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Post
and Telegrapbs Departments have been
incurring a loss of Rs. 13 crores anou-
ally;

(b) if so, the reasons therefor; amnd

(c) the action proposed to be taken
by Government in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I, K. GUJ-
RAL) : (a) The Posts & Telegraphs
Department incurred a loss only in
1965-66 and 1966-67 of Rs. 5.35 crores
and Rs. 3.10 crores respectively.

(b) The loss was mainly due to in-
crease in expenditure arising from en-
hancement in the rates of Dearness Al-
lowance to Central Government Em-
ployees from time to time as well
as to general sluggishness in trade and
industry affecting the revenues adverse-
Iy.

(c) Telephone Tariffs were increased
from January, 1966. Certain Postal,
Telegraphs and Telephone tariffs have
been increased from July/August, 1967.
A Tariffs Enquiry Committee has been
set-up for formulation of principles for
fixation of tariffs and also to suggest
other measures for improvement in the
finances of the Department.  Further
action will be taken on receipt of the
recommendations of the Committee.

SURATGRAH FARM

2206. SHRI NANJA GOWDER :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that the
Suratgrah Agricultural Farm is incur-
ring a loss of 15 to 20 lakhs of rupees
annually;

(b) if so, the reasons therefor; and

(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
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LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) to (c) : It is mot a fact that the
S Farm has been incurring a
loss of 15 to 20 lakhs of Rupees annual-
ly. The farm has incurred a nett loss in
some years and earned a mert profit in
others. In 1966-67, the Farm is esti-
mated to have earned a nett profit of
over 18 lakhs of Rupees.

The main reason for the farm not
earning large profits regularly is the
inadequacy of perennial irrigation. Full
irrigation is expected to be received
only after 1970-71,

REFUGEES FROM EAST PAKISTAN

2207. SHRIMATI JYOTSNA
CHANDA : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to refer to the reply given to

Starred Question No. 36 on the 14th
November, 1967 and state :

(a) whether the instructions issued
by the Central Government to the
Assam Government have been carried
out;

(b) if so, how have they been im-
plemented; and

(c) if not, the steps taken by the
Central Governmeng to get them imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) to (c).
The Assam Government indicated cer-
tain difficuities in implementing the ins-
tructions issued by the Government of
India. Further advice has since been
given to the State Government in the
matter. ‘It is hoped that the State Gov-
ernment would now act according to
the advice rendered. Their reaction is
awaited.

SUGAR SHORTAGE IN MANIPUR

2208. SHRI M. MEGHACHAN-
DRA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the price of sugar in the
open market of the Union Territory
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of Manipur has risen to Rs. 3 or
Rs. 3.50 p. per kilo;

(b) if so, the reasons therefor; and

(c) the quantity of sugar allotted to
Manipur for the years 1965+66 and
1966-67 and the quantity supplied dur-
ing the said period ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b) : Upto the 23rd Novem-
ber, 1967, sugar prices were controlled.
Free sugar released on the 23rd Novem-
ber will take time to reach Manipur.

(c) The quantity of sugar allotted
and supplied to Manipur during the
years 1965-66 and 1966-67 (April-
March) was as under :—

1965—66. . ..
1966—67. ...

1986.5 tonnes
2223.5 tonnes

PURCHASE OF PADDY AND POTATO SEEDS
IN MANIPUR

2209. SHRI M. MEGHACHAN-
DRA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the quantity of seeds of paddy
including high yielding varieties and
potatoes requisitioned by the Govern-
ment of Manipur for the years 1966-67
and 1967-68;

(b) the amount spent thereon year-
wise;

(c) whether it is a fact that a large
quantity of potato seeds became rotten
through bad storage and was not used
at all; and

(d) the total quantity of seeds plant-
ed and total yield year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) The following quantities of paddy
(including high-yielding varieties) and
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potato seeds were arranged for

Papers Laid 3216

1967 and 1967-68 :

1966-67 1967-68
(In Quintals)
Paddy 78.92 577.48
Potatoes 332.68 35.00 (being
(b) 196667 1967-68
Paddy .- Rs. 6,822 Rs. 52,129
Patotoes . Rs. 40,359.37P. Rs. [Nil so far]
(¢) No, Sir. before distribution was 17.09 quintals.

Loss due to driage and shrinkage of
potato seeds during transit and storage

(d) The quantity of seeds planed and
estimated yield year-wise is given below:

[In Quintals}
1966-67 1967-68
Qty. Estimated Qty. Estimated
Planted Yield Planted yield
Paddy 78.92 1970 577.48 46548
Potatoes 315.59 1018.64 Mot yet planted

TRUNK CALL METERS

2210. SHRI B. N. SHASTRI : Will
the Minister of COMMUNICATIONS
be pleased to state

(a) whether it is a fact that new
meters for recording trunk calls are
going to be installed soon; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : (a) No. No new meters
are being installed for recording trunk
calls. It has, however, been proposed
to provide ‘charge indicators’. These
‘charge indicators’ will be installed in
the Meter room of the exchanges and
will record in units (of 15 paise) the
time spent by a subscriber on STD
calls made from this telephone,

(b) The design for the ‘charge indi-
cators’ has been finalised by the P&T
Research Centre and a small order for
field trial has been placed on Messrs.
Indian Telephone Industries Limited,
Bangalore for manufacture. It s ex-
pected that these will be made available
during the next few months. These will
be first tried out at Delhi. If the field
trials are successful, the facility will be

made available progressively to the in-
tending subscribers on rental basis.

12 Hms.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CoAL MINEs
ProviDENT FunD AND BoNus ScHEMES
ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT. AND REHABILITATION
(SHRI S, C. JAMIR) : I beg to lay on
the Table a copy each of the following
Notifications under section 7A of the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948 :—

(i) The Coal Mines Provident
Fund (Fourth Amendment)
Schemes 1967, published in
Notification No. G.S.R. 1646
in Gazette of India dated the
4th November, 1967.

(ii) The Andhra Pradesh Coal
Mines Provident Fund (Fourth
Amendment) Scheme, 1967,
published in Notification No.
G.S.R, 1647 in Gazette of
India dated the 4th Novem-
ber, 1967.

(iii) The Rajasthan Coal, Minpes
Provident Fund (Fourth
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[Shri S. C. Jamir]
Amendmept Scheme, 1967,
published in Notification No.
G.S.R. 1648 in Gazette of
India dated the 4th Novem-
ber, 1967.

(iv) The Neyveli Coal Mines Pro-
vident Fund (Sixth Amend-
ment) Scheme, 1967, publish-
ed in Notification No. G.S.R.
1649 in Gazette of India dated
the 4th November, 1967.

[Placed in Library. See No. LT-1743/
67].

12.03 Hgs.

COTTON TEXTILE COMPANIES
(MANAGEMENT OF "UNDERTAK-
INGS AND LIQUIDATION OR RE-

\ CONSTRUCTION) BILL—Contd.

MR. SPEAKER : We shall now take
up clause by clause consideration of
the Cotton Textile Companies (Mana-
gement of Undertakings and Liquida-
tion or Reconstruction) Bill, considera-
tion stage of which concluded yesterday.

There are no amendments to clauses.
1 think we can put clauses 2-11 to-
gether.

SHRI S. R, DAMANI (Sholapur) : I
wish to speak. At the very outset, I
want to congratulate the hon. Minister. .

MR. SPEAKER : On which clause
does he want to speak ?

SHRI S. R, DAMANI : 1 want to
make suggestions regarding clauses 3
and 4.

st wg faad (qi7): sione weew,
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MR. SPEAKER : Since there are no
amendments to clauses, 1 thought we
could take all the clauses together,
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MR. SPEAKER : Then I shall put
clanse 2 first,
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etc. etc.) Bill

SHRI LOBO PRABHU (Udipi) :
My objection is that this Bill has not
taken note of the judgment of the Sup-
reme Court in the recent case concern-
ing fundamental rights. This is a fon-
damental point with us. This Bill ig-
pores the Constitution. The right to
property and the right to occupation is
severely limited by nearly every clause
of the Bill. The judgment in the Golak-
nath vs State of Punjab case changes
the law even in respect of the Essential
Commodities Act on which this Bill is
based.

MR. SPEAKER : There is no general
discussion now. If he wishes to speak
on any particular clause, he may say
s0.

SHRI LOBO PRABHU
I get a chance later ?

MR. SPEAKER : I shall put clause
2 to vote.

MR. SPEAKER : The question is :

“That Clause 2 stand part of
the Bill.”

The motion was adopted.
12.05 Hrs.
Clause 2 was added to the Bill.

[MR. DEPUTY-SPEAKER in the Chair]

SHRI S. M. BANERJEE (Kanpur) :
Clauses 3 and 4 may be taken together.

SHRI S. R. DAMANI : 1 want to
submit that the textile industry is spread
over throughout the country, but there
is a large concentration in Bombay, Ah-
medabad, Coimbatore and Calcutta,

SHRI S. M. BANERJEE : Mention
Kanpur also.

SHRI 5. R. DAMANI : In taking
over the management of sick mills, pre-
ference should be given to mills which
are situated in small towns, because the
entire community in such towns de-
pends on that mill or industry. In big
cities there are many other industries
and if any mill stops functioning, they
can get alternative employment, but in
small towns there are only one or two
mills, and if it closes down, then the

: Then do
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entire labour which is engaged in that
mill will be thrown out of employment.

For example, in Sholapur one mill
which was employing more than 10,000
workers stopped working four or five
years ago. In a town with a population
of 2% lakhs if a mill closes down,
throwing out of employment 10,000
workers, you can realise how it affects
the city. I can give you other examples
like Akola. In Bhopal there is a textile
mill which has closed down. Therefore,
it is very essential that under clauses 3
and 4 preference should be given to such
mills, and if it is not possible to take
over the mills, new mills should be ins-
talled in that area.

SHRI S. S. KOTHARI (Mandsaur) :
I would like to draw the attention of
House to a very important point.

The hon. Commerce Minister was
good enough to say yesterday that any
losses that are incurred by the industry
which is taken over by the Government
would be on the shareholders’ account.
The experience has been that where an
industry is taken over by the Govern-
ment, even the accounts are not pro-
perly submitted to the sharcholders. I
quote the specific instance of the Ben-
gal Nagpur Cotton Mills, Rajnandgaon,
Madhya Pradesh. Its accounts have not
been submitted for the last three or
four years, and the shareholders do not
know the extent of the loss that has
been suffered by them on account of
this takeover,

Besides, is it fair that if the Govern-
ment takes over a concern and runms it,
it should pass on the losses to those
who own the company? If there are
any profits, the Minister is welcome
to them. Let the Government also
bear the losses, if any. Let mnot the
shareholders be made the scapegoats.
That is a very important point.

Secondly, this takeover of mills
would actually amount to what I would
call backdoor nationalisation. Instead
of giving the industry or the various
mills proper assistance in the form of
rehabilitation aid, so that they can
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modernise their machinery, increase ex-
ports and improve their working, the
Government now seeks to take them
over.

Besides, even from the point of view
of the Government, if they take over
sick mills, how are they going to make
profits out of them ? Actually, even the
new enterprises which have been built
up by the Government with fresh machi-
ery are pot functioning properly., They
are not giving a proper return on the
capital employed, and if the bad mills
are taken over, does the Government
possess the necessary technical compe-
tence with regard to the officers who are
manning or controlling the public enter-
prises to be able to put those mills in
proper shape and to earn profits out of
them ? The result would be, that the in-
dustry would further deteriorate and the
machinery would some day have to be
scrapped. Therefore, I would request the
Minister to consider this issue very care-
fully and to provide in the Bill that the
profits or losses shall be on account of
the Government. Let the Government
enjoy all the profits. We do not mind
it. But if there are losses, the Govern-
ment should also bear those losses
squarely, a brave man, as the hon.
Minister of Commerce is

SHRI S. M. BANERJEE (Kanpur) :
Sir, I had read with patience the speech
of the hon. Minister; I find that some
of the points mentioned by our leader,
Shri Dange, have not been met by him.
He has slipped over those points by say-
ing that this is the first stage and he
has not ruled out nationalisation.

Let me read, in this connection,
clause 4 of the Bill :

“If the Central Government on re-
ceipt of the report from the autho-
rised person is satisfied that the
financial condition and other cir-
cumstances of the textile company
are such that the textile company
is not in a position to meet its cur-
rent liabilities out of jts current
assets, that Government may, if it
consider it necessary or expedient
in the public interest, by order, de-
cide that the undertaking of the
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textile company should be sold as
a runnmg concern as provided in
section 5 and proceedings should
simultaneously be started for the
winding up of the textile company.”

Sir, 1 come from Kanpur where there
are a large number of mills which are
manufacturing only medium and coarse
cloth. 1 say here and now that many
mills are likely to be closed down. We
have the experience of the Kanpur Cot-
ton Mill, the Atherton Cotton Mill, the
Atherton West Cotton Mill and the Muir
Mills which was supposed to be one of
the best mills which was owned by
Singhania. Later on, when Shrimati
Sucheta Kripalani was the Chief Minis-
ter of Uttar Pradesh, she had the cour-
age to take over the Muir Mills, There
is another mill, the New Victoria Mill—
I request the hon. Minister to say some-
thing about it—which is owned by
Thapar. There is a fight going on bet-
ween Srivastava and Thapar with the
result that 4,000 workers are suffering
there. All sorts of mismanagement are
going on there, and as in the case of
the Laxmirattan Cotton Mills, the Minis-
ter wanted to take over that mill, but
unfortunately it took so much time—
ten months passed—and the mill could
not be taken over by Government, with
the result that some negotiations had to
take place; some agreement had to be
reached with the further result that
neither the workers nor the shareholders
have been given any money. So, 1
fully agree with my friend Shri Kothari
that in some of the mills even the bal-
ance sheets are not drawn up for years
together, The liability is generally on
the shareholders and the owners enjoy
because, as you know, if you read the
Vivian Bose Commission report, you
will find that he has said very clearly
that in these limited concerns it is only
the wife and the children who belong
actually to the man and everything else
belongs to the company, and these
losses are shared by the shareholders.

What I would request is, let the
Mirister kindly assure this House that
when he takes over these sick mills—here
I fully agree with Shri Dange—some
really good mills should also have been
taken over by the Government. Other-
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wise let him not be in charge of a hos-
pital where more beds should be added,
because they say these mills became
sick only because of the mismanage-
ment, It is not that. ] know that in
a jute mill in Kanpur, Rs. 10 lakhs
were to be given to Baglas because he
had a pull in the Ministry here; he has
not used a pie on the modernisation of
the mill, or rehabilitation of that mill,
and this mill had gone on liquidation.
I request the hon. Minister to kindly
tell us that even those mills which will
be taken over by the Government will
be manned by technical persons. 1 have
the experience of the Muir Mills, Ltd.,
which was supposed to be one of the
best mills and the gold mine in Kanpur.
It was managed by a senior 1AS officer.
What does he know of the textile indus-
try ? He did not know what a loom is
or what the carding department is. He
has no experience or anything of that
sort, with the result that he wants
Rs, 50 lakhs from the Central Govern-
ment to run this mill.

So, 1 feel that the proper course
should have been to nationalise this mill,
But since the Minister does not have
the confidence of the Cabinet, or he
could not take the Cabinet into confi-
dence for such nationalisation, what is
happening is, nationalisation is substitu-
ted by social control now. Naturally,
nationalisation is out of date !

Let the hon. minister assure the
House that once the mills are taken
over by the Government, they will be
manned by technical experts and not by
retired ICS or IAS officers. 1 would

also like to know what is actually hap-
pening to New Victoria Mills and
whether any prosecution has been
launched against Shri Ramrattan Gupta.

) T GRRAAW (a3 afwer) ¢
“SuTeT wEYEw, ¥ 3 AT 4 F 0w
o o T S T & fE S fad A g,
I & I H GRICHT F AT T |
T ZiaT I &8 fa® F1 90 F@ gU
T i ) e ff aEI A
FC & AT FIFF qI w7 g6 aw
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# &, afqor & &, sucwdw & gEd
gt 7T E 1

frow uF av & w9 § a4y INIE g%
s aorread fasi w1 gra /@ S+
FI FIA AT @Y § A TF FTERAA
AT o1 @Y §, A ¥ I Faet F worgt
AT At grafeaa S ag ST § FT
&3 3 fr anwr oo agra fre arar 1
afFrzafaa e F IR ER S A0
g IR T gu 43 4 fr ¥z faei A
o FH THE | A, IqE AR
%S aerd A gE § 1 T, F|ar
| # T A AN T ¢ 6 9 et w6y
w1 AT G A9 g9 | o4 FT FH
1 A a8 § 1 gufad § agm s
€EF ALH AEEF ALACE AHE
T AT AT |

Zer A 7 % S ¥ee W av
AT ATE TEH AT AT A T ATE
7§ g, IWICH & g 5 aww A
AT & F1E FAEFI AT AR | T CH )

& arTT aeer F ga & fors e

a7 & Fer 41 5 50 71 3§ fefaw
a7 AgH &t | Tt wwan @ P seehw
B # §EFT O LA &Y | HR A
gaT g T & 1 Fow sufer & a9 @@
w5 § fr o fer ¥ AR A TR D
AAFTE TS FL AR AT FE, IW
safer & FIC AT g AT o
¥@E IR W fadnF T 7R
@ AT e ad & aX
Y HT AT ¥ AL A, TW FY A1AF
aficfeafa & @i &, ot fasr & &%
g & A § 9§ wufew w7 AT
T HTATT HT 9 M@ E | W
forg o o et W o fa=r =
FTAFFT & TR, WA FORE da
F #1 foriard, AR ot o« #3359
ferer it st Y Forarr Fvert sarferat §
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T ET AT &, T G AW @
w1 | g fF @ w1 e gawn
&t i forr s & o v et
¥ ag safew a1 AT A% T ©F T
gl

HET 99 4 § 9q I Fgal ¢
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“Government may, if it considers

it necmary or expedient in public

interest.
IET agT A g7 WYL wOET Mg faan
arar § o 59 faer Y & foar sngem
S ST AR AT e aw e
iwagy?! Wrem g
s g9 St Wi g1 Ay g S9 W
AT T A A Y FEATE T AAA & |
ST F% 9 o o5 fegr 91, wEEE
frer #Y 3= gu ©: WA g ™, {fe
T Fafem §, ST a=E, AF
AR F FT wT AT | ATwr &Y
sawET fae & a1 # aur feafa @, #v8
g waT g1 gae QY At el
7 WY TG T aaE, FH @ F Sl
] oft a1 Fae fr wreEeT AR wE
srfadd=wdigdd | fow gm 4
TorTe Ay Ifad aRERT, SHET a8 FE
forx =€ &1 T 9fvsdt § oy oF
sqfa srqaT =% safet & gra o for-
2T 2T STed § AT 9 & fRavd st
wgd § A< S fal & TR 9
R IsHma s R A
ST & o S e F afese | fawsw
o FE R T g AR A E A WA A
et fawiT § Fr 9w forer & @1 o
i fopoft s & &Y T @ grw F 9N
wfa fear oo gt a% foegTe
AT AT T TIEE §, T T FHC
T T Y, Tg W g A T GIE
g Fum %1 F1 ag FTAIA TR
97 BT @ § 1 oW aE W H
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AT AT & A #1363
TAR #7471 #1% (A40 it 1 9
ot fod Y 41 750 ZHAT AT
TR &) A §, I AW A AT
T 4 (0 34 o Frqza diam
a7 X 7T AT 37 R glaw
Q7§ awam g fAoaa
g 31 a1 g a1 37, 7 @
tofee & flr mfasiat sw
3797, F1E 8 | gA AN A A FA
4 {7 7 o T 7 o Al AT
ittt 21 afes fa it & G aman
T 7§ | § I A AT g9 T
 FT A} ATE § I9H [T FA AT
AT Y A | FB A
TR 7 94T 71 ] AT IR HT
g ¥ faa 1 § at 395 AOA-A0
75 G4 fail a1 o g7 & for w1
TRAT § TRl FAS SAT AT | EX
s ra 4 frgrife iaama g
fagas qigar | 7fa g 43 s
qir et g 1 it faas A fam T
T 98 AT T FATT WU T
2T 21 37 and & & AW Wt Al
T TRATE | TF 1 @ A
afeal 41 fw &1 foafm v 9
AT, TE AR § QEEW el
g oftr g% et 31 2/ 7 &9 & A1 A
T AT F9A05 wmdr AT qaL a1
7= 7ér g8 o § 79 a1 7 o
TH A GG,

SHRI LOBO PRABHU (Udipi) :
Mr. Deputy-Speaker, Sir, I have already
voiced my objection to this Bill on the
ground that it offends the Constitution,
on the ground that it ignores the right
to property and occupation. I would
like the Minister to precisely meet this
objection. It is no use having a legis-
lation passed in this House if it is going
10 be struck down in the courts tomor-
row. Clearly, any infringement of this

right is not justified because a particular
industry is sick or a particular industry

3226
efc. efc.) Bill

is responsible for unemployment. Aay
acquisition of the rights of property of
shareholders has to be under article
31(a) after payment of due compensa-
tion, If Government undertakes this
acquisition without reference to article
31(a) it is going to lay itself open to a
very serious legal and constitutional
objection,

Coming to this particular clause (4),
it provides for a sitvation where the
company is not in a position to meet
its current liabilities out of its current
assets or where the circumstances of
the company are otherwise unsatisfac-
tory, I would like the Minister to pre-
cisely meet this objection, that for a
situation like this the Company Law
Act has ample provisions and there is
no need for Government to gratutiously
enter a field where the law is ample
and where the rights of the shareholders
and the rights of the debtors are amply
protected. To duplicate the law is not
to improve it, No doubt, my friends
would think of the special circumstances
and the question of employment oppor-
tunities. I have every sympathy for
them, But we must realise that mills
do not exist for labour. Mills exist,
first, for the benefit of those who have
sacrificed and invested money; secondly,
the mills exist for the country as a whole
which requires cloth which these mills
produce; thirdly, as my good friend has
just now mentioned, mills exist for a
vastly larger body of people in this
country. While I have every sympathy
for labour, while I am even prepared
to support a Bill for unemployment
insurance, I would beg of my friends to
realise this : don' kill the goose which
is laying golden eggs by the demand
that a mill, sick or ill, making profit or
loss, should be maintained so that the
labour may get employment, That is
my second point,

Then, in respect of taking over of
mills it has been specifically mentioned
that three purposes must be safisfied.
The first purpose is “public interest”,
which is a very vague term, What is
public interest? 1 entirely agree with
my hon, friend, Shri Fernandes that the
term “public interest” is not clear. To
introduce such a legislation is, on the
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one side, to give an opportunity to my
friends to interpret “public interest” as
the interest only of the workers and, on
the other, to give an opportunity to
government and arrogant officials to say
that whatever they think is public in-
terest, This term must be changed. If
amil is to be taken over, it must be
on a specific ground,

The second ground which is pleaded
is the interest of the shareholders. May
I enquire of the government as to when
they have become so solicitous of the
mterests of the shareholders. To talk
about the interests of the sharcholders
when a provision is made later on that
the shareholders’ interest will be the last,
that the creditors, workers and every-
body else may be satisfied first and the
mill may be sold at any price, I would
say, is to deny the fact that the interests
of the sharcholders is any ground at
all

. The third ground is to secure proper
management of textile mills, I need
not add to what my colleague has stated
about proper management by govern-
ment, which involves a loss of Rs, 15
lakhs in the case of one mill. I need
not refer to the general management
by government, because we have ample
evidence of the failure of public enter-
prises to vield an interest of .02 per cent.
If there is any proper management, may
T assure you that it is not at the hands
of the government, not at the hands of
the officials to whose rank I once be-
longed, but it is at the hands of those
people who own that property, because
they are interested in proper manage-
ment of their property ?

SHRI INDRANT GUPTA (Al
pore) = Shri Lobo Prabhu is justifiamly
anxious about seeing to it that the
goose is not killed, but we are more
worried about the goose which has al-
ready been killed, which should be re-
vived and brought to life again, if
possible, throught this Bill, which is
what the Minister claims he wants to do.
With reference to these clauses it is that
aspect which troubles us most, I would
be very brief,
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I just want to point out one typical
example of a textile mill which has
been closed for the last 19 months,
and ] want to know from the Minister
whether, after the passage of this Bill,
with the powers he is going to fake,
any possible remedy for a case of this
kind will emerge, I am referring to
the New Bhopal Textile Mills. The
hon. Minister knows that this is a
modernised mill with new machinery,
which is supposed to have one of the
most modern types of airconditioning
and humidification arrangements. It is
not an old ramshackle mill which has
got out of date machinery and should
be scrapped on that account, It is an
efficient modern mill which belonged
to the house of J. P, Shrivastava, a well-
known concern of Kanpur. They could
not run it, nobody knows why. I do
not know what the enquiry committee
report reveals, Then the mill was taken
over by the Authorised Controller ap-
pointed by the Government. Who was
that Authorised Controller ? The Labour
Commissioner of Madhya Pradesh.

The Labour Commssioner of
Madhya Pradesh was appoivied the
authorised controller, That gentleman
made merry for threg or four months,
spent about Rs. 15 lakhs or Rs. 20
lakhs, could not run the mill and after
three months he also gave it up, The
mll has been closed and is lying there
closed,

A private party has now appeared on
the scene, which would not be the case
if the mill was not a profitabie venture
or potential. Because some private
party feels that this mill can be run pro-
fitably, he has appeared on the scene
and he is willing to invest money in t.
The curious posifion, I am toid. is that
the State Government of Madhya Pra-
desh has given its approval to this new
private party taking over this mill and
running it. The papers have oeen sent
here to the hon. Commerce Minister for
their clearance and the papers are held
up for some reason or the other not
known to me,

Now, what is going to happen? The
Government took it over, appointed the
Labour Commissioner as the authorised
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controller; he could not run the mill and
it closed down again; now, ua private
party wants to take it over, which I am
not in favour of personally because I
know that he is trying to pressurise the
workers, who were starving for 19
months, into accepting some cuts in
wages, DA and all that. But even that
is not being cleared and is held up
here. The workers are comiig to Delhi
to do some satyagraha, hunger sirike or,
1 do not know, what.

Here is a case of a goose, to use Shri
Lobo Prabhu’s words, which is capable
of laying the golden egg but which the
house of Shrivastavas has killed, then
the Authorised Controller of the Gov-
ernment of India has further killed and
now a private party wants to take over
but it is held up here at the Centre. I
would like to know from the Minister,
in a case lke this what do they propose
to do and how do they propose, through
the powers taken in this Bill, in the
case of a unit like this to actually take
it over and run it efficiently with a pro-
per expert controller or body who
knows something about industry and
can really manage jt. There is no rea-
son why a mill like this, considering its
efficiency and modernisation, should re-
main closed. We would lke to know
that. These clauses would not satisfy
us.

#ft gov T AW (I=)
IuTenE wErRE, § T fadws o v
3R 4 FIR A Faw @A AT
TgmifFTER @ T
foreit #1 ara 7 3ar aved §, AfFa g
fawT srpwa & o ot ot et o1 g
Fera & 7% §, § fag 7€ &, v -
A TR | gt 4T o ww
%, agi-agt Femr’ )| g T fog T
A g F faar g, 7 awagrmig,
i+ a8 3% saaear &Y FT AT E0
T L& Awal 1 faga wdt 8, Forr #y
FFREA TN F IR AR I AL G0
RRE™ & fag s fT fro faw &
OF QAT AreHt @ v g, fomwr ag
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et 71 § o Forr o @ &, Sy
giar &, difawr w1 @yar &, wdrEmar v
AT TEN NETW AL waw
Teet A< A & T, &y ST aurer
g, Tits ag qe7 o 5 amw
wH FY WA Y, arfz | & e
wmgaT g fw fow safeal #1590 w9
¥ A F B FIA §, FA9 T W TR
T AT I | A TR A8
2 7 ag a7 fasi #1 sqT g9 § Iw
T

for faeti Y gmra @O &, ST
F1 daray ¥, AfeFT ag g@ama v
fre @ fr & 39 47 &1 IwEE
TATET AN AL G W | qoAT
FY forer ¥ g it wgver< vy fopar mar
tfmadryafnaie @y,
T AT &t oW T § Al
FIE™ &1 @ E 1 IW T A g
sz Afw 7 &t s ¢ 39 g
g Fravas g fr fom faer Y qrew
FUTE, TEFIA RN TAFAF IRAE
a @ s I @ w1 osgwm @
WE R AT agdAar g WA
arag W wr

# fo2 wgar 7@ § fv s st
79 fad A99 2 X AT F q99 IO
%1 BT 27 ifew, wife g9 ¥ W AT
gift gnit ) s wEgd #1 &9
agfema 2| ag wagdi #1 %2 & qn
T fuw F@mr gl au famw g fs
3% feafa § Foge aga et 19 &4,
tfu® SETEH FGT KT F967 A1 420
FT |
SHRI N. K. SOMANI (Nagaur) :
It is a very unfair provision in clause 4
where the Government wishes to arm
the Authorised Controller with the
authority that if he finds that in a parti-
cular year a textile mill cannot meet its
current liabilities from its current assets
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it would be taken over. I submit that
this is a very unfair proposition. There
are umpteen examples in everyday
business life where in a particular year,
you cannot make a provision. There
may be a strike in the mill; there might
be unsold stock; there might be other
adverse conditions. You will not be
able to make any provision about cur-
rent assets and liabilities, If only this
particular p.ece of evidence is required,
to dectare it and publish it, it will be
extremely unfair to the share-holders of
the company. Therefore, a more wide-
based provision should be made where,
if it 5 found that management is not
interested or js indulging in dishonest
means or is not interested in running the
mill properly, only these clauses should
apply, not purely on this one particular
financial provision.
wfow et (st fom fag )
I HEITA, TH ATAT T W 7B
AT AT wrAdT TEei § gt g
fa7 ¥ ar? &+ agi =97 %7 1% 91
SHRI RANGA (Srikakulam) ; Has he
taken a vow to speak in Hindi cven though

he can speak in English? What is the
idea behind that ?

st g ¥ SO : WA qIE
# 38 7 ¥ oamfa & ? e ag
fer 7Y 7w €, ot 4 9@ wawAR
g1, fow & faw a7 gaar dar
o fear g

=t o fag : s A weer &
rE Foan A @rd }, AT A af ard
21 79 § A F AT a7 ey
HEE AR I9 WAA G T 4G
& &t saET g, A F sden
7 Wt avem

AT wEE, w5t AT F w0
W fa@ A arod @ & fears
gt 34 & e &Y qorreht ot g€ 8, forar
F AT FelY ofY T & e F v
foat s aFan & e ag. dfaes & fgems
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A 7 &1 AfeT 7T maw § A
1T "fgar # Al I3k, afer s
LT F1T ATt #7 I

A §7 w57 91 fF AWAIT qEw, ST
W LA, 7 ag A gaa fear g fw
it faret @z 7 areft § ar A= QY AEE,
I ¥ a4 5 79! faei 1 #f FEER
¥ F, 9% gATT gA I TLEFTT H
THATNETE S F AU g s o
AT, AW, AL EFT F1 fagas an
TIT | FHAT FA F FqATC A A
TR A ATTRER aTATE, IR
T T ¥ A & v g i A W
AT 3YF F7 & g0 39 §1 197 FEAT
e IS faw wEw S AT &, @R
7g sraeqr #1 f § fF gu fa= faal o2
ME, I 97 72T A9AT frdaer @
AT HLHETT HT qTF § 97 F1 LT 7% |

aifge fr garion SO §, A 3w ¥
fag g s aw 3 fgr & 991 &7 qJW0
e | 37 & FAFL WY FATET HIAAT IS
oF, I gHTU ALY | TA A ITIA L
gt fae = § fe gl e wwiRTd
A & Ffawe gefaa w©@ 79 1)

AT gTE, ST w151, 7 w1
far feli #Y a0 A9 AW F
¥, FACITH THA Y, AT IH -
T ORI FT | T AT HFET A
7 FTaET $A St fag oft @ g,
FrEYmA i raam Fa g ?
FAT g Fol (% 39 ¥ 9gH 7 fAAT &
AT T 4, T I Hr fa= 7
TF AT @, A1 39 § fam § ol
A gz fqeErT g1 7 § /T Wi
1 e ¥ faet 991 @ 4, AfFw 7 a0t
FTGATH T HTI T I (7T 7 A
fidfaar | Fgw s fad 2 @&, fw
§ ¥ & @1 §, AfET AT aae
w7 91T & fF g uF 0aT g §F €,
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[ =it fediw fag )
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T ST F AT T TGN
AR AH A1 arooE & 5 Gt | wmea
I ¥7d ¢ fow 9 5 9y 97 991
AMAAE ? TATAT E GHE IT-
e wERm ! | 4y A agi a7
T N FAME | AR I AAZAR
FE T W | Fet a% f fgarw w1
e g fs 55 faai 3 fgaw /@ fam
2 AZqd wwAg g fF o TR F
Araw 7 Fré g foer & o fgama &Y
e

st gER ¥= wSAW: I AT
F1eA faa, amw Jiz T Afag

st fAnfag: &, a1 78 wWIE
AMA £ 7§, £ AR AT G5 7
ot am fag- - (swEe)

SHRI S, M. BANERJEE : The hon.
Minister knows this : they set up a
Commission to inquire into the conduct
of Lakshmi Rattan Cotton Mills, but
their report has not seen thelight of
the day and this man is going on merri-
ly doing everything in this country.

st fedw fag: % ®gr SumeEm

w3z, fF foegty feama =t fag § o
e wafaar § 39 F TRA gH TE®
257 1| qTAAT qEET A FSTF ST A
84 £ fF aeFe A1 919 ¥d 9
adr famedr &

= gFR T FOAM :  AE- F AT
T ARAT§ 17 2HTEA N
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st fom fog : 7@ 7 wd § f
TR ITF AFT 7 3G AfpT o e
TR A IW T FIER I A § A
& W I H qIOw TG g 5T
AT &T41 g 37 F AR 2T aifF gaer
Wi qg dzE $T F)

Mo : 73 sy e
99 92 frg dfeT

oft el : J1 w1 S & g
WEL AW AT & |

=it feim fag : i O f& wii
qIEq gAY A FiogAT § o B2 §
T i IEC A 8NA F4T | | foh a2
g st AU E F AN T A Faw
qg FeT {6 91 T & I § 99 & {9g
g9 98T i fF oF a7 dear a9, OF
fomy o fred i o7 fowas s §
g T 31 | Wl T% A (AEl & GRE G
FA FWA uF gt w7 § 5 ag sam
gy oFaf Flerd 7 1 ™ sAw

JF 3 9q7 gaX Txg AR wogd & 18d

k| g s 3T F (971 gq ag fadas a9
&1 g ag Miaa w40 fx fosd fa g
Jam v T4, W F Wi fgg 8 ek
syl & Wi fgTa

st gFR 9 AT : NOF F AWK
q 3 AGN ®3i...(qIEHA) . ..
MR. DEPUTY-SPEAKER : The
question is :

“That Clauses 3 and 4 stand part
of the Bill.”

The motion was adopted.
Clauses 3 and 4 were added to the Bill.

MR. DEPUTY-SPEAKER : There
are no amendments. I would suggest
that we can put all the Clauses....

SHRI S. M. BANERIJEE: Please
hear me, Sir. The ruling given by a
particular Speaker should not be over-
ruled by the Deputy-Speaker. ..
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MR. DEPUTY-SPEAKER: I am
not over-ruling.

SHRI S. M. BANERJEE : He sug-
gested the same thing, that Clauses 1 to
11 could be taken into consideration.
Some of us agreed, but later it was
pointed out that it was most unfair and
that each Clause has to be discussed. . .

MR. DEPUTY-SPEAKER : All
right.
The question is :
“That Clause 5 stand part of the
Bill.”
The motion was adopted.
Clause 5 was added to the Bill.

MR. DEPUTY-SPEAKER: Now,
Clause 6 ...

AR GAEN © AT WA, 7
TI 90 AEH IAFNE
MR. DEPUTY-SPEAKER : Yes.

SHRI N. K. SOMANI : I wanted to
speak on Clause 5,

MR. DEPUTY-SPEAKER : It is not
possible.  We have already adopted it.
Mr. George Fernandes.

- St WK G SO WEley,
A 6 T T €1 N § 6 o
AT {i-FTrFGH Fi A9 T 8, TS
Fi AT FC § 1 T T G F: ALH
B T A farrs 377 T famvammz
w1 gd fear€ 30 & 1 Feledl & 7o
Rgd GLEAT, T T fqawwr @R 1w
Y faell § TqA ¥ FFT FA
%5 feem @ @ F1 FqoW T Te
T &3 AT # gy 3 qF o
oA A oF & gEE TH g 7 A
JT AT T A 9 et faedi F AF
A I & AU st gifed 39 &1
AT o1 ®RT 9g« 99 faer ®T G F7
FI T G &Y, I A1 I A § A=
AT Tifge | ag i fawrne e g
wfge fF QU SRR A § fa o
i #1 3@ gifen faw & o= 760
@ fear s gEh A4 e g f
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T fgrge 7 foag a@ ¥ I
@ & 9 # a aw ok wH a@r
fawrfor &7 €1 @ &t § +fc 78
T i B g £ g & F ferehc
& F 7% AR g9 ¥ oy SwE
w1 fAre 7 38 #1 T & A AR
I E ST F @191 7 &1 3 7 HH g
% # QSAS F AT 9T AT g
T & forw da F el fa & o anw
i T WM TS § {fF o A
TATE 9 EaT § AfaT oF & 7
FOHIT AT Gl A0 A wr v
WA g T fofi AT AT T vz &
faT s e s &1 ey
AT F LAFOr F A1 A gH
feeraedt @€t &1 dfe w0 qwieT &
T H g TF GATE 397 T34 A AZ AT
o Forr w01 & gl & anw &= Faell ®Y
TR F et sn A ea e s EE
AR A FHAL &, TG TAPT §, T
# KW FH AN § A7 AHAT F AR T
FH F A ACE, T F AR W
T qfTn § G @ §Fd A 7B
“afwamor & ot wew & arfw w@itE @
Y a5 R wErd dAT T T T
Fi T AT T Y 99 4R O A
¥ fam, 9w % @@ 7O & fag @
et & ST $iF AT 9, W F A
F6 I QA ag AT I A R
O H IF A F AR FHFA 8 |
e 1 S @ A T F1 I F o
T X & v O Sl A
foer sfafafae war o9 F39 § |
IS FEA, I T FEA & 19 20 b
o %1 dam & at § @ & wgm e
wogdi @ fea s ¥ #1 fam @Y
71 A S ICALE | AL FTAA-
2l ¥ fgm ot 2w ¥ fea & aga s
& forr w1 ww R T A [ A
e E1T A TG e g TG AT |
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SHRI S. R. DAMANI : Actually I
wanted to say something on Clause 5.
As that stage has now passed, I do not
want to speak.

SHRI S. M. BANERJEE : Mr. De-
puty Speaker, Sir I want to say some-
thing on Clause 6 (2) (1) which is
on page 8 of the Bill. This clause
reads :

“the continuance of the services
of such of the employees of the
company as the Central Govern-
ment may specify in the scheme in
the company itself on its recon-
struction on such terms and con-
dltmns as the Central Government

ﬁL‘!

Now a question may arise that a parti-
cular mill may be taken over by the
Central Govt. after the passage of tlns
Bill and what happens is, supposing the
workers were getting in a particular
mill when it was a private concern or
a limited company, some dearness al-
lowance based on the cost of living, the
Central Government may ask the work-
ers “Look here, We have taken over
this mill in the larger interests of the
country. So you should make sacrifice.
You should tighten your belt and you
will not get more than 50% of the
dearness allowance.” So, we want a
clear assurance from the hon'ble Minis-
ter that in the event of taking over a
particular concern, the terms and condi-
tions of service of its workers will not
be disturbed. ‘At least after the mill
being taken over by the Central Gov-
ernment, the worker should not get
less; be should get more. If not more,
the workers should at least get what
they are getting now. There is an ap-
prehension in our minds, and there is
a lurking fear in our minds that the
workers' service conditions may be
changed as they have been changed in
many textile mills which have been
taken over by Government.

Therefore, 1 would request the hon.
Minister to allay our fears and to give
us an assurance that the workers' ser-
vice conditions would not be disturbed
after Government take-over the mill.
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S P T WOAW : SVIsdE
7T, A T A AT & wgm g 0%
AER A faed A gIa & +, 94 F AR
¥ gW 58 aTa 7 Mo & oy fw o
TAWT | FH FAAT TR AAGU BT
& Jaw fasar it &8 F wagd &0
faear &1

O A1, T IR F TEA H7 0
=qaEar g T, 99 ¥ 9vEl @l &
T, foHT F99T IURT F AR F ART
%, 39 &1 39 7 7 &, fog 1 w1 I
agt &1 foeedr ax fam-fom &l 7
S 54 §, e &1 &, d-fasRr
3 w7 g & TR |9 A T ST
7Y TG SR 50 FTH BT AOT ATHA
Z1 3T o T T A FTH FCEF | @
9T HATGHT AT WY WA qIEUT gR, OF
¥ wgt ¥ woigdl, e, A w1 qU
AGANT AT FT FFX TqeT FL, qfg g7
# I &7 fgd &1 a7 99 | S §7
fza afas grFmi

SHRI LOBO PRABHU : First of all.
on a point of personal explanation, Shri
George Fernandes has been very soli-
citous about educating me. [ am very
grateful to him for this. But may I
in return try to educate him a litte ?
It is a very vital point. He has said
that the workers represent the whole
country. I want to tell him that the
workers constitute only 6 million put of
a total population of 500 millon and,
therefore, they are not the whole coun-
try and they are only a small section. .

ot w ST A e @ 7
AT 750 WY AF B, gW AT o AW E |

SHRI LOBO PRABHU : That is
not the point. I am just wanting to
impress on my hon, friendq that the
total number of workers in this country
is 6 million. ..

SHRI GEORGE FERNANDES ; But
they are not even 750.
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SHRI LOBO PRABHU : May I tell

my hon. friend that....

MR. DEPUTY-SPEAKER : The hon.
Member may address the Chair.

SHRI LOBO PRABHU : [ am
sorry.
It is very preposterous—I use the

word with great reluctance—to claim
that 6 million workers represent the
whole country,

My second point is this. This relates
to clause 6 which provides for the re-
duction of interest or rights which the
members or creditors are entitled to.
The question is whether Government
<an make any scheme which provides
for the reduction of the rights and in-
terests of the shareholders. This is vit-
ally a matter for a civil court to do and
not for Government to do through
their appointed officer.

SHRI S. M. BANERJEE : Through
the official liquidator. We shall appoint
him as the official liquidator to liqui-
date the Central Government,

SHRI LOBO PRABHU : I am
honoured by this designation, but I
shall liquidate anything that is wrong
whether on that side or on this side.

SHRI 8. S. KOTHARI : I have a
constructive suggestion to make to the
Commerce Minister. If he floats this
corporation and wants to make it a
success, let him find out a  selected
coterie of technical personnel of the
highest calibre available in the country
and, if necessary, also some foreign
engineers or technologists who have a
thorough krowledge of the working of
the cotton mill industry, so that we can
build up this industry properly and see
that these sick mills are discharged out
of the hospital hale and hearty and are
not consigned to the cemetery.

SHRI P. M. MEHTA (Bhavnagar) :
I would like to say something on clauses
5 and 6.

MR. DEPUTY-SPEAKER : We have
already adopted clause 5. He may
speak on clause 6.
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SHRI P. M, MEHTA : These clauses
prescribe the procedure for reconstruc-
tion. Clause 5 prescribes the procedure
for taking over. Clause 6 lays down the
provisions to be complied with when
a scheme for reconstruction is prepared.

Of course, I welcome the Bill. At the
same time, the House must be assured
by the hon. Minister that it will be im-
plemented smoothly and promptly, be-
cause the procedure is complex and I
doubt that the employers or the owners
may misbehave after the passing of the
Bill by Parliament also,

So far as action on the side of Gov-
ernment is concerned, it should be very
prompt. Goverment should frame the
rules immediately and should process
the taking over or recomstruction ex-

peditiously.

SHRI N. K. SOMANI : I have only
two brief observations to make.

First 1 wholeheartedly support the
suggestion made by Shri George Fer-
nandes that when the boards of such
comp i are 1 ituted or
tructed, a workers’ representative must
be included. This I am saying with
the utmost consideration and sincerity
and I hope the Commerce Minister will
think it fit to do so,

The second observation is in respect
of clause 6(f). Here we find that the
Government have assumed arbitrary
powers to reduce the interest or rights
of the members and creditors of the
company. No principles of account-
ancy are being followed and the normal
liquidation or evaluation procedure is
not being adhered to. So if this is also
rationalised, it will make the Bill a much
more acceptable one.

SHRI DINESH SINGH : There will
be no arbitrary action under this Bill.
All that we are going to do s to
propose these things. It will then be
considered by the court, I am surprised
that Shri Lobo Prabhu made this charge
that the court will be bypassed. He
has done so without reading the Bill.
Obviously, it will go before the High
Court.
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As regards the workers’ interests, I
can assure the hon. Member that it is
our intention to safeguard the interests
of the workers. We shall associate
them with the effective running of the
mills,

SHRI INDRAIJIT GUPTA :
about their emoluments ?

SHRI DINESH SINGH :
part of their interest,

Regarding the old directors, jt would
be difficult for me to make a categori-
cal statement that none of them will be
included. We shall have to see who
have been responsible for mismanage-
ment of the mill and who are the per-
sons whom we can still associate with
advantage in its working. But this
much I can say that we shall certainly
see that those who have been responsi-
ble for the mismanagement are not as-
sociated with it.

What

That is

I have on a number of occasions,
both in English and in Hindi, been try-
ing to say that we are setting up a cor-
poration which will have expertise to
run these mills, They will not be mana-
ged by bureaucrats. But under each
clause this matter is raised again and
again. 1 do not know what is required
of me, to swear on oath or something ?
The whole difficulty is that unlike Shri
Kothari, I am not enamoured of foreign
experts. I do not think we have any-
thing to learn from foreign experts in
this matter.

MR. DEPUTY-SPEAKER : The
question is :
“That clause 6 stand part of the
Bill”.

The motion was adopted.
Clause 6 was added 1o the Bill.

Clauses 7 to 10 were added to the Bill.
13.00 Hges.

MR. DEPUTY-SPEAKER: The
question 1is :
“That Clause 11 stand part of the
Bill.”

The motion was adopted.
Clause 11 was added to the Bill.

1967 Companies (Management 3242
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MR. DEPUTY-SPEAKER : The

question is :

“That Clause 1, the Enacting For-
mula, Preamble and Title stand
part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula, Pre-
amble and Title were added ot the Bill

SHRI S. M. BANERJEE rose—

SHRI DINESH SINGH : I beg to
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: We
have to adjourn. Otherwise, Members

do not come at 2 O'Clock. That is
the difficulty. -
=t Ho Wlo TAN(: IIEAH WLRA,
I FT AT 6T ASAA F 1107 HC A=A
<feT ae |7 ifad
MR. DEPUTY-SPEAKER: You
have enough opportunities.

TR ECEE : FAF FH TEE
faae & =fed
MR. DEPUTY-SPEAKER :
we adjourn.

13.01 Hrs.

The Lok Sabha then adjourned for
Lunch 1ill Fourteen of the Clock.

Then,

The Lok Sabha reassembled after
Lunch at three minutes past Fourteen
of the Clock

[{MR. DEPUTY-SPEAKER in the Chair]
COTTON TEXTILE COMPANIES
(MANAGEMENT OF UNDERTAK-

INGS AND LIQUIDATION OR RE-
CONSTRUCTION) BILL—contd.

SHRI S. M. BANERIJEE : Sir, I was
on my legs.

MR. DEPUTY-SPEAKER : I know;
we have exceeded the time-limit by
more than one hour.
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rﬂfm' S JuTsgs Wgles, no production. So, a time-limit should
s o be fixed.
€T W& ®( I 4T

MR. DEPUTY-SPEAKER: You
had suggested, but I said, we would
consider. ’

s oW W wOAW : TH §E Fi
T wE A

MR. DEPUTY-SPEAKER : Let us
try to be very brief and avoid repeti-
tions and try to finish it in 15 minutes.

SHRI S. M. BANERJEE : When you
say we should avoid repetitions, I hope
you will expect us to say something on
this Bill and when we say something
on the same Bill, naturally, we will be
repeating something.

MR. DEPUTY-SPEAKER : As far
as possible, avoid repetitions.

SHRI S, M. BANERJEE : Yes, Sir.
Now we are discussing the Bill at its
third reading, and I do not want to say
much about it. I should only say that
the hon. Minister should not get the
feeling that we are satisfied with this
piece of legislation. We are not satis-
fied. He has moved a step further in
taking over thg sick mills which is a
welcome feature But this may be a
means to an end, but not the end. He
should try his best to see that these
mills are nationalised and some good
mills are also taken over just to com-
pensate. Otherwise, the Government
will be in a soup, and some day they
will be spending much on them, with-
out any return. That is my submission.
I wish the hon. Minister assures this
House once again before the Bill js
passed that he will see that a Textile
Corporation is formed and certain mills
will be nationalised

SHRI S. R, DAMANI (Sholapur) :
Sir, in the Bill, there is no time-limit
fixed for the authorised person to report
to Government. It is very essential that
a time-limit is fixed because if a mill is
closed, the workers remain idle and lose
their wages; the machines remain idle
and get damaged or rusted and there is

Secondly, for the valuation, some
Chartered Accountant or Cost Accoun-
tant or some representative of the Fede-
ration or Mill-owners’ Association
should also be included in the commit-
tee, so that the work may be quickly
done.

Thirdly, under this scheme, machines
should be provided to those units which
are facing difficulty. They are not
closed, but they are not making any
profit and they are in financial difficulty.
At present, in our country there is suffi-
cient capacity in the engineering indus-
try to produce machinery. Therefore,
if arrangements are made by which
those mills can get the machinery on
easy terms and if this Corporation which
is going to be formed, stands guarantee,
both purposes will be served—the engi-
neering industry will get work and the
mills will be modernised. So, this also
should be considered. Many members
said that the quality of our production
is not good. I can tell them that where-
as in Pakistan they have modernised
their mills upto 66 per cent and in
Hong Kong upto 100 per cent, we have
done it only upto 12% per cent, You can
imagine how much our cost of produc-
tion has gone up on account of that.
Therefore, utmost importance should
be givep to modernisation of the mills.

WA AR T NI,
qar wivew 7 wgr § 5 {77 fme
FI T AT T | A47 399 FAg0
F qAEER A WY wG A T
A | AfEA q ATOE A I
F HAHTT I a1 TFATE (5 AT AT
Tt 7 foq fadl §1 9@ T 3w
gra | fanr § gt 8 7 18 aofwmmr 7
g F1 AEATE H A€ T B AE
2 @ F 3 awwr g fF ag o
A TFM ) oy weAs faw S e
FARF wagx €7 wEd § e g wfase
BT & AT AT FT AT T THOG7 |
g W TR FA TR A AT A
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[t wk W)
wRHIsGImMT RN AR @B T
AT wgiza 1 91 A faewe evez T T
Fiwra =g g & fadi o groa &
qAgd ®1 qTTATE | BIE KA FA X
adf g a7 faoft &a & fa= anfas
I Hi FASAIE WA #1 3 G g a8
ATATE IH  fAEd @i

£ Fit § fad JFam F 99 §
I H §OF FOr 39 faw & fowdar-
#e &0 g0 g1 Tt 7 $fear gares
ot #t s @ fage cefafasgex
FI 9@ ST @I 13 9§ 9g fawr
geimfre ¥ afasr 7 ) fafas-
Taa s T oF @ F AE
WA G FTAT @A E 1 A AT
oF ol & wad & ¢

etc. etc.) Bill
total cost of production of cloth
and that the consumption of cotton
for a month of 26 days is about
9,000 bales.”

7 gz adl o @ g fw w14 duadi A%
FIITE FI3 F I TEEG TG, AfHT 5
FaeergA ST #1 a8 faverd € i+
T2 ¥ 9 g 71 5 i 1S, @
3 161 9 79 3F &7 § FTA7 99, arfs
T F gra 34 fusli $1 8@ 7 97
FRAF AR IAFTA T T 9

oY fas q@ SR E AT I qE

ffmatawrA @ AT
W1 A g, IT W w9 ¥ a0 frR-
T wrfast 9§

U% AAIT G . I8 90
S W G Rl % R

“The mills of this company pro-
duce mostly coarse and medium
varieties of cloth, the prices of
which are controlled by Govern-
ment. Generally there is a loss
in many varieties of these cloths.
The rises in the prices of control-
led cloth allowed by the Textile
Commissioner since Ist December
65 have not been commensurate
with the increase in the cost of
production of cloth on account of
very high prices of cotton, subs-
tantial inc-ease in wages, signifi-
cant increasz in prices of stores,
dyes, chem'cals, etc. In order to
keep the mills running, cotton had
te be purchased at prices which
were much above the ceilings. In
spite of the best efforts of the
Textile Commissioner to help the
Company we were able to procure
only 700 bales of cotton in 1966
and 3,011 bales of cotton in 1967
through requisitioning by the Tex-
tile Commissioner. What the effect
of this procurement of cotton at
ceiling prices on the total cost of
production would be, could well be
imagined when we bear in mind
the facts that the cost of cotton
represents 45 to 50 per cent of the

faragrr AT 1| AT 696 OE W
g3 &1 3 fand s @ 7 wogd &
TRt g1 fm IR s 91 9=-
FA A ¢, IuF IR A g q_F §?
mrt?rt‘«:%r fa=r ¥ forosas 7 #37
¢ fr faei & Fraddome %7 792 A
TERMA A | w7 AT A A7 daw
I ez www 7g & fF o wifast &
TtEt a% g el @ @A § 59w,
AR AN RS 1 KB e
958 ¥ F g9 A q Far av f¥ faet
93 |aq L UF TAIE| 9g faAe 2
A ofi, v faq ofede @wa meT R
2 @R F faf guge ¢ faar v
Td ag @maTor  Sgafagt S -
A0 &1 B # WA F o7 A
Agerfamrsarg . AUTA A g fF
faq mifasl 7 &% qwar a5 fa=) 31
F24 &1 ¥ fwar, 37 fasi |1 diw
AT, fae Y 9978 A TEHAC @ A
FUE TG AR ATF AW 9T FAT
w95 g T Faeit & fod @9 s o
TR AR AT AT T WY
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73037 %1 G g1 91T @ srgm ? w0
e wAd § 5 fd gerfee wt
fagae # wifay T faear 9 &
ik wreT o frd)  fa-mfas & 4@
AW ! 7 aAw w R O R
IWA-d A1 AFATE, IT N INEA
T seafaar aar agar g, faa F fa=i
| ¥ qar faw« & T 0, 99w
37 fadl v 22 § I star g qfw
AAT FAF F T 976 T TH IS0 &,
5@ fHQ 7 99 &1 F199 F TF v, =1
wgarg dard, F FIT GAAT TFATE )
TR FE FeAeE FaAA A, 1940
J AFT 1946 IF, IT B ST A
fegeam #t fasl 7 372 3% ©@T
Irw Af®wz w4 w30 140 33 3817
Far 33 wagd # fxar? Efgaq faad?
g F4T AT W FF g7 F ST qRIA
FlEcgr = @ 7 a1 &

“the profits discussed and analysed
in the course of the statement are
the balancesheet profits. It should
not be forgotten that all the mills
during the last seven years have
built up crores which are kept out
of the public eye. The illegitimate
and secret gains made by the
managing agents, their friends and
associates, in the purchased of
materials, stores, etc., and on the
sale of products are in addition to
what has been mentioned above.
And these ill-gotten gains, if cal-
culated, would easily run into se-
veral crores which Temain un-
accounted and will remain ever
30."—except perhaps in the Con-
gress coffers.

HU w341 ¢ {5 §F FAa-aifaay 1 o
B T a7 Tfgd | < FER =
faa-wifasi &k faafaal &1 st
Afg A FATE A I FF
*1§ I W, AT I9E, A AR
wY faq =g A 97 A% §, @, g

AGRAHAYANA 7, 1889 (SAKA)

Companies 3248

(Management e:c.
etc.) Bill

O A AT, GT AT T AH A
AT &1 @ 7+ T, fET AR 3w
I FT F9F ZrAT § F T4y, AR
W F qZT FI0 T L0

A/ TF ALY G367 7 7@l (% 91
A AAGUFI 3T & (ga FIAA GG
AT 740 IT F JQ qrfAsAT F 75
sq{F7 30 & fga F1 9 &, fo & g
7 gR%m # gwfg Sf=aar vk &
97T ¥ g 7 | I AT IIER GI
HE? a gwr § afaa Fafq
ag Aifa s, a1 7@ A IW w g
I WA I@ FIT A T & fAg
ag 94 ¢ fw for wrfest 7 fasl ®1
AT @, wen far , s 1 w3 @9
A T A fwaT 9T

St geW WX weMW:  ITEW
wEkT, fog a9g $1§  HCAT FA |
far 9T, @Y 99 FT FHa 7T $3 TG
78 ¥ 9 fF ffqd @9 999 F IR
W JAN FY THA AT AT AAE T
3% A frgar Jar saman, |0 IE A I
FFa e o gum A EE, 9 T
e fafesd amd o ow 7 ag @1
wgl-wgt Amar @ 1 GET F@w T @
fF o wifes § F FEET @9 7
F9 dur Fwmri fee 9w 7 g@@a
IAN ST far, R IO R T
w1 e 78 o A ag wifem <
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SHRI DINESH SINGH : Mr. De-
puty-Speaker, Sir, all the points that
have been brought beforg the House at
this stage have been more ‘or less thra-
shed out and I have gone into the de-
tails of them. The suggestions made by
Shri Damani were covered by me
yesterday. So far as the question of
management of funds of these mills is
concerned, as the House is aware, the
Company Law Administration goes into
these matters. So far as this Bill is
concerned, it is to look into the regula-
tion and working of these mills and to
see whether those which have closed
down can be revived. At no stage have
I said that we shall take over all the
mills. I do not want that misunder-
standing to remain in the House. Our
effort will be to run those mills which
could be run. For those mills which
cannot be run economically, we shall
have to find some other way; liquida-
tion or something else. We shall have
also to see how best we can provide
for the workers—whether it would be
necessary to set up new mills, whether
we shall have the resources and whether
we can find out some alternative em-
ployment for them.

I hope the House will agree with me
that we should try to run this Corpora-
tion and the mills under it in an eco-
nomic manner and that we should not
come up with constant losses, for which
we have been blamed without justifica-
tion. We have not even set up the
Corporation yet. Still, people have al-
ready assumed that it will run into
losses, this will happen and that will
happen. Government is not going to
rush into this. Our purpose is to see
that production goes up and employ-
ment also continues. We shall do our
best to meet these two things. With
these words, I submit that the Bill may
be passed by the House,

MR. DEPUTY-SPEAKER :
question is :

The

3250
etc. erc.) Bill
“That the Bill be passed.”

The motion was adopted.

14.19 Hgs.

TAXATION LAWS (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER : We shall
now take wup the Taxation Laws
(Amendment) Bill, for which three
hours have been .allotted. I think we
will have two hours for the general
discussion and one hour for clause by
clause consideration. )

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT) : Sir I move :

“That the Bill further to amend the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Income-tax Act,
1961 and to amend the Finance
(No. 2) Act, 1967, be taken into
consideration.”

Sir, this is a short Bill designed to
make certain amendments to the Wealth-
tax Act, 1957, the Gift-tax Act, 1958,
the Income-tax Act, 1961 and the Fin-
ance (No. 2) Act, 1967; to replace the
amendments made in these Acts by the
Taxation Laws (Amendment) Ordinance,
1967, which was promulgated by the
President on the 14th September, 1967.
The circumstances which necessitated
immediate legislation by Ordinance in
regard to the matters covered by it have
been explained in a statement circulated
to hon. Members, copies of which bhave
been placed on the Table of the House.
I do not, therefore, propose to repeat
what is already contained therein and
shall only explain the provisions of the
Bill.

The provisions of the Bill have, as.
their principal objective, an improve-
ment in Government's resources. The
other objectives of the measures in the
Bill are securing a larger contribution
to savings from the middle and higher
income groups and placing greater res-
trictions tham at present on the atlow-
ance for entertainment expenditure in-

*Moved with the recommendation of the President.
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curred in businesses and professions in
computing taxable profits,

Under the Income-tax Act annuity
deposits are required to be made by
resident pon-corporate taxpayers. These
deposits are to be made by them at the
rates specified in the annual Finance
Act and the amount deposited is de-
ducted in computing their taxable in-
comes. The rates of annuity deposits
specified originally in the Finance (No.
2) Act, 1967, range from 5 per cent
in cases where the total income of the
taxpayer was between Rs. 15,000 and
Rs. 20,000 to 12% per cent in  cases
where the total income of the taxpayer
exceeded Rs. 70,000. The Bill pro-
poses to increase these rates by 20 per
cent thereof all along the line, The
increased rates will apply for the pur-
pose of calculating annuity deposits to
be made in relation to to current incomes
falling due for ot ip the t
year 1968-69. Thus, the rate of annuity
deposit in the case of a depositor whose
current income is over Rs. 15,000 but not
over Rs. 20,000 will, under the Bill, be 6
per cent as against 5 per cent applicable to
his income of the earlier year; in the case
of a tax payer with a current income over
Rs. 20,000 but not over Rs. 40,000 the
rate will be 9 per cent as against 7% per
cent formerly; in the case of a taxpayer
with current income over Rs. 40,000 but
not over Rs. 70,000 it will be 12 per cent
as against 10 per cent formerly and in the
case of a taxpayer with current income over
Rs, 70,000 the rate of annuity deposit will
be 15 per cent as against 124 per cent
formerly.

under the provisions of the Income-tax
Act annuity deposits in relation to current
incomes falling due for assessment in the
following assessment year are to be made
ordinarily during the financial year
mnmediately preceding the assessment
year. In the case of a taxpayer who
fails to make any annuity deposit or who
makes a deposit which is less than the
full amount required to be made at the

specified rates the Income-tax Act
provides for the levy of an addi-
tional amount of income-tax

by way of penal tax. This additional
amount of income-tax is in substance
equal to one-half of the amount which
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the taxpayer retains in his pocket by
not making the annuity deposit or by
making a short deposit. The penal tax
is, however, not chargeable in the case
of a taxpayer whose total income does
not exceed Rs. 25,000 although such a
taxpayer has the option to make the
annuity deposit up to the amount cal-
culated at the specified rates and qualify
for deduction of the deposit actually
made by him in computing his taxable
income. The Bill seeks to make it obli-
gatory on taxpayers having a total in-
come over Rs. 15,000 but not over
Rs, 25,000 also to make annuity depo-
sits, but this compulsion will operate
in their cases only in relation to annuity
deposit to the extent of the difference
between the rate as proposed to be in-
creased and the old rate. If tax payers
in this range of income fail to make
annuity deposits to the extent of such
difference or make a short deposit, they
will also be liable to the additional in-
come-tax by way of penal tax calculated
with reference to such difference. In the
case of persons with incomes between
15,000/- and 20,000/-, the additional
tax for mon-payment of annuity deposit
will be levied in relation to the pro-
posed increase of 1%. Similarly, in
the case of persons with incomes bet-
ween Rs, 20,000/- and Rs. 25,000, the
additional tax will be levied in relation
to 13%. Tax-payers in this group will
continue to enjoy the option as hither-
to, to make annuity deposits to the
extent of the full rates as proposed to
be increased and to obtain deduction
of the deposit actually made in the
computation of their taxable income.

The Income-tax Act. already places a
limit on the amount of business en‘er-
tainment expenditure which may be
deducted in the computation of the tax-
able profits of companies, This limit
is 1% of the profits of the business up
to Rs. 10 lakhs of such profits, plos
1% of the profits over Rs. 10 lakhs and
upto Rs. 50 lakhs, plus $% of the pro-
fi's over Rs. 50 lakhs and upto Rs. 170
lakhs. The maximum amount for
which deduction may be allowed to a
company in respect of expenditure on
business entertainment is, thus, Rs.
60,000, where the profits of the business
amount to or erceed Rs. 170 lakhs.
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The Bill proposes to reduce the limit
by exactly 509,. The reduced limit
will apply also to non-corporate tax-
payers, and will operate, in all cases,
in respect of entertainment expenditure
incurred in businesses or professions
after September 30, 1967. The new
limit will be 4% of the first Rs. 10
lakhs of the profits of the business or
profession, plus }th per cent of the next
Rs. 40 lakhs of the profits, plus #th
per cent of the next Rs. 120 lakhs of
the profits. Thus, the maximum amount
which may be deducted in computing
the profits of a business or profession
in respect of entertainment expenditure
will, hereafter, be Rs. 30,000 which
will be the limit where the profits of
the business amount to or exceed Rs.
170 lakhs. In the case of a business
or profession having profits of less than
Rs. 10 lakhs, there will be an alterna-
tive monetary limit, as at present,
of Rs. 5,000. This monetary limit will
apply where the amount calculated at
the rate of i per cent of the profits of
the business or profession comes to less
than Rs. 5,000,

The Bill also proposes to make tran-
sitional provisions for taxpayers whose
accounting year falls partly before and
partly after September 30, 1967. In
such a case, where the taxpayer is a
company, the deduction for entertain-
ment expenditure incurreq before Octo-
ber 1, 1967 will be limited to a propor-
tion of the amount calculated in accor-
dance with the existing limits, in the
ratio of the number of days in the ac-
counting year upto September 30, 1967
to !Iu:, total number of days in the ac-
counting year; and the deduction for
entertainment expenditure incurred by
the company after September 30, 1967
will be limited to a proportion of the
amount calculated in accordance with
the proposed limits in the ratio of the
number of days in the accounting year
falling after September 30, 1967 to the
total number of days in the accounting
year. Thus, in the case of a company
maintaining its accounts according o
the calendar year, the deduction for en-
tertainment expenditure incurred by it
during the current accounting year upio
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September 30, 1967 will be limited to
3/4th of the amount obtained by apply-
ing the existing limits to its profits for
the whole of the year 1967; and, the
deduction in respect of entertainment
expenditure incurred by the company
after September 30, 1967 will be limited
to ith of the amount arrived at by ap-
plying the proposed limits to the com-
pany's profits for the whole of 1967.
Where the taxpayer is not a company,
no monetary limit will be applicable in
respect of entertainment expenditure
incurred upto September 30, 1967, but .
the deduction in respect of entertain-
ment expenditure incurred after Sep-
tember 30, 1967 will be limited in the
same manner as in the case of com-
panies.

Under the Income-tax Act, simple
interest is chargeable .from taxpayers on
the tax due on the income declared in
the return, where the return has been
delayed beyond the due date, on tax
dues in arrear; and on shortfalls in pay-
ment of the advance tax due. The rate
of simple interes; chargeable from
assessees, in such cases, is 6% per
annum. This rate of 6% is less than
the rate at which unsecured loans can
be obtained in the market and is not,
therefore, proving an effective incentive
to the payment of our taxes, The Bill,
therefore. proposes to increase this
rate from 6% to 9% with effect from
Ist October, 1967. Likewise, the Bill
proposes to increase from 6% to 9%
per annum the rate at which simple
interest is payable by Government to
taxpayers on excess payments of ad-
vance tax, on delayed refunds, and in a
case where the assets of a person have
been seized in the course of a
on the moneys retained by Government
in excess of the tax liability of the
person.

The Wealth-tax Act and the Gift-tax
Act also contain similar provisions for
charging simple intersst from assessees
on tax dues in arrear, and for payment
of inlerest by Government to assessees
on delayed refunds. The Bill proposes
to increase the rate of interes; under
these Acts also from 6% to 9% per
anoum in respect of the period falling
after 30th September, 1967.
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Sir, I hope that the provisions of this
Bill will receive the unanimous support
of this House,

Sir, 1 move,
MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend
the Wealth-tax Act, 1957, the Gift-
tax Act, 1958, and the Income-tax
Act, 1961, and to amend the Fin-
ance (No. 2) Act, 1967, be taken
into consideration.”

SHRI N. DANDEKER (Jamnagar):

Mr. Deputy-Speaker, Sir, I have
to oppose the Motion for considera-
tion of this Bill for several reasons.

In the first place, the imposing of taxes
in legislation by Ordinance is something
to which 1 take the greatest exception;
particularly when, as in this case, the
pretensions, the excuses, given for pass-
ing such an Ordinance exactly one
month after the last session of Parlia-
ment and exactly two months before the
commencement of the present session
of Parliament are altogether untenable.
It is said in the statement explaining
the reasons for immediate legislation by
Ordinance :

“In part, the measure has the object
of securing a larger contribution to
savings from middle and higher
income groups....”

I will not comment at the present stage
on the merits of this particular objec-
tive; but | would like to know what
contribution has been made, in the last
two months, between the passing of the
Ordinance and the commencement of
the current session of this House, by
virtue of having passed the Ordinance
to the savings to which it was supposed
to contribute. Here it is said :

*...with the object of securing
larger contribution to savings...”

This measure was passed in the shape
of an Ordinance, 1 presume, because
they wanted this contribution to sav-
ings to commence immediately from the
14th September instead of waiting until
the new session of Parliamen; began and
until the matter could be brought for-
ward as a Bill here.
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Secondly, the further reason given is
thai it would enhance the resources of
Government

“Iy was felt, therefore, that at least
a part of this additional liability
should be covered by taking mea-
sures to improve the resources of
Government. .”

I would like to know from the Minister
by what amount, during the two months
that have intervened between the pass-
ing of the Ordinance and the commen-
cement of the present session of Parlia-
ment, the resources of Government have
been improved.

When I put the matter this way, it
becomes perfectly obvious that this
Ordinance was no more than a gesture
to unreasonable public clamour at a
time when Government was at first re-
sisting the grant of dearness allowance
immediately in cash to the extent that
the Gajendragadkar Commission’s Re-
port recommended and then compro-
mised by partly giving it in cash and
partly in the shape of additional savings
to Provident Fund accounts. And it
was felt, I presume, that some kind of
gesture was necessary to indicate that
there was immediately going to be an
inflow of savings from the public and
there was going to be a tremendous
increase im the resources of Government
if this particular measure that was em-
bodied on the 14th September in the
shape of an Ordinance was passed, with:
the corollary that if they had waited
for this session of Parliament, they
would presumably have lost a very sig-
nificant and substantial sum of money
in terms of resources available to Gov-
ernment. I, therefore, ask this very
specific question, and I hope the Minis-
ter will be good enough to tell us, just
exactly how much additional resources
have been contributed by this particular
measure having been passed by way of
an Ordinance instead of waiting for it
to come before this House by way of
a Bill.

Sir, 1 will now examine the merits
of the matter that this Bill seeks to.
achieve and which the Ordinance sought
to achieve. In the first place, there are
provisions for increasing the rate of
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interest upon overdue payment of tax
by assessees to Government and upon
overdue refunds of tax by Government
10 assessees. Now, Sir, in principle I
do not object and I think it is quite
proper that if any one has delayed the
payment of due tax on due dates when
it has been properly assessed, in such
a situation I agree that when Govern-
ment itself is a borrower and the Gov-
ernment’s resources are themselves made
up, particularly in the early part of the
year, by borrowings, it is right and pro-
per that any one who is withholding his
tax must also be charged interest. But
this is the first time, we are told, that
the Government is justified, jn what
you might call, “profitzering” in interest
or charging usurious rates of interest,
because on short term borrowing the
interest which Government pays does
not exceed 4 or 43%. As a matter of
fact, short-term borrowings by treasury
bills are even at a considerably lower
rate of interest than that. While it is
perfectly justifiable that the Government
should not have to pay interest upon
money that is withheld by people, there
is no justification whatever for Gowern-
ment to attempt profiteering by charg-
ing usurious rates of interest such as
are proposed in the present Bill and has
been indicated in the Ordinance. 1 sug-
gest there is no case for increasing the
current rates of interest which are in
any case well above the borrowing rates
of interest for Government on short-
term borrowings. The present rate of
interest on overdue tax payments,
whether it is wealth-tax or gift-tax or
income-tax or any other tax, is 6%.
It is well over 2% in excess of the
Government's short-term  borrowing
rate. While I think, as I said earlier,
there js justification for charging a little
more than that which the Government
has to pay for obtaining resources, I
submit, Sir, to this House that this kind
of usurious profiteering in borrowing
would in fact now afford great incentive
to Government to run jts affairs on bor-
rowings instead of vigorously collecting
overdue arrears of taxes, in the hope
that the assessees will delay their tax
payments because Government can make
profit on interest of a very substantial
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amount. I submit, Sir, that these pro-
visions in the Bill, in so far as they are
concerned with increasing the rates of
interest, have nothing whatever to do
with resources which is one of the rea-
sons given for passing the Ordinance,
have nothing whatever to do with cor-
tailing inflation, and have nothing what-
ever to do with increasing savings. This
is merely a necessity arising out of the
fact that Government has to borrow
during certain parts of the year; and if
assessees withhold their taxes, they are
required to bear the burden of borrow-
ing which the Government do, In
that sense I am fully in agreement with
charging a fair rate, but not the kind
of usurious rate of interest such as is
proposed in this Bill.

The second thing sought to be done
by this Bill is the series of changes in
the rates of annuity deposits and making
the annuity deposits compulsory where
it was optional in the case of people
whose income was between Rs. 15,000
and Rs. 25,000. This constitutes a most
remarkable volte face by the Finance
Minister. During the course of the
debate on Finance Bill No, 2, it seemed
perfectly clear from what the Finance
Minister said, both generally in relation
to the annuity scheme as well as speci-
fically in answer to a question put by
Mr. Masani, that the Finance Minister
was actively engaged in considering
whether this annuity deposit scheme
was worth the bother at all and whether
something else in some other form
ought not to be the mode of diverting
resources into Government coffers if it
was necessary to do so, at all. Now, not
only is the annuity scheme apparently
to continue but they have even slapped
on increased rates of contribution to-
wards the annuity deposit scheme. Fur-
thermore, 1 wonder whether they are
fooling themselves or whether they are
trying to fool anybody else by the pro-
position that this is going to increase
savings in any manner. What is stated
in the objects is this. I would read
again what I read a little earlier in the
Ordinance, and it reads thus :

“In part, the measure had the
object of securing larger contribu-
tions to savings from middle and
higher income groups.”
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Is this going to increase savings or is
this going to divert savings? In fact,
the main trouble with the annuity scheme
was that it was firstly, merely a diver-
sion of savings; secondly, it was a di-
version of savings only for a temporary
period, because after a while these an-
nuity deposits have to be paid back, as
in fact they have already started paying
back large amounts by way of annuities;
and thirdly, it merely adds unnecessary
clutter to the whole proceedings of in-
come-tax,

We are solemnly told that these an-
nuities are designed to increase savings.
This is the first time I am hearing this.
I want to know whether the hon. Minis-
ter does really believe that compulsory
annuity deposits increase savings. It
is possible and indeed it is certain that
they merely divert savings, and opn that
point there can be no doubt,

The next question, therefore is this.
Is the diversion of savings from what-
ever contributions would have gone into
maybe, bank deposits, or maybe pur-
chase of debentures, or maybe purchase
of equities or maybe, any other modes
of investment that are available,—is the
diversion of savings from those forms
of investmen; to Government coffers
beneficial to the community or is it
harmful to the community ? Everybody
knows, and it has become now almost
a stale joke, that there is no active capi-
tal market today, that underwriters
have become undertakers and so on;
such little trickle of savings as was
flowing into risk capital, or into semi-
risk capital like preference shares, or a
little less risky capital like debentures
was small enough. I know and every-
body knows, and the hon. Minister of
State personally knows the pressure that
there is these days on financing institu-
tions like the IFC, the ICICI, IDB and
all the other available financing institu-
tions; there is tremendous pressure on
them to provide finance for industries.
Nevertheless, here we have a case of a
further diversion of savings, from that
little stream that still goes into risk capi-
tal, into the coffers of Government.

Even without the necessity of charac-
terising, as I would like to, that savings
86LSS/67—7
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diverted to Government are a waste,
even without that, I say that diversion
of savings from a desirable to a less
desirable purpose cannot, it seems to
me, be anything that is good, But cer-
tainly it is not something that increases
savings.

The third portion of the provisions
of the Bill is concerned with reducing
the allowance for entertainment ex-
penses and applying the reduced allow-
ance not merely to companies but to
individuals and others where formerly
there was no restriction on entertain-
ment. As one who had been associated
for years with the taxation department,
T have no doubt that some restraint on
entertainment expenditure in a general
way was desirable. It was always open
to the taxation department to question
whether entertainment expenditure or
indecd any expenditure was excessive
having regard to whatever could be said
to be the need or necessity for it for
purposes of the business, But the hon.
Minister has gone further. There al-
ready exist specific provisions under
which such restrictions are placed on
entertainment expenditure, 4s' the hon.
Minister of State was good enough to
recount, beginning with one per cent,
half per cent, quarter per cent and so
on related to varying rates of profitabi-
lity.,

But now it is proposed suddenly
to cut this by half. Is there a single
objective or reason stated for this in
the statement of objects and reasons for
ordinance 7 Even assuming at their face
value that the stated objectives were
justifiable, additional savings, diversion
of savings to government, inflationary
situation to be controlled etc.—is there
anything in this statement of objects
and reasons that would justify by Or-
dinance the further limitation of enftr-
tainment expenditure in relation to the
next assessment year, not the current
assessment year at all? I, in fact, is
not going to affect government revenue
during the current assessment year by
one paya paisa. Whatever it is going
to affect will be the revenues of the
next assessment vear to the extent that
these lower limits become applicable.
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But, as I said, while there is a case
for limiting extravagant expenditure on
entertainment and a case for some rea-
sonable limits, let us not take this into
nonsensical regions. We are today in a
state of acute industrial recession. We
are today wanting to boost our internal
production, wanting to boost our ex-
ports, wanting to boost our drive for
import substitution, wanting to boost
the whole range of business and industry
in every conceivable way.  Whether
one likes it or not, here there is no
question of morality or ethics or any-
thing. It is one of the common neces-
sities of business that the wheels of
business and industrial transactions are
facilitated by a certain amount of ex-
penditure on entertainment. This is a
fact. In fact, Government themselves
lavishly entertain foreign delegations
and others coming here, What for?
Why do they entertain anybody ? When
I go to a Ministry, they are good
enough to offer me a cup of coffes.
Why ? Because it is part of human
nature, part of the human set-up, that
you can facilitate transactions and busi-
ness, by a certain measure of entertain-
ment as well. It is part of necessary
business expenditure. It has always
been so considered in the past, and it
is so considered all over the world. I
am not asking for any exceptional
situation here,

Now we are told that some footling
little saving in terms of tax is sought
to be made by a drastic cut ip the level
of expenditure on entertainment, I
think we have had a terrible habit of
undoing with the left hand what the
right hand is trying to do. There were
always and still are schemes of export
promotion; and for this they are lavish
with foreign exchange. Anybody who
wants to go abroad has merely to say
that he wants to do export promotion.
There are no questions asked. But in
this thing where a little tax incidence is
affected, they say ‘Ah. You must not
spend more than this because we are
all poor, we are poverty-stricken’. We
have a poverty complex in this country;
it seems as if we want to be poverty-
stricken. We do not want to do the
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things that would boost industry and
business, that would boost the industrial
economy of the country. In any event
this kind of thing is utterly out of tune
with the purposes of the ordinance.
Even if there had to be an ordinance
for the other purposes, that this ordi-
nance should contain provisions for en-
tertainment allowance cuts and that it
should be embodied in this when it
should form part of the provisions of
the annual Finance Act is just a very
simple way of trying to earn cheap
popularity with the public. Sir, the
Ordinance and this Bill are attempts at
trying to rob Peter to pay Paul, I least
expected this sort of thing from the pre-
sent Finance Minister, even though I
had been accustomed to tricks of this
kind from the previous Finance Minis-
ter.

Therefore, Sir, I would like to say
that both in terms of the stated objec-
tives as well as in terms of merits, and
also in terms of the timing of some of
the provisions, this Bill is totally bad
and 1 am opposed to its being taken
into consideration.

SHRI VIKRAM CHAND MAHA-
JAN (Chamba) : The Bill which is
before the House does meet certain
needs of a developing nation, though
there are shortcomings. The object of
taxation is to increase the revenue of
the country to meet the economic needs
of the developing country. At the same
time, the operation should be so pain-
less that the tax-payer does not feel the
pinch. Though whenever one has to
pay, the pinch is always felt, the object
is to reduce the pinch.

There are certain objections raised
against certain clauses, for example, the
one relating to the raising of the rate
of interest. The rate of interest has
been raised for the benefit of the
assessee as well for penalising if there
is delay in payment of tax. If the tax
is due and the assessee fails to pay with-
in time, he has to pay a penal interest
at the rate of nine per cent, Objection
is raised to this that it is usurious. If
you want to take a loan in the market
you have to pay 12, 15 or even 20 per
cent as interest on borrowed capital,
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while here, the rate which was previous-
ly six per cent has been raised-to only
nine per cent, and still it has become
usurious for them, because, if they were
making a profit of 20 per cent before
it will now be reduced to 17 per cent.
That is the only thing. Why should an
honest person be bothered by this?
This provision is only for the defaulters,
and for defaulters there should be no
mercy, because for a person who de-
clines to pay income-tax due to the
State we should not have any sympathy.
Therefore, my submission is that the
charge that the rate is usurious is un-
called for. It is also for the benefit
of the assessee because, if the depart-
ment does not refund in time, he will
get this extra three per cent interest
en the sum due. So, it benefits both
the assessee and the department, and
there can be no quarrel with enhancing
the rate of interest.

Then a great point was made that
the entertainment allowance has been
reduced, that a certain percentage is fix-
ed and therefore business will suffer,
that while in cxport promotion the
maximum advantages are given, here

entertainment allowance is being cut
down. Any businessman with prudence
will normally entertain within the

allowance granted by the department,
This allowance has been used and s
being used actually for evading income-
tax rather than for the purpose of pro-
moting business. Business is not pro-
moted by entertainment or throwing
lavish parties. - Business is promoted by

tors and highly paid executives.
not spent actually on entertaining
people.

Therefore, the present Bill meets its
limited purpose, though there are cer-

tain shortcomings. One of them is this
i.e,, the annuity deposit scheme has
hampered capital formation, and there-
fore it should be dropped. At the same
time, I suggest that the death duty
should be raised, so that the capital
formed is used by the individual who
has been, by his competence, able to
increase his capital, but it may not pass
on to the successor who may benefit by
this unearned income and live without
working. So, to enable capital forma-
tion, the tax could be reduced a little.
But, at the same time, death duty should
be raised, so that the unearned group
of people, the people who live on un-
earned income, should not be able to
five on the income or on the capital
formed by their forefathers. Therefore.
I suggest that the annuity deposit
scheme should be dropped. But. at the
same time, certain measures should be
taken to raise the taxes on unearned
income but reduce the taxes on other
income. With these submissions, I sup-
port the Bill.

SHRI S. S. KOTHARI (Mandsaur) :
Mr. Deputy-Speaker, Sir, at the outset,
I would like to deprecate the tendency
to govern by ordinances to which
this Government is  prone. |
mean not only the Finance Ministry
but also other Ministries of the Gov-
ernment of India. After the matter has
become a fait accompli, it is submitted
to Parliament for rubber-stamping. Ordi-
nances in effect constitute a travesty of
democracy; just as the Home Ministry
should use the armed forces for inter-
nal disorders only in cases of grave
emergency and not ‘off and on, so also
the Government must resort to an ordi-
nance only when it finds it absolutely
necessary and not otherwise.

1 oppose the motion more in sorrow
than in anger. It is amazing how the
Deputy Prime Minister can be so imper-
vious to public opinion, I would not be
betraying a confidence if I said that even
a journalist friend told me that the an-
nuity deposit scheme had become almost
a nuisance, that it was wasteful and
oppressive and that effort should be
made to have it dispense with as early
as possible. I invite the Finance Minister
to take an opinion poll on this issue, and
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I am sure even his own officers would
not vote for this scheme.

AN HON. MEMBER : He will not
vote for it himself !

SHRI S. S. KOTHARI : Yes; be-
cause he has done it against his own
convictions. Even Mr. Bhoothalingam,
in unequivocal terms, has condemned
the scheme. It obstructs rationalisation
and simplification of the tax structure.
Mr. Bhoothalingam has said :

*....even from the point of view
of raising comparatively short-term
resources, the value of the scheme is
not particularly great, I would, there-
fore, strongly recommend that the
scheme be abolished with effect from
the current year.”

The Government has acted
what Mr. Bhoothalingam thas recom-
mended. 1 ask, if expert studies are
made and the suggestions are only to
be rejected like an empty tube of tooth-
paste, why such studies should be under-
taken ? What is the advantage and
why waste money on such projects ?

against

The Government's policies are also
altered with mercurial swiftness. In
July this year, the Finance Minister
held out the distinct probability of drop-
ping the scheme or withdrawing the
scheme next year when he said he
would be having more finances. But in
September probably he became so
enamoured of the attractiveness or the
efficacy of the scheme that he actually
raised the rate of annuity deposit. I be-
lieve he has acted against his convic-
tions and on an ad hoc basis, which
only means this : how can people have
faith in the Government? If senior
Ministers do like that, what about lesser
mortals, or what about the assurances
.of lesser Ministers? No wonder the
intelligentsia and the people are disillu-
sioned with the policies of this Govern-
ment.

Has the Finance Minister taken cog-
nizance of the fact that for more than
a decade of tax pyramiding, increase in
taxes and tax rates, both direct and in-
.direct, the honest assessee of yesterday
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has become a marginal evader of today,
and a person who a few years ago pro-
bably was a marginal evader has crys-
tallised into an unrepentant, confirmed
tax-evader. These things are directly
connected. If you discuss these matters
with the Ministers, they simply say,
“Well, the people are dishonest and they
are bound to evade the payment of
taxes”, 1 beg to differ. The evasion is
directly connected with the rate of
taxes, and it is on account of this ple-
thora of taxes that the slippery path of
evasion has been rendered attractive. If
morality has become a casualty in so-
ciety today, successive Finance Minis-
ters must bear quite a part of the blame
for this, because it is the edifice of high
taxation and spiral of inflation which
together have resulted in this state of
affairs. This is a social consequence
of importance, directly flowing from the
Government’s misguided fiscal policies.

15 Hours

Sir, the Taxation Laws (Amendment)
Bill, 1967 provides that the annuity de-
posit shall be raised by about 20 per
cent all along the line. As if the
scheme was not complicated enough,
the Bill provides that for assessees
whose income lies between Rs. 15,000
and Rs. 25,000, it would be obligatory
to make annuity deposits to the extent
of the difference between the enhanced
rates and the previous rates. It would
thus result in further complications.

The provisions would immobilise an-
other Rs. 5 crores of the income of the
people. Ostensibly, it is said to be an
ad hoc measure intended to cover part
of the additional liability that the Gov-
ernment has to incur on account of in-
creased dearness allowance to its em-
ployees. It is said that it will be par-
tially neutralised by throwing the burden
on the middle and higher classes. But
what is the state of the middle classes ?
Is the Finance Minister oblivious of
their financial condition? They are
squeezed not only by high taxation but
also by inflation. The result is, it is
difficult for them today even to balance
their budget. If you search the heart
of any officer of the Government of
India who is subjected to this annuity
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deposit scheme, he would say, “Well, it
should be dropped”. And yet, we find
that the rates are being increased. '

SHRI S. M. BANERJEE (Kanpur) :
Do you think they have hearts ?

SHRI S. S. KOTHARI: Whether
they have hearts, it is for you to say.

The scheme, besides, is retrograde.
Its punitive effect is more severe on
those who have rising incomes, ie. the
dynamic sections of society. But those
who are on the verge of retirement or
whose incomes are going to be redpced
in future may benefit a little out of it.
But if any tax structure penalises the
dynamic sections of society, I should
think it is retrograde.

The annuity deposit scheme, besides,
provides an antithesis to the normal
schemes of savings. Usually small
driblets of savings are collected month
by month and put aside, so that at the
end of a certain period, it may be avail-
able in the form of savings for emer-
gency use, on the principle that “little
drops of water make the mighty ocean”.
But the scheme connives at dissipation
of savings and resources, because the
small driblets of savings that are receiv-
ed back by the assessec are taxed. After
taxation, the amount that remains is so
small that instead of being saved again,
it is dissipated into expenditure and
adds to consumption. That is usually

probably the greatest indictment of this

scheme. Actually Sir, devilish ingenuity
has been exercised to conceive of this
mischievous scheme. Adam Smith in
one of the canons of taxation said that
the taxation structure should be such
that it would be of the greatest conve-
nience to the tax-payer. But the an-
nuity deposit scheme not only- exaspe-
rates the tax-payer but leads to great
inconvenience for him, because he is
supposed to keep a correct account of
the various small driblets that he re-
ceives on different dates. God forbid,
if he misses to include any one of those
instalments in his return of income, he
would be penalised for having evaded
tax. Besides, the amount that is receiv-
ed back is taken at the highest rate. It
is added to his income and taxed at the

rate applicable to the highest slab. It
means that he loses in every way and
the amount, in a manner, is almost, for
all practical purposes, lost to the
assessee. The amount of routine and
heartbreaking work that the officers of
the Reserve Bank have to do is tremen-
dous. It is a painful process and 1 would
rather, cheerfully avoid going into the
details and leave it to the Finance
Minister to investigale and find out for
himself, if he is so inclined.

May I submit, Sir, that it requires
great courage and conviction to reverse
wrong policies and to discard what is
injurious to society. Shri Morarjibhai
has the strength and determination to
do it, if he takes a decision. I would
say, let him rise to the occasion.

SHRI N, K. SANGHI (Jodhpur) :
Mr. Deputy-Speaker, Sir, I rise to ex-
press my disapproval regarding the
Taxation Laws (Amendment) Bill which
is before the House. I entirely agree
with what Shri Dandekar and other
hon. speakers have said on this occa-
sion.

If you will go through the Statement
of Objects and Reasons you will find
that the most important reason that has
been given for bringing this Bill is that
with a view to improve the financial
resources of the Government that these
changes are being envisaged. During
1961, when the Income-tax Bill of 1961
was ir*roduced it was hailed as a piece
of wonderful legislation compared to
the out-dated Income-tax Act of 1922.
What happened thereafter ? More thran
206 amendments have taken place to
this Aet. Year after year, in season
and out of season various amendments
are being brought to it. What has hap-
pened to this law 7 If one goes through
it he will not find a parallel to this sort
of jumble of a law anywhere in any
other country.

Already more than 206 amendments
have been made to this law. When the
Finance Bill was passed only in the
month of July this year, this amend-
ment after such a short time belies the
hopes of all members here and the
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people in the country. I do not agree
that this will improve the financial re-
sources and that the resources are going
down. If you have a careful and
thorough look at the Income-tax law im-
plemented in this country, you will find
that there is quite a lot to be done in
this matter. There was a question in
this House put by Shri Madhu Limaye
at one time and the hon. Minister had
given a statement saying that there are
more than 700 persons from whom
more than Rs. 0.5 million as taxes are
in arrears from each of them in the
last so many years. The answer given
for th=se arrears is that either they are
sub-judice, the cases are in the court of
law, or the assets are not available or
the people are dead.

If you go through this Act you will
find that whereas a time-limit has been
imposed for reopening of a case no
time-limit has been laid for completing
the case. Cases as far back as 1944
and 1945 which have been reopened
have not been completed in assessment.
If a law is to be administered for these
tweaty years and if the people are dead
or their assets are frittered away, I do
not think in a progressive democratic
country like this we can progress very
far.

1 have to draw your attention parti-
cularly to clauses 146, 147A and
251(1). There is a time-limit for re-
opening of the cases but, as I said, un-
fortunately, there is no timelimit for
the department or the Government to
complete these cases. It is a parody
which I do not think one can find any-
where. A man is being charged, and
being guillotined but no decision is
being given. 1 think it is one of the
biggest vagaries one can think of as to
how taxation and revenue laws are ad-
ministered in this country.

When these cases are reopened, no
reasons are given to the assessee as to
for what reasons they are being reopen-
ed. It is always at the nick of time
that some of these cases are opened
under this section and no reason is
given because the time is short and no
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explanation can be sought for in the
short time with the result that these
cases are reopened and the assessees
are led to go for years together without
completion and without their knowing
when these assessments are going to be
completed. If the Government is real-
ly very keen to improve its resources, I
think it would have been really in the
fitness of things if it had taken into
consideration one of the most impor-
tant recommendations of the Tyagi
Committee in which he has hopefully
stated that the assessment should be
completed in two years’ time. There is
a statutory limit under the Income-tax
Act that income-tax cases should be
completed in five years. But an assur-
ance was also given in this House some
time back that these cases would be
progressively completed earlier. I
would suggest to the hon. Minister to
issue a mandate on the officers under
him, those officers who are implement-
ing this law, to see that cases institut-
ed under the taxation laws are complet-
ed within a period of two years. This
is going to bring us better revenue and
the man who pays the tax would know
what he has to pay. It is a vagary of
this law that cases are not completed
in proper time and taxes are lost.

Not only this, the way in which the
Income-tax Department and the Reve-
nue Board is working is really pitiable,
If one has made an application to the
Central Board of Revenue about some
question on tax he is never replied to
and no clarifications are given. Not
only to the assessees, but even if the
officers of the Government of India,
who implement these taxation laws, if
they ask for any clarification regarding
the implementation of these tax laws,
they are not replied in a satisfactory
way with the result that there is no
clear-cut policy and the whole thing is
lingering from year to year without the
cases being completed.

Not only this, it is high time that a
better atmosphere is created between
the tax-payer and the tax recovering
authorities. Now a psychosis of fear
has been created between the tax-payer
and the tax-collector and we find that
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there is hardly any public relations left
between the assessees and the officers
concerned. This psychosis is created
not only in the assessees but also in the
administrative classes. In one charge
under a particular Commissioner, I know
it for a fact that during one year out
of 70 officers 45 officers were trans-
ferred. Is this not a sort of dictatorial
type of working of the government
machinery ? With that [ do not know
how it is going to bring better relation-
ship.

There are many points which need
quick clarification from the highest ad-
ministrative officers and from the Cen-
tral Board of Revenue. Yet, whenever
a reference is made, no reply is elicited.
For example, when a penalty has to be
imposed because the submission of a
return has been delayed, should it be
imposed on the firm or it should be on
the individual members of the firm ?
There is no clearcut policy on this
with the result that a number of cases
‘have gone to the court of law, because
both the firm and the assessees have
been penalised. This is a matter on
which the administration should sit
down and sort it out for the betterment
of the assessees.

Not only this, there are many other
matters which the Ministry should take
note of. There is a system of tax
challan, which is a very cumbersome
system. One has to obtain, a challan
and sometimes the challans are lost.
So, I think it would be in the fitness of
things if the Ministry introduces a sys-
tem of pass books for the payment of
taxes so that the pass books can always
be produced for easy verification by
the people.

It has also been stated in the House
previously that the calculation method
of income-tax is very very cumbersome
and then we have so many amendments
coming from time to time which further
makes the whole law a sort of jungle
law. There are certain small conces-
sions given to married people and
people who have two children. While
these concessions for people who are
married and who have a lot of children
should remain, at the same time, it is
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high time that the law is simplified for
better administration by officers and
freedom from harassment for assessees.

During the discussion of the last
Finance Bill it was categorically stated
in this House that the recommendations
of the Boothalingam Committee would
be taken into consideration. One of
the primary recommendations that this
Committee has made is that the Annuity
Deposit Scheme should be done away
with and some better method should be
found out to implement it. The whole
procedure of the annuity deposit scheme
is very cumbersome, because it involves
many calculations at various levels. The
Finance Minister in his speech had also
categorically stated that he will be con-
sidering these suggestions which the
Boothalingam Committee had made
and would be coming before the House
with proposals for implementing them.
It is a sorry plight of affairs that this
report has been completely side-tracked
and now, in the midst of the session,
we are asked to consider a Taxation
Amendment Bill, one major and .impor-
tant feature of which is that the Annuity
Deposit Scheme has been made com-
pulsory between the income range of
Rs. 15,000 and 25,000.

Government has also introduced a
functional system of working. But I
am sorry to say that this functional
system of working with the income-tax
offices, instead of improving the admi-

nistration, will out it back by a couple
of years.

ot g 9= wOA@  (IAA)

JareTd WEEA, W A(THT AT
FFATE | q3A F A< wfag=a w1 A
Hqdr safery giar Tifgn dfer w8
zq qug a3 IIfeAT AL § 1 el
A ST FEE FFA fag g 9=
# 1 Seaix g faoig faar ar fF &7
# #7& 7 F7% Hfave & &1 A4l GO0
=ifgq 1 73t @ GAg OF W ST
et aufeaa 7@ € )

MR. DEPUTY-SPEAKER: The
Minister of State, who is piloting the
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Bill, is present here. Of course, this
point is raised often and, I hope, the
Minister of Parliamentary Affairs will
take note of it.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : But you do not pro-
tect us in spite of our repeated re-
quests.

MR. DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs is not
here at the moment but, I hope, he
will take note of it.

SHRI KANWAR LAL GUPTA:
About a dozen times you have been
requesting the Minister but he does not
give heed to it. That is the whole
trouble.

=it §F9 T FOAX : FAAT AIZAT
T Tt & w2 # Ii’l’ﬂﬁtﬁa‘qﬁ
FT ST A AT E |

st FgTE™ W ¥WE "R,
ATTHT T, TIET AEE F 6, AT
AT T A T IAFT W W G A
AT g3 Far @ fF amfer =
graw &1 ufassr w17 @ ? uw S
& F1 Wl agr <@ ey, 4w e
¥ qTRT = AT T E | T FE A
fafrex = afamddr sdad &
FE & ST 39% AR W AT e 17
efF urae A A @I g =
AT FVE T T F @G T F@T A
MG T 7T A A TG T | T I FET
e g fFag ww sraer & i o o
TEHEl F Gfa 2 sueT am @ @)
SHH 3§ fF agowmz @ g ar
A | UF AR Fg ¥ MW, & 9 FEy
F AR AT AT A FgA F aE WY
TP Al BT & @i % awmar
g% w@aa &1 AR e W g
& W oafamT A g @ F fax
M FEM 5 oarw g0 ST e
I g . L., L.
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&t waTaw o g fw @
IH 9T FS FHATE FfC AT T T]A
F g g fom #3 & fRlE Sifeg

ff g g} IR Fg & T Al
TaT AE1 gien |

SHRI RANGA (Srikakulam) : 1
would very much like to agree with
my hon. friends but then this is not the
occasion for the reason that this parti-
cular minister, who also happens to be
my own personal friend, happens to be
Minister of State designated for this
specific purpose. Therefore there is no
need for a Cabinet Minister also to be
present. It would have arisen if he
were 10 belong to any other ministry
but so far as his own ministry is con-
cerned he is given the same powers as
the Cabinet Minister so far as the ad-
ministration of revenue is concerned.
I think, whenever those questions come
up in the Cabinet, he is entitled to be
present in the Cabinet. Therefore, on
this occasion we need not raise this ob-
jection.

MR. DEPUTY-SPEAKER : Without
my conveying the feeling of this House
the protest has served its purposc. Let
us proceed with the Bill now.

=Y WA T ;AT AT T
fafrex a7 w8 9% f5 d#fae
& FT S ggi g fgd 1 F ST
gfs fafex e 2§ 7 w=r
R FT AN §, qG AW AGH &
FAA AR W A fex @ i
wfate T Frae @ Tifew | 78 =
Fr wfassr &1 ara & | 5 SR WY
AT T AW T AT FT T TS
% f5 wew & wfgwr 7 e g
wifge & F wwr g f e S@
e &, ana €, g gud a7 o we
q3 & ag o< =i o o 59 ¥ fag
fieRR §, ) et 1 ww Ag
@ &1 et o ofr W oAl @
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wimr g aem g frawfra st s
T fF AT FEA FI® 90 @H
a1 smEear 7@ gl | F 47 qqw Y
FEATARATE 197 F% A& 9@ FT
/AT AL & |

st oY 9 ¥
w2 T I #

MR. DEPUTY-SPEAKER : Hon.
Member, Shri Gupta, is not speaking
from the patty point of view. Normally
it is expecied that if one of the Cabinet
Ministers is present in the House, it is
beiter; it adds to the dignity of the
debate and the proceedings. But as my
hon. friend, Professor Ranga, pointed
out just mow. ...

SHRI KANWAR LAL GUPTA: 1
know the rules as Shri Ranga knows
them.

O AT

MR. DEPUTY-SPEAKER : .... on
this occasion he is fully competent to
deal with the matter before the House.

SHRI N. K. SANGHI : Mr. Deputy-
Speaker, I was only drawing the atten-
tion of the hon. Minister to the fact
that the time at which this Bill has
come before this House is premature.
A new procedure has recently been
introduced by the Income-tax Depart-
ment by which income-tax cases of
a certain category have to be sent for
the approval of the IAC. At one place
the Government wants to increase the
revenues and at another place they
want to dissipate the revenues by hav-
ing an unusually large brigade of offi-
cers and people in this department. I
personally feel that the post of IAC
should have been disbanded to save
some sources of revenue or some such
other methods should have been adopt-
ed by which it could have reduced the
expenditure of the Government which
would not have warranted the Taxation
Laws (Amendment) Bill at this junc-
ture. A new procedure has recently
been laid by which certain cases are
sent for approval of the Inspecting
Assistant Commissioner. 1 feel it would
have been a good idea for the IAC to

Taxation AGRAHAYANA 7, 1889 (SAKA) Laws (Amd:.) Bill

3276

look into these cases himself and be-
come an assessing officer himself. The
very idea of sending cases to the TAC
is vitiating and is not proper.

It has been said in various decisions
by the High Court Judges that the
Income-Tax Officer, being a quasi-judi-
cial officer, should be competent to
finalise the cases and not to send for
approval of others. When the case is
sent by the Income-Tax Officer to the
IAC, it is like a junior judge sending
his judgment to a senior judge for ap-
proval. This procedure should have
been avoided and they should make
the TAC into a taxing officer himself
for those cases to save the revenues of
the Government and not to bring in
this Taxation Laws (Amendment) Bill.

The Income-Tax Depariment has be-
come a Department of terror to vari-
ous people. Millions of people who
are uneducated, who do oot know these
taxation laws, they are small tax-payers,
are virtually afraid of going to the In-
come-Tax Department. I have not seen
a single example where these pcople go
with their cases for assessment with
faith for a fair deal or the Income-Tax
Officer is good enough to explain to the
person all the complications, his liabili-
ties, obligations and duties in a rational
way and make an assessment with cour-
tesy and goodwill. I think, it is high
time that we set up a high-level com-
mittee to take up this Income-Tax law
and to examine proper implementation

thereof.
it Qo Qo WY (TAT) : SuTSEE
HEISA, §a &+ a1 fedas § saer

darfs gfe §q@ 1€ fadw =&
FCU 8, WX & 99 @ gt F
dgar g a1 A Qav avar g feagar
OF TOI T3T TS @I R aw
¥ o afas #wrE, S FAIC W EW
IO &99 WU W § | 9 gHIR I
FHIfEt F Agms FT ¥OT FaT 41,
aa gu st #i wgr 1T FF o wgmd
TR &% 1, Tgad A AT IuH
W gErHnafeadfgam 7 39
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[+t geo qwo wieil]
T g fF ag gw w0 g1 A
Tfgd IR TFR F AT FEAA
2 Zr 9rfed | 7afe g 7 s+ falm
fFar, aorggw & TEy 4 fv wiw
7 uF faq 1 61 gga g, FW Awi
T z\%! a1 faar f5 6 wdy w1 o
THAT & %1 &9 6 WA & fo9Ff Hid
FET A& FaaR &1 gafy R
FHAA TS fEars §, e gn 3
Foq faai &1 Fgr 5 o= 3w & fag
T 99 &I I8 ¢, A A F7 qg 6
T a1 @ & 5 ga afaw S 9
AT gH &F9 T T @ S, a9 g9 WAl
‘A A o wifed o gEfed
T A IS A foam ) v 99T &
it ag W Farar 74w F fwai A
a1 % fad gw evd #1916 v e
g AT FL &I 19 g B I I
Fng

#ag wrar g fv 15 g A &
Hfaw W 99 dit X g of=d
TS o7 @ &, wfew w150 T
wgrr famar @, s A § &
¥ fad sw v wwge fear T
Wi farfae = & % afa 7@
fa<m afi§, A A dmmg Fw
78 fasorn @ ? gwed Aol A
0F FIAT {— I &, T e
T A N A AT 2, IEAH frww
FEIARFOTTE 1T
ol o @ 3, fF ai ¥ fsem—
Fm? oF @A ¥ ag wer F ae-
g F) GgrT WA 9ifed, a9 g
a3l & o faa § sy—afes a4 w6
A8« 7eW T FEr—aoTAT =T |
o 2W # %o W 3a|d & fF Fd A
iR F 9= ot &rf §, 3z -
Tt oI i § A1 T FEAT W AT
o7 qeafas Ffa t—ag swae
2 e owlg a7 AT W @
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REHEGT F FIT A F FT7 | T o

¥ F4T AT =iy |

ATy A€ A F fag e 5 9w &
ez Afe—F aw qem g fF
1 TEHER I FW E, T
faem® s W1 FIH IIATE | AGT
FgT AT ¢ AL W Ay fom m €
500 FIT &F FF T8 AT § 1 Ffwa,
¥ TEEI 300 FUT To WM 4T E,
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Tt ¥ fa@ ®= F=w @ M,
Fr Ia% foa 78 afeaw fare
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Ty fF3 Wi 1 1965-€6 7 TS TG |
s WA g1 {5 57 13 i 31 a7,
fors faars awgm SemaT wr—
T gafa 4 ? @1 77 Tamar @
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¥l frgn afas sonl & fa=rs Wt
g&ir ¥ 29 S g, oafw QAT ARG
giaT 8, Tafad e & ST T\ 73dQ
T[T AN GEIE |

o T AT @ F1 FaET g
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HATE, T9F FIT 39 AT FAT, IT F

g § Wi SAIET qgAT AT |
it 59 F¥7 AR A grodwc mE A
v f5 w0 S &1 TEE-EE
&t wm }, AT g T § )
femgeat & qradt foraiT &, wae aeew
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AT FT 9aT TE £ | TH I 7 FQE
o @8 &, o g a9 v MaTET
TR G & 7 o g ag FEA & (% &
A afaar § e @a & SR
AT T AT FL ITH( QAT AGL
aifgh, a9 a9 F137g FaITE F
g0 AN Ft IraEl-FraaE geT g |
HICreAT T 9 gATE /19 A FT
© 9, gk e §, v 9% wraeir Wi
& qu1 v st ag asg i 7 s
HT F¥IaT § SHT IO
feam wm &, T SEF FOAT AT
FYE A e & ? it o AT ¥
g AT A E AR I qoaT
AT Fgi gL § — WA giar g 5
F1E FHMF LA | 5T &, FiL FaqT-
FEAVE 3 &, I T¢ TS
farqr dar @S ElaTE, g T A ST,
g 99 T © fgema 7 @ amar @
AT Em-Law & 9Ed g faa @t
39 g S=0 FE TEST AT
A T AT, qE FE 39 §—IF S,
31 gL, 9T 9L &5 g 47 AT a8
9 T F 99 qww § | T aE
¥ gm agas fafmex am § &
g, gura amrEs AT
ST W\, 9t & war § e
OF ARHAT T G0 Teego o T
FTH 744 & fog amar a9 4% 39 afy-
10 #i gel fF 3, 9 feei & F 3
w1 § o gu o e g o g afe
FH QO G giaT § IH TS S47el
& § ot dar w4 giar & 7 TEE g
wraw §§ e 7w, 94T = at
FATRAT | IF HFEFT X AH T &
g Fy fFamam v dw g ar
afew o A Fex § I E, T|WH
9 §9 §® HWHYS @M QAT &f
AT ag a9 FHATY WA d@y § v
% faeii & Q7 s g & frew
W T ST T TEE AwAE | ST

o &1 999 &7 g1 foear § a9 Ay
AMAE FC @ E A I9 gaT 7 20
IR & TR ! § qg FO9ET ATg
@ a1 5 i A qfid A fea
g @& A TER Ao I FTSA A
2, T ST FT SO A § 9g A
G giaT AT @IE |

OF AT qATE A AT @ w4 A
q@T 91 SEET A FiE &, 9 &
TR AT § | 49 e a1 o
srare farm gran faget amae S K
I G AT ATEE g SHHT A
FEFWE | A7 qgIerar fF 1962
¥ AT AT T ATF AT G FIL
frr 3 a1 3T ST S A e
foar & &1 v&A & Gar faqar fasr ?
s WAT e AT f5 SAA & s Al
Foi qgF T oeT g AT SAwr e g
a1 g "EgwA g A1 Q@ «wn ¥ faw,
aoerar fawmit & g smed feat
FX @G § 7 IAGT TqTE WA ATATE
IE qi AA T AT gAT & |

T FATH YT T T 4 g %
TF UF TF a7 HTaHrdr A3 99 4w
FHET FI A WAETT 47 HIT AL a=
Fam ¥ gerfs ag i 9T I
argr 41 ? wE o fw oag SEr oW\
qedT § ! IER FIX agd as 4r | fe
7Y 99 wreHT v o @ fF T e
FT FTH AEN S@AT L AT Bidl FTC
FOF 7 I ATT AT THATST @R
A TT TW Y AT FT T TG TR0 7
ag e i adr AT A MTIEAE |
Faqerfs Figeddd sue aae
fad fr ag sara w1 2 7 39 fAem w1
2389 FE TAF TTF AT TE HIT IR
drem & a9 1422 W gEET d@r
foam faem ? 4 0T 24 W 83
g AT 3 AT g ¥ fa,
gorrdr vt & fau o ARt &
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fag et ol ? sO=-F09 ST
TRET, B1E 967 FIC & AT A T |
I g FE1 AT A% AT Al B
feaar Sar fasan & s=iv Far 5
g AEN ATATA ST THAT FEID IR
A & adt foar & 1 s s
QRATIT T E A & 9w § fF
AR T fawmii 7 ag F1% agd ?
FR Ai fa2wil qmae 6 qgr o &
fg 8% wWife F 397 & sami dar
fadr, 4 wTT wogr faar i F@0 99F
foer st dF . .

MR. DEPUTY-SPEAKER: The
hon, Member should remember that we
are not having a discussion on general

budget. A specified taxation Bill is be-
fore the House.

=it qde Qo St : 7 F 77 @
g fr ag wfafes exaw o7 2 vo7
e ® svF Gaadi ae §, gEn
g2 AT A § | geveAde fv 3
MWHF g Ffenads da
| AT T30 T § AT ag S
FTLANE AT E 7 W 912 a8 Wl TET
Tl T awrg siserarR g a
g @i fe agad adr 7@ §
THT N g7t s wred § | gwafn
Wi A fawy w1 g T @
dt 5% 0% ¥ Wi WA § o fAwi
¥ 3o fAear 7 § 7 W wer W
aaT a5 § % 97 dafas gfez @
IF w1 faga Al frar ) afsq
TN FAF AR G F agen drad
s fF qiEFT maw ¥ 3w fadw
fFar | affst % F9x 3w g
g Tt &A@ GI FERT =T
T Fi | AFT AT 31§ 7 F@ A4
& | 917 3o w0ar afgr ag adff &
Wi\ T F F2a0F fF 199 gAr
1% 5ATATT A AT Y | TIF gw A
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qaew 941 gidig | A gq Wil & G
frqi, 6w & fag Wi s Wil A
19 faar £ o 998 e § @A
|Tgq R IT a9 AT AT A gAB!
St wreEad fggr g 6 FoAal &1 Q99
% fac gn we7 7w worg foew
AFAT A FiAdl B AR, T§ AEA
At AT A1 AR G FA FI ATTR]
sqrT T@r wifge | gaAT e H g9

QT AT § FgAT ARATE |

SHRI S. R. DAMANI (Sholapur) :
I rise to support this Bill. The first
item is the increase in the rate of inte-
rest to be charged from the assessee
and that to be paid by Government.
According to the rate of interest ruling
in the banking circle and m the market,
it is very much justified that the rate has
to be increased, because the banks are
payinz_7 or 8 per cent on deposits and
on advances they are charging 10 per
cent. Therefore, it is advisable and
even reasonable that the rate of imte-
rest in this case also should be increas-
ed. The previous rate was based on
the bank rate of 4 per cent, but now the
bank rate has gone up to about 6 per
cent, and, therefore, it is justified that the

rate to be charged should be increased
in this case also.

Secondly, I would like to point out
that the number of assessments pending
has considerably increased in the last
three or four years. It was about 17
lakhs cases pending about three or four
years back, but now it has increased to
about 35 lakhs, and it has almost dou-
bled. If the cases are not settled by the
officers and afterwards they have to pay
a heavy rate of interest, it will be an
additional burden on the people and
that will not be justified. Therefore, the
first thing that the department should do
should be to clear the assessments as
quickly as possible and an effort should
be made in this direction. I would re-
quest the hon. Minister to see that the
assessments are completed earlier and
that a certain time-limit is fixed for
completing the assessment. Unless that
is done, the arrears will continue.
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Regarding entertainment expenditure,
1 think that now Government have
come forward with a rational policy.
Previously it was not linked to profit,
and entertainment expenses were allow-
ed according to custom or practice.
But in this Bill Government have linked
it with profitabilit. That is a very
reasonable thing. But I would submit
that the rate of ¥ per cent or % per
«cent is on the low side. According to
me, in these days of high prices, it is
difficult for a businessmen to entertain
some of their customers and others in
such a small amount.. So, I would re-
quest that the matter may be reconsider-
ed and if thought fit, some increase may
be made in the rate of entertainment
tax allowed.

Regarding  the annuity  deposit
scheme, it is a véty complicated scheme.
Every year there is a deduction, the
next year 1/10 is added and deduction
is made. It thus becomes a cumber-
some process and requires a lot of work
on the part of the officers. The energy
of our officers is wasted in such calcu-
lations. Also mistakes are likely to
occur in the process. There is no ob-
jection to the scheme as such, but I
suggest that whatever annuity deposit
is taken should be returned after ten
years and that should not be included in
the profit. The rate of interest offered
is so low. In the market the rate of
interest is 12 per cent whereas a person
under this scheme receives only 4 per
cent. He thereby suffers a loss. If he
had invested his money' in blue chips
or other shares, he would definitely
benefit much more. So I suggest that
the amount should be repaid after the
expiration of the period .and it should
not be included in the income of the
person.

I think by the present scheme only
50,000 people arc affected, but in view
of the present arrears of cases and in
consideration of the difficulties of cal-
culation, I suggest that Government
should modify the scheme in the light
of the submissions I have made. With
these words, I support the Bill.

SHRI P. RAMAMURTI (Madurai) :
In the statement of objects and reasons,
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Government have stated that with a
view to improving the financial re-

sources of Government, the President
promulgated an Ordinance.  What is
the wonderful thing that has been done
in this Bill to improve the financial re-
sources of Government ?

Shri  Dandekar talking about a
poverty complex in this country, asked
why should the entertainment allowance
be lowered. My question is : why
should entertainment allowance at
all be allowed ? Is it that these compa-
nies cannot get on without entertaining
people ? After all, who are the people
who are being entertained ? We know
what is happening in the Asoka Hotel.
Company executives come and stay in
that hotel. They cannot stay in other
places. They cannot stay in any place
unless it is an air-conditioned room or
suite,

SHRI RAJARAM
they go to Oberoi.

(Salem) : Now

SHRI P. RAMAMURTI: A better
hotel. )

Who are the people who are normally
entértained ? Big officials of the Gov-
ernment, big Secretaries of the Govern-
ment of India with whom licence deals
are struck across the table over a bottle
of wine perhaps.

Therefore, this entertainment allow-
ance fis an important source of cor-
ruption in this country as far as com-
panies are concerned and this is some-
thing which should not be allowed.
Anyway, Government have now come
forward with a Bill lowering the exemp-
tion limit on this item.

15.44 Hers.
[SHR1 G. S. DHILLON in the Chair]

May I also point out that there is
such a thing as expense account and
perquisites of company executives?
Apart from the fat salaries of Rs. 5,000,
8,000 and 10,000 that they give in
many of the companies, these executives
are allowed to travel abroad.  Their
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entire expenses are paid from out of
company funds. Even when they go
out of the country one month every
year, they and their families are allow-
ed a holiday with all expenses met by
the company. In addition, their bung-
lows are rent-free, furpiture and fur-
nishings are provided for, the gardener
is paid for, medical expenses arc met.
You know these poor people drawing
about Rs. 8,000 cannot afford to pay
their medical expenses themselves. Then
medical expenses of their familics are
met. All these things are met out of
company funds. What is the rationale
behind all these things ? Is it also, the
question of poverty complex? I want
to know why these things are being
allowed. Why is it that the Govern-
ment of India does not today say that
these perquisites will not be allowed as
far as the company executives are con-
cerned ?

Of course, Mr. Dandekar can oppose
this Bill and the Government can come
forward today and say that they are
very much against the richer sections of
the people. In reality, I am reminded
of what we call this cardboard sword
fight. In the cinema you see people
who are fighting each other like hell
with big swords and all that, those
acrobatics.  Anybody would think
that those people would die. Unfortu-
mately or fortunately those who have
gone into the cinema studios and have
seen them know that they are not fight-
ing with real swords.  The Congress
Party and the Swatantra Party are today
engaged in this kind of cinema fighting,
that is what is happening, Mr. Dande-
kar opposing and the Congress Party
coming and saying that they are bound
to suppress this wealth, and all this
kind of thing, This is what is happen-
ing, this is a kind of eye-wash, that is
exactly what is happening.

If the Government were really inte-
rested in augmenting their revenues,
after all it is known in this country how
much of tax evasion takes place year
after year, 1 thought there would be
some amendment to the Income-tax
Act. But what do I find?
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In answer to Question No. 1623 put
by Mr. S. M. Joshi on the 23rd of this
month about the number of income-tax
cvaders against whom prosecutions were
launched by the income-tax department
during the years 1963-64, 1964-65 and
1965-66 the Government gave a reply.
Do you know the number of cases that
were launched 7 You will be surprised
to learn, I am not surprised because I
know what to expect with the type of
Government that we have, that in
1963-64 not a single case was launched,
that means there was no tax evasion at
all as far as this Government is con-
cerned in 1963-64; in 1964-65, 13 per-
sons were prosecuted; in 1965-66 not
a single person was prosecuted for tax
evasion. This is the way in which the
income-tax  department is functioning.
Not a single tax-evader was prosecuted,
therefore every income-tax payer was a
perfect gentleman, he never did any-
thing wrong.

With regard to the cases launched,
what happened to them ? The answer
is that punishment was not awarded in
any case by the courts, one case was
compounded. You compound a case.
Here are people who evade taxes. It
is not an ordinary offence. After all,
the taxes belong to the pcople, that
means to the society. It is one of the
biggest offences against society that is
being perpetrated by these people, be-
cause the more the tax evasion, the
more the common people are taxed to
meet the needs of the Government.
Therefore, the entire people are attack-
ed by the existence of these tax-evaders
who defraud the entire community.
Therefore, when such a big crime is
committed by you, what is your act?
Your act will not be treated as a crimi-
nal offence, it is to be compounded.
This is the manner in which they look
at this problem. Therefore, not a single
case was launched.

What is the total amount of tax in-
volved in all these cases during these
three years 7 A sum of Rs. 77,95,000.
This is all. Yet Government comes and
says they are very much interested in
improving the revenues of this country
and therefore they are bringing forward
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such a frings legislation which will give
at the most a few lakhs of rupees.

Mr. Dandekar was opposed to the
increase in the rate of interest from six
to nine per cent. May I point out to
Mr. Dandekar that the Government has
been very even on that? If these peo-
ple do not pay the amount in time, they
will be liable to interest at nine per
cent; if the Government has got over-
payment and does not return in time,
Government also will pay nine per
cent. The Government is very even,
thereforc 1 cannot wunderstand this
fight at all. Once again, I am reminded
of the cinema fight.

This whole thing is supposed to be
a very terrific aitack as far as the
wealthier sections of the community are
concerned. That is why I point out
all this. I am not opposing this Bill,
you are not going to get much by way
of this, but whatever it is why have
this kind of farcical thing? If you are
really interested in augmenting the re-
sources, tax the sources; at least bring
a legislation which will make tax eva-
sion a criminal offence. In any civi-
lised country, even in the United States
of America where you say democracy
exists, even there, today a tax-evader
is sent to jail. Here, you would not
send even a single tax-evader to jail for
the simple reason that they are your
kith and kin. That is the trouble. You
cannot touch them. But you will talk
of law and order. When it comes to
the question of the worker who is to-
day fighting for his very bread, if he
fights for a little more bonus, you will
say, “law and order is involved.” But
here, when people are found to evade
hundreds of crores of rupees by way
of taxation from year to year, then, it
is no law and order problem! It is
only a matter to be adjusted ! It is a
matter to be compounded if it is found !
This is the attitude that the Govern-
ment is adopting. Therefore, I want to
point out that this kind of legislation
cannot fool the people of this country.
They will certainly understand, and we
are there to point out to the Govern-
ment, to the people of this counky,
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how this Government is nibbling at the
problem and is really not interested in
checking the blackmarketeer and tax
evasion in this country, and it is letting
all those people scot-free all these years.
It does not even dare to launch prose-
cution against those people. Therefore,
I would ask the Minister, if he is really
interested, to bring forward some other
legislation. I am not asking for any
revolutionary legislation. I know it is
impossible from this Government. I
am not asking them to bring a revolu-
tionary legislation, saying, “confiscate
business.” I am not asking that. Even
within the framework of the ordinary
bourgeoisie society, even within that
frame work, certain things cannot be
allowed. Why are you allowing those

‘things? Why should this society sink

to such a low level, and even normal
things which are done in any ordinary
bourgeoisie society, this Government is
refusing to do.

Therefore, I would ask you, at least
bring forward some legislation which
will penalise this kind of tax evasion,
take effective measures to see that tax-
dodging is put an end to once and for
all, so that at least about hundreds of
crores of rupees year after year cam
accrue to the Government and to that
extent the common people can be
spared from heavy burdens of taxation.
This is a simple thing, I would urge,
and in the absence of that this is
only an eye-wash, and nobody can be
fooled by this kind of eye-wash legis-
lation.

SHRI SEZHIYAN (Kumbakonam):
Mr. Chairman, Sir, this Bill has
come to replace the ordinance pro-
mulgated by the President on the 11th
September, 1967. The objects given
in the ordinance as well as in the Bill
seem to enhance the rate of annuity
deposit and extend the scheme for in-
come-groups from Rs. 15,000 to Rs.
25,000. This has come as a bit of a
surprise to many who have followed the
taxation policy and the pronouncements
of the Finance Minister. Speaking in
this very House, on the 27th July, 1967,
just on the day when the Finance Bill
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was being considered, the Finance

Minister said

“I am trying to simplify the in-
come-tax law but that is an exer-
cise which takes time. Annuity
would not have come in if CDS
had not been opposed as it was
opposed. I do not want to take
the risk again of such opposition
without understanding. Therefore,
1 am looking at it very carefully
and by the next budget I would be
in a position to say definitely what
1 will do. I can only say at this
stage that I am not very much en-
amoured of this annuity business.”

This is what he said on the 27th July,
1 do not know what transpired since
he said that. Instead of doing some-
thing to eradicate the entire scheme of
annoity deposit by the next budget, the
Finance Minister, within about 45 days,
has come out with ap ordinance not
only improving the annuity scheme but
even enhancing the rate and the scope.
This is dubious talk, or double stand-
ard, which this Government is indulg-
ing in. I do mot know why he should
say on the 27th July, “I can only say
at this stage that I am not very much
enamoured. ..” What made him en-
amoured of the annuity scheme by the
14th September is a matter of intrigue
to the public.

One thing, 1 can say. Due to the re-
cession that has set in, due fo the in-
flationary measures that have been in-
dulged in by the present Government
and the past governments, there is not
much of savings capacity in the middle
and the lower income-groups. The sav-
ings have been very meagre, For 1966-
67 they budgeted for savings to the ex-
tent of Rs. 135 crores, out of which
the actual collections were only Rs, 118
crores. That is something good for
which y can take credit. But for
1967-68 they have estimated Rs. 130
crores, but in the first 7 months, till the
end of October, they have been able to
collect only Rs. 38 crores. This shows
the -capacity to save .has been eroded
tmto by the unwise economic policies
and the récent recession.. People find
it difficult even to manage their family
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budget within their income, not to
speak of saving. The recent recession
has disclosed high idle capacity, closure
of many units, rising unemployment,
growth of cases of retrenchment and
lay-off and serious fall in production.
Our Finance Minister says, this is not
recession, but slump. In economics,
slump is another name for recession.
Usually recession means, there will be
fall in prices, decline in production, eic.
But in India, a peculiar thing is hap-
pening. The prices are not falling, but
rising. The other aspects of recession
are being fulfilled.

Many reasons may be given by the
Government like successive droughts,
continued threat on the border, etc.
But these are not the only causes for
the economic malaise in the country.
We should know why there is idle capa-
city, why capacities have been created
regardless of availability ot inputs re-
quired to sustain such industries. For
15 years, they have been planning with-
out any regard to the capacity of the
Indian masses to absorb and also to
sustain these industries with the raw
materials essential for their running.

One important reason for the econo-
mic malady of the country is, to a
great extent they have neglected the
agricultural sector. That is why we
have been in a series of economic crises.
In the sccond and third five year plans,
the farm outpupr has bzen of a very low
order. During the whole period of the
second plan, national income rose by
7.3 per cent, but farm output did not
keep pace with it and increased only
by 4.3 per cent. In the third plan,
while monetary national income went
up by 7.6 per cent, farm output has
been erratic and almost stagnant
throughout. This has resulted not only
in cutting down our agricultural pro-
duction and increasing imports, eating
away large chunks of our foreign ex-
change, but also eroded into the pur-
chasing power of the wast sections of
our people. The statement of objects
and reasons says “With a view to im-
proving the financial resources of the
Government . .." etc. - But before try-
ing to improve the financial resources
of the Government, they should try to
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improve the financial resources of the
people, of the farmer in the fields. When
they planned, they should have given
high priority to fertiliser production.
They should have set up fertiliser facto-
ries before trying to get Bokaro on the
industrial map of India. But they fail-
ed to do it, with the result that not only
the Government, but the people at large
are put to much suffering.

16 Hrs.

They want the people to save. I want
to know what the Government has done
to save much of the infructuous ex-
penditure that they incur. Recently in
the Madras Assembly one thing was
pointed out. The Prime Minister, Shri-
mati Indira Gandhi, when she visited
Madras State just prior to the elections
and attended so many of the Congress
meetings, all the expenses in that con-
nection have been borne out of the
State exchequer. I want to know
whether this is a fair thing, whether
we are saving the funds entrusted
by the people in the Government
coffers. If government funds and gov-
ernment machinery are to be utilised
for party ends then, I must say, the
Government does not have any moral
integrity to ask the people to save, be-
cause even if the people save and give
it to Government funds all that will be
spent for party ends.

Sir, the speakers who preceded me,
Shri Ramamurthi and also Shri Joshi.
told the House about the very serious
conditions in which the Income-tax De-
partment is working. Professor Kaldor
when he gave his report about ten years
ago—1I think in 1955—56 he gave his
report—put the undisclosed income or
tax evasion to the tune of Rs, 200
crores to Rs. 300 crores. I do not
know what the Government has done
till today to reduce these tax evasions.
Large amounts of tax arrears are there.

income is growing, It is
given the name of ‘blackmarket money’.
These blackmarket monies are being con-
verted into non-taxable forms. How far
Government has been able to bring out
these concealed incomes is a thing well
known to the entire public. During
the last three years, as has been
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pointad out by Shri Joshi, it is very
pitiable that only thirteen cases have
been taken for prosecution. Therefore,
the Government, while it is preaching
to other people that they should save,
is itself not saving anything in its own
orbit,

I want to remind the Government
that the recent recession has to be
taken in all seriousness., It is a symp-
tom of a deep-laid malady that has cor-
roded into the entire economic fabric
of our country. This has been the cul-
mination of a variety of omissions and
comrnissions on the part of the Govern-
ment. Unless they go deeper into the
malady, unless they stop these infructu-
ous payments, unless they reduce this
enormous administrative expenses, un-
less the Government take steps to root
out tax evasion, unless they come for-
ward to spend the money given by the
public for the cause of the public and
not for party purposes or for the wvisit
of the Prime Minister or other ministers
for party purposes—she came to Madras
not to attend government business but
she came specifically to address election
meetings for which the expenses have
been met from out of the State funds—
they have no right to preach to others.
Before promulgating ordinances like
this or introducing Bills of this nature,
Government should coime forward to
make good the amount that was given
in their custody by the people. Unless
and until that is done, all talks of im-
proving the financial resources of the
Government will go in vain and they
will only be making untrue statements.

SHRI 5. M. BANERJEE (Kan-
pur) : Mr. Chairman, Sir, I do not
agree with many of the observations
made by my learned friend, Shri Dande-
kar. But I must admit that by lower-
ing down the limits of the annuity de-
posits Government is not going to pet
anything more or save any amount
which may help the Government to get
some more revenues. Now, what was
the experience in the past? When the
annuity deposit scheme was introduced,
it was objected to by practically all of
us. In 1964-65 what was the total
return? Rs. 40.28 crores. In 1965-
66 it was Rs. 37.34 crores. Then, in
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the revised estimates for 1966-67 it was
Rs. 22 crores. The “budget estimate
for 1967-68 is Rs. 22 crores, Now,
by doing this they may hardly get Rs.
5 crores or 6 crores more. When we
were discussing the question of granting
additional dearness allowance, which
the Finance Minister tried io freeze, he
told us that he is going to take certain
very progressive measures by which
there will be some curb on the income
on higher slabs. One of the decisions
was that he will see to it that the slab
for the annuity deposit was lowered by
which the exchequer will get something
more. My submission is that in this
country a person who gets Rs. 1,000
or even Rs. 1,200 is supposed to be a
middle class person. Unless the prices
go down, unless the prices are checked,
I do not consider a person getting Rs.
1,000 to be in this category because he
is not in any way better-off. We are
all getting nearly Rs. 1,000 and I doubt
very much whether we are able to save
anything out of it.

Then, coming to the curb on enter-
tainment. 1 welcome it. [ must con-
gratulate the hon. Finance Minister
for bringing this piece of legislation in
which there is some limit on the enter-
tainment.

SHRI K. C. PANT : Lowering the
limit,

SHRI S. M. BANERJEE : What is
this entertainment ? The representa-
tives of big business houses, how lav sh-
ly they spend! Many of our officers
are corrupted and polluted by these re-
presentatives because in Delhi, some of
the officers say, if you reduce the cost
of Scotch whisky to Rs. 10, there will
be po corruption, because while the
officer is prepared to refuse a sum of
Rs. 10,000 he does not do so in the
case of a crate or bottle of whisky. They
say that everything is settled and de-
cided over a bottle of whisky. It is
said that blood is thicker than water

but, then, whisky is thicker than both."

I do not mind businessmen spending
some money on entertainment but,
then, there should be same limit. When
there is a race between poverty and
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starvation, betweep poverty and unem-
ployment how do you expect that this
money, which is after all peoples’
money is spent? Does that money not
come from the sharcholders ? Is it not
spent merrily by these people in posh
hotels, spending Rs. 250 a day simply
for bed and breakfast? So, I say that
there should be a restriction and the
restriction imposed by the present Bill
is a welcome feature,

Then 1 come to the question of tax
collection. It is a sad commentary on
our tax collection—my hon. friend from
the DMK also referred to it when he
spoke—that according to the report sub-
mitted by Professor Kalsor the far
evasion was to the tune of Rs. 300 to
400 crores. But I am not talking of
tax evasion now. [ am talking of tax
arrears, which stood at Rs. 278 crores
in 1964-65 and which today, according
to the figures available to us from the
answers given in this House, rose from
Rs. 278 crores to Rs. 528 crores. These
are recoverable effective arrcars. What
is the amount written off 7 The amount
written off in 1962-63 was Rs.
4,39,91,363; in 1963-64 Rs. 1,60,37,681,
in 1964-65 Rs. 97,47,072, in 1965-66
Rs. 37,55,004 and up to 31st July, 1966
Rs. 9,10,152.

This amount is written off. We have
been raising several questions in this
House about one industrialist who once
upon a time fought Shri Dandekar—
Shri Ram Rattan Gupta. I am cons-
trained to bring his name once again
into this House. One of the ministers,
who was responsible at that time and
had issued orders for writing off the
amount of Rs. 31 lakhs, is today the
Governor of Uttar Pradesh. So, if
you also becoms a minister and write
off some big amounts, you will not
simply be a Chairman but you will be
a Governor somewhere.

SHRI NAMBIAR (Tiruchirappalli) :
It is a good chance. One should try for
that.

"SHRI S. M. BANERJEE : We were
assured -in this House that this matter
will be investigated, that there will be
a proper investigation. What has hap-
pened to that? 1 have got great res-
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pect for' Shri Morarji Desai. 1 know
that he is a straight forward man, Will
he come forward now and say for what
purpose these Rs. 31 lakhs were written
off? Did Shri Ram Rattan Gupta mig-

rate to Pakistan? Was he physically
not present here ? He got somebody’s
property attached in his name, Ulti-

mately it was found by the Life Ins-
urance Corporation that the property
did not belong to him, that it was some-
body else’s and that he got it attached
wrongly. He is such a icriminal and
still the Company Law could not do
anything about him., He has been dod-
ging some Minister. 1 say with some
confidence that Shri Dinesh Singh has
succumbed to the black .magic .of Shri
Ram Rattan Gupta. These are things
which are circulating in the country.

Only one Ram Rattan Gupta has
been caught and he also is free because
he happens to belong to the ‘ruling
party. It was once upon a time the
ruling party in U.P. but it is not that
today. Shri C. B. Gupta and Shri Ram
Rartan Gupta are trying to topple down
the Government there. In the Srafes-
man it was said that no action was
taken against Shri Ram Rattan Gupta
because he was helping to topple down
the Charan Singh Ministry. 1 can say
that with all the confidence and in all
seriousness. . Let the hon, Minister have

courage and conviction to take action.

against them. They are anti-social, If
they are in the Congress today, they
will pollute the Congress, They have
done enough. If they are in the Oppo-
sition, the Opposition also must kick

them out. What action has been taken
against them ?
Then, in 1966-67 the revenue from

income-tax was Rs. 628.73. crores
against the estimate of Rs 666.22
crores. There was a fall. Is somebody
punished ? Nobody gets  punishment.
Who pays the income-tax honestly and
sincerely ? It is simply the salaried
persons. The tax structure should be
simplified. Many people evade taxes
not because they do not want to pay
but because the system is so bad that
it is impossible for them to function
under this system; naturally, they start
evading taxes.

‘We supported him.
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Then 1 come to wealth-tax and gift-
tax. What is the total money that we
are getting from wealth-tax, gift-tax ar
estate duty? I do not know whether
there are some ministers in the Cabinet
or there are ex-minisiers who pay
wealth-tax. 1 want to know what is
the total amount that has been realised.
Let us take the figure of 1964-65 and
then compare with that of 1965-66.
What are we getting? Are people pay-
ing taxes? If these loop holes cannot
be plugged, I am sorry, such legislation
is not going to help.

Another question which I will ask is
a pertinent question. When Shri
Morarji Desai was discussing these mat-

‘ters with us on the question of pay-

ment of dearness allowance, he request-
ed us, or rather asked us, to beg from
22 lakh Central Government employees
for six months' tme. He said, “Do not
ask for money in cash, let six months’
arrears be deferred and put in the pro-
vident fund, give me six months’ time
and I shall see that prices do come
down.” What has appended to that?
I and Shri S. M.
Joshi, despite severe objection or criti-
cism by some of our opponents, who
said that we had actually sacrified the
workers and had betrayed them, agreed
and said, “You pay us the current one
and for the past arrears we shall see
that this' is deposited in the provident
fund.” What was our expectation-then,
we do not find today, Therefore, I
request the hon. Finance Minister or
Shri K. C. Pant that he should make an
announcement here and now that these
measures have been taken and what has
happened to the lowering down of the
prices of essential commodities. Even
today, during the Question Hour, Shri
Jagjivan Ram told us that adequate
measures have been taken.” What mea-
sures have heen taken ? 1 know nothing
has been done. This Government want
to put their hands into anything and it
vanishes. The biggest magician of this
country is the Central Government,
whatever it touches vaniskes, with the
placard they have wlth the black -mar-
Letee:rs on their head. -

SHRI K. C. PANT : “You are im-
mune.
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SHRI S. M. BANERIJEE : I am not
immune. Two wrongs do not make one
right. I do not impute any motive on
the hon. Minister. He is a citizen as
I am; he is also <lected by the people.
What do we find? I do not say what-
ever is done by the Opposition Govern-
ment is according to the'r promise, They
have also not fulfilled the promise. I
equally criticise them. But as long as
this Government is in power at the
Centre, no Opposition Government can
function. Today, they have toppled
‘West Bengal Government; tomorrow,
they may topple Bihar or Orissa,

I can assure you that unless some
radical changes are brought in, these
loopholes cannot be plugged. Thou-
sands of such enactments will not bring
down the prices and will bring in money
to the Government. They will always
move with a begging bowl to every
country, whether it is Soviet Union
or USA., and ask for money.
Somebody will give them wheat on cer-
tain conditions, somebody will give
them arms and ammunition on certain
cenditions, and we shall be beggars, in-
ternational beggars, with our non-
aligned policy.

st waea o (Feei-ase)
qurafa 72153, s fadas g8 F aE
<ar T §, 7 ag wwaan g 5 o fw
a it § 1 aver Arag er &
S3gaar § &R A o shm §
F g7 7 A 1 g AR ¥ faad TR
# Wt agdem ¥ qra fea g g fe @
gawaar & faolied 3T | @
Tt d gafan aga 7 fgd @ an
I, AT W T AEAH T
T FAATET gL AR 67 TE@ §F THC
JER A T AT G E—ER
AT AR WA TG TG AT |
Sz R aee 7 gn € A
frmar fegoedl ft waw &
ay g8 NF wFd —I @A
S Oex F fAa, Fwwar o AR
§ saar fagdie sy F fag—
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AT AW 4T @I & WY FgAT TTAT
g5 o@ a% 39 i smav |

F Y R gmRa § R oW
w7 7 T g M § dqiEw-aAnw
QT HATITATE | A9 ST E9 g1 H1
Tgongwr A AE @ E 1 F T I
qar g 5 w@ fadgas 9 91 geEA-
e G IEET TR, ST ww A
t—ag OF A9 arq g A IEET A
@I FWTE | I @A FE —
wiwd fd aawarg 6 o oA
AR WX Ug St I¥ay A X
ofsms Fawa e & am § "l
w1 &R g Afawmifoi N T ow
fryam 37 F10F 797 aOH0 (68,
TWEA A P T g — THEA §
THFT W FATE | ATFT A @
aama g o feaem o oy w3 T
&, fean o I Fr@ T Jifww,
AT TE Iz AE EAATA @1, A I
Wt ST AT ALY FFAr — AT
@, aTfS |, T IAR ET TGV
# T FTAT F AT I FE THATE—
1097 5 9= WME GF & dwiE
o #r oie ifaw, S 9E "q&aT
T 290 T 339 g g | Iafed,
gufE HEEd, Ug W T FAT &
g g, AR IF WAARE  FET
2T | I AUF EH MF  EFEA
Foamfas g, a7 7 @AAATE 6 o
HATEAT & A€ g0l afed SAIET ZWh |
g afz few @ @ & AFS B
¥} @ 9 gg wifET & WA fE
ARl S THH T ¥ §, 9 A
& TR 9w Y &, SUE WAT @
®/E § o e g oA,
wifs @ §qET @ge AmmEr |

gad ¥, I gEFafaed ®
wfeat 33 &, =of@l #1 Fed §
Fim@r s dfi waa s
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qFAT 5 F1% AT § qaaT gRw
Y, AfeT o avar e sy §
AT AF WA qoAA qAE &
ITH qE K FIC & war HR S0
T @ IENT W AT w1
T WX I EF AN § A F enw g

I &1 g% A4 § F g 1 R Al

FT1 7 0F, & IAENRAT el §
W € forimdr & 9w 3 ITEwr
RATTEIE | WA oF 791 far 5
FAE Iy o FOOS foqr dw
3 E ? o A wTe w1 w e g
T AT IR 1,800 §97 AZA K K1
T {fear FHT wdE A gEd A%
TAF ASAT WEAT ITHT AL EH Wi
fasa g wom wwi wE w0
Ffar s 39 fAer w3 F Swwar
if¥ 3-4 g I WEF ITET AT
i w9 FA & fae g9

9T
w feii i fae &% & wq
62-63 % UJAAAT IF§ W T
¥ 2 W@

& % fag @few

6364 % THEAT AT ¥T
i 3 wEAfimw @e 62-63
sia @, W% o1 fegae 63
a® v ® Aifew foar
2 AT G IR AWHT A
WU [ARHIH W7 wiwA §  wov
ARy § qeAr wewr g fw
Mraq 9T % ANfew q9F T
fegr war ? #Tw 63-64 %1 THTHE
TRTC EIAT AT WT ¢ W 9
%mmwwﬁf*ﬁw{’r

TR FT wo6x | IR A o A
WU T a7 @ ¥ afed wné
T IR xar @R T Al T

Towg fewi A w9 qwwr
& ? @@ A& 64-65, 6566,
66-67 WYX 67-68 W aF H1E AFwT
TIER wuaR T "9
™ ¥ fqg 9@ wiw &
o oAET ¥ FEE ¥ AT
§ wafq i amd? w4 @ v
e} ? & qe g g fiv few faa
W a6 S faar mar fr age
@A AFead dag O o srde
TR AR AT A AT AT § 3w
®i 94 qeAqar § AfET I
® wE dar i Ad F @
wWAdW ® AT 7 TewEE
T 4l a1 F wE  faEw
feme  star § 1 @ cfaww w@)
T T ANH AT § TAFTER
T ¥ Gra 28 (4) @A AR
g:

“The following income shall be

chargeable to income-tax under the

. head, ‘Profits and Gains of Busi-
ness of Profession’..."

AN @ WrhwT ¥ fau 4 7 zg
g:

“The value of any benefit or
perquisite whether convertible into
money or not arising from busi-
ness or the exercise of profes-
sion. .™

*T A AT F7 R ¢ aE
Wt 5 o AT 97 2 AR

MR. CHAIRMAN : How is it rele-
vant here? Is it within the scope of
the discussion of this Bill ?

SHRI NAMBIAR : He says that that
has also to be taxed; so much should
not be given as perquisites.
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- 2 - is not the question. In my opinion it

8% o al® waw I FW | goes nor fall within the scope of this

AR & o 29 & fo swrer G anfg@ stage of ‘the Bill. You are taking up

= T zafeg  individual cases, whether the assessment

'{ﬂfﬂﬂm%uﬁl’a’ o %ﬂ? of a certain individual was done or not,

H. FEAT ATgdl §° You may discuss that at the appropriate

: . time and not under the cover of the
MR. CHAIRMAN : How is it rele- general d'scussion of this.Bill.

vant here to quote individual cases ?

SHRI GADILINGANNA GOWD
(Kurnool) : He has already sa'd what
all he had to say. So please allow him
IwWo more minutes.

SHRI KANWAR LAL GUPTA :
You should not feel disturbed when I
say = something about Mr. Kamaraj.
Please permit me to say what I want
to say.

i gz q AWl AT,
VI, CHATRMAN : He comot ke sy 48 3 v o o 3 e
B b TAT A AT FE X A OF FT A2

ol faca ey - wafT W@, v @ ¢ 09 fepw difadss

§ i P F @ ¥ 3ME W FAE & 37 ATz § o 5 9 dam

*@ﬂquﬁﬁﬁﬁﬁiﬁﬂ- &Y 3 397 39 a9 ¥ I 1

wza DB | AT 236 B oawx V<AL F AR AR ATA FT 7w

frar gom & 5 dw pemgm Ry 0 ¢ | FA 0 SR faw @
AT A A EFAITE ¥ A ifem FT $43 F1 0F I70-
g 3T AmEAr o wnA sfewm fege

MR. CHAIRMAN : He cannot take TEEAT 0T #37 &4, IAE) ATAEAT
up individual cases here; that does not )

fall within the scope of the discussion 71 =3 T afeT s Eﬁ?' q;i'q"q‘
of this Bill. If he wants, be may take WY 9T £F7 AGl a¥a | AT 3f8aT
up with the concérned authorities at

the appropriate time.

ft WA = gwEfa @Ry,
77 77 3 faqe 2 AfF & =@ 33
®E L M R F Qe W
Aaag faar @ @ 9 FToO T HawA
faar mar & @1 9@ fogw & o o
IF  gwgfaga § St ag 3,000 @
3,500 BT WEWT & IW 9T & AGY
W Z9 WM | K UF SO 34T
g § #R F g fw gwfa ngikm
ATT FA G A5 A ATAR 7T ISR |
aF qF F TEeT § w1 O a-
A g fF A g N E R

forg wreravT #Y oY 9% E37 AT
¢ afew amer $fear wrdq w32 #t T9-
@Y 9 ife |t Aw § & 99 ¢ &8
T AT Y | FAFT A GAHY T4 36
fafre &1 2% frar & 7 & wanY
Tt foee amr @@ £ 1 @ S99
¥ a7 g g 5 A% w0 Of9d =
FH AR A smowr gEar faer aman
g & ara gfear s #9d &
fras smar cézg & AR fergeam &
Ry ¥ waw afsa ag 9 AE
TEE | W arH ¥ aga
R Faf | g8 ¥Aw  f @
FqT &1 A AL § Avay Freer 2w
FHT T2 Y a7 @ AfE F oow
W e w1 A faedl Ww wH
FAE & anfer & ¢ & foamw &
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T FHAT TR F OFTAT 1000
TIGT AT AT E | 1000 TIAT AL
9@ UF ¥ 7Y § A7 g faww w7
feadt oot Taam @R Sfea swar
F1E 9 T FaT |

7wy weAr A Y am ww F7

THIT F®AT | &Y g T ¢ o sraren
e S Ay ¥ arw A wee  wadr
g I|F  IRT AR WAT A
AFTAT FAA 55000 I AT T
g1 fragesrqueradi 21 ™
& & fogv ey g, s fodmr
& A faaq &%z09 &, waW wer &
9Ed Hlo To q IAFT WY UF WETH T
ATET FAT AT TR ST JO9 T
TEE FT 4 200 TIT YT 31 AT
g e fafaz & s sem
AT |

e &9 wifeaT q Aifzw faam
AR F71 5 amat §eq o samer
wi g ? mw gEvaw froqw T A9
et HqEy g1 7 Ay a9 g WS
T 35 W | § wTew g 5 0w g
g sifse s & wfow ar ffy dfifa
fediz gaifer & afw fe 9z frad
fafreed € ol fome o % =0
g S ¥ TATHSH T, 904 97 F,
fraz 39 w1 AR @z gH W A
&3y ¢, w7 3% IO ¥ oA gaw
& ar 7gY | UHI.Few A F A€ Y
AT WA afqq 9T &A1 Fg THA
g f& ag auar arfem 9w s ad
FAAT IAH! FgT I BME  §F TG
g1 ¥ arm wrgmm § WeY WENRW
& fr aw BR-8R @M F, 27 A9
iy & fegem § o wEd w0
10 9T e 0% §  faeer B ard
A ww faer 3 5 owd @
T A | IR W = AR

TEAT AR T GF QA A A g
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f& gdt wgeT 9% TX H TEA-
FOT FT |-

SHRI SRINIBAS MISRA  (Cut-
tack) : Sir, this side of the House,
if not the whole House. has time and
again objected to the rule by ordinance,
but it appzars that these observations
from this side have fallen on deaf ears,
as in June 1967 the Finance Act was
passed and within 45 days an ordinance
became necessary. It has to be seen
whether this is justified, and whether
there was an urgency for promulgating
such an ordinance, Was the financial
year coming to a close ? Was the Gov-
ernment in need of this paltry sum
which will come out of this ordinance ?
Sir, there was no necsssity. Presumably,
the Deputy Prime Minister, from his
newly assumed position and in view of
his proclaimed view that he is against
deficit financing, wanted to by-pass this
House and to show thai he has not re-
sorted to deficit financing just after six
weeks he came out with this ordinance
for more finance.

To come to this Bill itself, what does
i achieve? Does it touch the higher

slabs of income? It does not touch
them at all. Again, does it touch the
13 or 14 big business-houses ? What

does it seek to do? It is only seeking
to curtail the entertainment expenditure
that is allowed to the assessees.

16.31 Hours

[MR. SPEAKER in the Chair]

Of course, I welcome this as a step
in the right direction, but still it will
be seen that the assessees are left with
Rs. 30,000 per annum im the name of
entertainment expenditure. I  think
Rs. 30,000 is enough to corrupt at least
30 officers, if not more, What is this
entertainment expenditure for ? They
are paying salariés to their officers and
they are paying wages to the workers
but they do not want to increase it.
But we are allowing them this enter-
tainment expenditure. Of what use is
this entertainment expenditure unless it
be to prod the noses of some hounds ?
It will be seen that many of our indus-
tries in which these high income groups
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are functioning are having a surplus
and not deficit production, because the
prices are rising; therefore, there is no
necessity to entertain people from whom
they would ger supplies. In order to
by-pass the regulations and in order to
get morz favours, they are only to en-
tertain the officials. Now, the step has
been taken in the right direction to
check this. But still I feel that the
amount of Rs, 30,000 which has been
provided for should have been brought
down to the bare minimum of
Rs. 10,000.

My suspicion is that this Bill has only
been brought forward as an eye-wash.
You will find from clause 4 :

“On the first Rs.) at the rate of 1
10,00,000 of the | per cent or Rs.
profits and pains 5,000, whichever
of the business or | is higher.”
profession

Half a per cent of Rs, 10 lakhs is
Rs. 5,000, It would be clear for anmy-
one to see that. So, where is the neces-
sity to provide that it will be % per cent
or Rs. 5,000, whichever is higher?
Could not the draftsmen have found
out that it is so? If you go through
this Bill you will find several such
things. Sometimes they will say which-
ever is less, and sometimes whichever
is more they would say something which
is favourable to the assessees in the
higher income groups.

If Government wanted to raise some
money they could have raised it by re-
course to direct taxation. In fact, we,
for our part, are prepared for a single
tax legislation which will mop up all
the income beyond a certain limit. Gov-
ernment  will get our full support if
they say that all income beyond a cer-
tain limit would be mopped up. But
why should they adopt this circuitous
way ? In this way Government are try-
ing to take something like a loan by
force. When they had come forward
with the annuity deposit, of course, they
had done it. They tried to raise small
savings, but that did not come up to
the expectations but went on falling.
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This year, as has already been pointed
out, this is far short of the expectations.
Before the annuity deposit scheme was
introduced again, the Bhoothalingam
committee had reported that it should
be dropped because it was ineffective
and very little money was coming out
of it and that had made the assessment
cumbersome. But I do not understand
why and how and on what principle
Government say now that there will be
interest when they get a deposit from
the assessee ? Normally interest is paid
when somebody has given money to
somebody else. But here it is interest
on the deposited money of an assessee.
Do Government want to take it as a
deposit ? Again, if the assessee does
not pay, it is said that he will be charge-
able for interest. This is the concep-
tion that has com= into effect here. Now,
Government want to raise the rate of
interest.

As regards the other part also, Gov-
ernment will perhaps say that we have
raised the rate of interest for the
money that we have to pay. But there
is discrimination. Why this discrimina-
tion? When an assessee has to make
a deposit and fails to do it, he will be
chargeable from the date the deposit
becomes due, but when Government
have to pay interest, they will pay after
the expiry of the six moaths from the
date of the order. Why this discrimi-
nation ? It is a question of interest, a
question of monetary transactions, the
relationship between creditor and de-
btor. Government should also pay in-
terest from the date when the money
was deposited. This does not make
any sense. Simply they want to take
some advantage here and they will get
a paltry sum of a crore or soof rupees.
‘Their estimate is Rs. 22 crores, but I
am very doubtful if they will get more
than a crore of rupees or so.

Some observations have been made
by one hon. Member that this sort of
taxation and rise in the rate of inte-
rest is exorbitant and usurious and
would not help capital formation. My
view is that this is not relevant to the
purpose. Taxation has to be resorted
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to for getting money for meeting ex-
penses. It has to be made direct. So
while supporting the principle of the
Bill, what I object to is the circuitous
method of realising taxes in the garb
of loans and penalising persons who do
not give the loans. This is really ridi-
culous. Government  should be
straightforward and come forward with
legislation for direct taxes to augment
their resources.

SHRI K. C. PANT : I thought after
the introduclory statement I had made
and the statement of reasons for imme-
diate legislation by ordinance which had
bezn circulated to hon. Members ear-
lier, this debate would have confined
iself to the narrow limits that had been
prescribed and it would be relatively
easy for me to try to persuade hon.
friends who differed about the reason-
ableness of the proposals I have put be-
fore the house. But the debate did not
remain confined to those limits; as a
matter of fact, sometimes it seemed to
me as though we were discussing the
entire question of income tax adminis-
tration, taxation rates and so on.

I must begin with a confession that
in the short time available to me I
shall not be able to do justice to all
the points raised here, useful as they
might have been, and I can only assure
hon. Members that Government shall
take note of the various suggestions,
even though the occasion may have
been somewhat irrelevant, and try to
take full advantage of these.

Two broad points have been raised.
One is regarding the ordinance as to
why it was necessary to promulgate it.
Secondly, there have been attacks from
two opposite sides on the intention be-
hind the ordinance and the Bill. Tak-
ing up the latter first, we have had Shri
Dandeker on the one side supported in
part by Shri Gupta throwing up his
hands in horror at the excesses being
committed through this legislation and
middle income and higher income
groups, and on the other hand, we have
been accused by Mr. S. M. Joshi and
Mr. Ramamurti of shadow-boxing and
pretending to hit the rich. Although

Taxation AGRAHAYANA 7, 1889 (SAKA) Laws (Amdt.) Bill

3308

the hon. members all sit on the same
side of the House, if they can look at
it from two different angles, probably
the mean is the correct one, and I
think the Government is on solid
grmm::l‘

ot wy femd () : qw A
T & | T ge !

SHRI K. C. PANT : I am glad that
even Mr. Limaye recognises the force
of this.

stay o : s T E ! q@ A
Fater & Y E

SHRI K. C. PANT : What is incon-
venient is not an argument.

One of the reasons given in the state-
ment of reasons for the immediate pro-
mulgation of the ordinance was the pre-
vailing inflationary pressure in the eco-
nomy at the time and the need for se-
curing a larger contribution to savings
from the middle income and higher in-
come groups. | would only touch on
this briefly.

The House will recall that for the
last three years we have been passing
through a difficult inflationary situation.
Prices have gone up at the rate of 15
per cent or so in the last three years
every year, and I think that all sec-
tions of the House are agreed that the
need to control this upward spiral of
prices deserves priority, and so it was
in this background that the Government
held talks with the representatives of
labour unions and of Government em-
ployees with regard to the additional
dearness allowance that had become due
to them, and it was as a result of these
talks that the employees agreed to pay a
part of their arrears of DA due to them
into their provident fund accounts. It
was in this context that it was felt that
if we askeq the employees to make a
sacrifice by putting what is their due into
their provident fund accounts, which
amounts to giving a kind of loan to the
Government, then it is only fair that
those sections of the society which are
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better off should also be asked to con-
tribute their mite to enable the country
to get over a diflicult situation, in which
it was not possible to suddenly in-
«crease agricultural production but it
was possible through injection of more
money to continue to raise prices, and
therefore when the chief occupation
was to curtail the injection of more and
more money into the economy, and, as
1 said, the WGovernment employees
agreed to the logic behind this proposi-
tion, it was felt it was only fair that
the middle income and higher income
groups should contribute. We had
even promised the representatives with
whom we had the dearness allowance
matter that the Government would
come forward with proposals like this.
In fact, some of these proposals had
been spelt out to the time,

The second point was that the ad-
ditional dearness allowance that be-
camc payable was worth Rs. 30 crores,
apart from the arrears in the provident
fund which were Rs. 24 crores, and
this Rs. 30 crores had to be found. 1
can tell the House, certainly there was

some provision in the budget, but the
provision was not enough.

SHRI S. M. BANERIJEE : Only
railways.

SHRI K. C. PANT : There was some
in the general budget also, but it was
not enough, because it had already been
eroded by various concessions that were
made at the time of the budget, and this
was a hard, practical question, where to
find the money, Therefore, 1 would
beg of hon. Members to consider this
whole question against.the background
of the need for generating more re-
sources at the moment for finding some
money, and the changes we have made
in the annuity deposit scheme will yield
about Rs. 10 crores this year in addi-
tion. Thasefore, it is not right to say
that this has not he!ped in that particu-
lar situation.

_ SHRI N. DANDEKER : How much
during the last two months ?

SHRI K. C. PANT :-1 do not have
all the figures, but I-shall enlighten him
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about the details of the thing later.
This is the broad background and it is
against this broad background that the
need to promulgate th's ordinance should
be appreciated.

Secondly, Mr, Dandeker at least will
appreciate that if a man has to make
the annuity deposit this year, he would
like to know as early as possible that
he has to make this deposit so that he
can provide for it, and if this was done
in September already six mon.hs had
gone by; it was only fair that the annuity
deposit should cover the whole year and
he would get as early a notice as possi-
ble of the Government’s intention to
levy annuity deposit from him.

Various other points have been made,
and 1 do not want to go into all of
them; 1 shal' briefly cover the main
po'nts, made by some of the speakers.
There was rcfereace to the fact that
the raising of the interesy rate from six
par cent to nine per cent on taxes due
to Government but not paid to Govern-
ment is usurious; it was the word used
by Shri. Dandeker. He said Govern-
men: was profitcering : Would he say
that the assessez was also profiteering
because he was also getting nine per
cent ? After all, what is the intention
behind this ? The intent'on behind this
is to recognise the fact that today in
the money market unsecured loans can
be obtained at only much higher rates.
It recognises the fact that the rate of
interest charged by banks on overdrafts
ranges up to 10 per cent today. There-
fore, 1 am sure he will agree that it
would not be rght to create conditions
in which a man would not pay tax but
would go out and borrow money from
elewhere. After all, why should it
be cheaper ? We should periuade him
to pay the tax and 1 think if he counts
it as a disincenfive against those who
would rather not pay taxes in time, I
am prepared to accept the charge; and
the Government wants to have this
kind of incent've.

There was the basic criticism of the
annuity deposit scheme from - several
Members of thc House. and it was said
by  many of them ‘that the Deputy
Prime Minister had once expressed soms
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views about this particular scheme. It
was also sajid that the Bhoothalingam
Committee had recommended the scrap-
ping of this schemez. Now, at this junc-
ture, all I can say is that in order to
raise this extra revenue it was necessary
1o make the changes that have already
been madz in ths scheme, but 1 cannot
possibly say anything about the future.
1 am sure that this scheme, like other
taxation measures, will be constantly
under review ang such changes as will
be necessary are not ruled out.

“Then, a word about entertainment ex-
penditure. Now, Mr. Dandeker thought
that it was reasonable to give cups of
coffee as entertainment. but he thought
that others should be allowed to give
something more. He said Ministers
give cups of coffee and Secretaries give
cups of coffee. 1 think cups of coffee
are provided for here already.

SHRI N. DANDEKER :
ing foreign delegations,

Entertain-

SHRI K. C. PANT : [ know you can
entertain foreign delegations and others
surely within the limits that have been
prescribed and if not, vou can spend
part of it, because you have heard what
Mr. Ramamurthi sa'd. He asked, why
any entertainment allowance at all?
Without going as far as that, 1 would
request you to consider the psychologi-
cal atmosphere in the country. When
we ask small sections to make contri-
butions, surely if those sections which
receive large salaries by Indian stand-
ards are asked to contribute by paying
for a part of their own entertainment,
this is not something which should be
considered at all unreasonable.

Mr. Kothari said that the Bhootha-
lingam Committee's recommendations
had been rejected. 1 do not have the
papers with me, but we have accepted
many of the recommendations. We have
not accepted a few and many of the
recommendations are under considera-
tion. It is not correct to say that we
had rejected them.

A few hon. members referred to the
lowering of limit to Rs. I5000. Mr.
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Kothari said, why did you complicate
the law in this respect ? What he calls
complication is really an attempt to re-
cognise Mr. Banerjee’s point that even
at Rs. 15,000 or Rs. 25,000 level today,
the middle class deserves some consi-
deration. What has beep done is this.
Previously Rs. 25.000 was the limit and
above Rs. 25,000 penal tax was charged.
Below Rs. 25,000 no penal tax was
charged. Now the rate has been in-
creased from 5 to 6 per cent for the
slab Rs. 15,000 to Rs. 20,000 and from
74 to 9 per cent for the slab Rs. 20,000
to Rs. 25,000. But it has not been
made obligatory on these middle income
groups to pay the ent're 6 per cent or
9 per cent compulsorily. They are
only required to pay the difference bet-
ween the old and new rates, i.e. only
1 per cent for the slab Rs. 15.000 to
Rs. 20,000 and 14 per cent for the

slab Rs. 20,000 to Rs. 25,000. The
compulsion is only to that extent. On
the other hand, if they want to save

on the taxes, they can pay the full 6
or 9 per cent. They are not debarred
from doing that. So, what Mr. Kothari
refers to as complication is really a re-
cognition of the fact tha; some special
consideration has to be given to the re-
latively lower income brackets amOng
the annuity depositors. i

Mr. Kothari took objection to the
fact that although many of the bureau-
crats do pot want the scheme, Govern-
ment is still implementing it, Usually
the criticism is that the bureaucrats run
this Government and we are not able
to resist them. 1 am very glad that it
is recognised that at least in this res-
pect, Government is run by the minis-
ters and the bureaucrats do not have
their say.

Mr. Sanghi made a wide-ranging
speech on tax administration. 1 cannot
take up all his ponts, though I have
made a note of them. The only thing
I would submit is, in~ regard to the
question of tax arrears, which was re-
ferred to by some other hon. members
also, we are very much conscious of
the fact that arrears should be cleared
quickly. We have in fact set some
target dates by which time we want’ to
clear the arrears.
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SHRI KANWAR LAL GUPTA:
What is that date ?

SHRI K. C. PANT : You will know
in due time. At the same time, we
have introduced a system under which
the smaller income groups, below Rs.
7,500, are treated leniently in the sense
that their returns are not scrutinjsed
in the same intensive manner as larger
income-groups and accepted at face
value, so that these arrears do not keep
piling up. Cons'dering the fact that the
total income-tax collections have in-
creased greatly in the last few years,
one has got to recognise the limitation
of making do with a limited number
of Income-tax Officers.

In this context I would only like to
*say that the arrears of Rs. 500 crores
has to be viewed against the annual col-
lections which are of the order of Rs.
640 crores. You cannot view this ques-
tion in the abstract. When you consi-
der that in one year the collection is
Rs. 640 crores, there are bound to be
a few cases which overlap into the next
year and there is carry-over. This ques-
tion of Rs. 500 crores arrears has to be
seen in that perspective.

SHRI S. M. BANERJEE : In Kanpur
income-tax arrears amounted to Rs.
4,98,00,000 in 1957. I know, non-pay-
ment of Government revenues is their
working capital. From Rs. 4,98,00,000
in 1957 it has been reduced to Rs.
3,98,00,000 in 1967.

SHRI K. C. PANT : Kanpur has the
most difficult people in this country.

Shri Joshi, in fact, confused this
question of arrears with evasion. He
said that there was Rs. 500 crores eva-
sion. I do not want to go into that.
He also referred to the fact that Gov-
ernment promised to reduce prices, It
is difficult to promise to do that. But
1 am glad to say in the last few weeks
there has besn a certain steadying of
prices, even a certain marginal reduc-
tion, and with the promise of the new
crop we arc certainly hopeful that the
situation will at least be stabilised if not
completely controlled.
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SHRI 5. M. BANERIJEE : Say some-
thng about Ram Rattan Gupta.

SHRI KANWAR LAL GUPTA :
Shri Kamaraj also,

SHRI K. C. PANT : Shri Sezhiyan
talked about recession and inflation.
Again, that is not really germane to
the discussion we are having today.
But, again, I hope, because both of
these are rooted in the failure on the
agricultural front, with the improve-
ment in the agricultural front this pro-
blem will also become more amiable to
treatment.

Shri Banerjee talked about tax eva-
sion. Other hon. Members also talked
about tax evasion. I certainly do not
want to go into this question which
comes up almost once a week in Parlia-
ment during Question Hour. It has
been gone into at great length and in
reply to questions statements have been
issued to all the hon, Members outlin-
ing the various measures—legislative,
administrative etc.—which have been
taken in the last few years. I certainly
do not want to take the time of the
House by recounting all those steps
once again, but as a proof of the pud-
ding I would only like to state the
figures for 1965-66. In 1965-66 the
number of cases in which penalty was
levied was 24,165 and the total amount
of penalty levied was Rs. 4,59,28,541.
Extra tax demanded on concealed in-
come was Rs. 7,60,51,804. Therefore,
I hope even those who are not fully
satisfied will concede that the depart-
ment is doing its bit.

SHRI SURENDRANATH DWIVE-
DY (Kendrapara) : How much was
realised out of it (Interruption) ?

SHRI K. C. PANT : That is not given
here, but if the hon. Member is interes-
ted we can give it. I hope one of them
will table a question and we will cer-
tainly look into that.

o vy fawd : oreaw wEww, WU
W & 5 aw wdt wEeg s wwAr
AT g FT |
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SHRI K. C. PANT : 1 will take only
two or three minutes more.

st wwTE® w@w X W ST
wgEn g f 5t wgrew aard fs s
¥ F A1 sy gR? ana sfe
FIEW T & A F F9E 9w gAAT 7
AR 9 Eg T & &1 SEEY -
T gt =fge

SHRI K. C. PANT : I am glad he is
giving so much attention to our Presi-
dent (Interruption).

Now, Shri Ram Rattan Gupta's case
was cited by my friend, Shri Banerjee.
I would like to remind h'm that this
Rs. 30 lakhs had been written off and
now this has been revived and it is at-
tempted to collect it. Therefore, instead
of charging us, he ought to have con-
gratulated us.

17.00 Hgs.

SHRI S M. BANERJEE : | thanked
Shri Morarji Desai for that 100 per
cent. Bug I thank you also 50 per cent.
May I know how much of it has been
collected so far ?

SHRI K. C. PANT : I would not like
him to be more generous. I will be
satisfied with his miserly 50 per cent,
because he has already paid 100 per
cent and I do not think he has any sur-
plus left.

But the fact remains that in this parti-
cular case we have re-opened the case.
Though these Rs. 30 lakhs had been
written off, we are trying to real'se it.
It is not a case in which Shri Banerjee
should have any complaint. Again, this
is a question which comes up every time
in Parlament and, certainly, we will
answer any question he has to ask

Shri Misra said about entertaimment
allowance, % per cent or Rs. 5,000,
whichever is more, that if you calculate
it on Rs_ 10 lakhs at ¥ per cent, it comes
to Rs, 5,000. So, why do you say more ?
The whole point is, if the profit 's below
Rs. 10 lakhs, then too Rs. 5,000 would
be permissible, That is the point,

Shri Kanwar Lal Gupta referred to
matter which the Presidng Officer
thought were not quite relevant. But,
unfortunately, he persisted in referrng
to them. In order to set the record
straight, since he has made certain re-
marks about the Congress President, 1
should only like to tell him that his ob-
jection to the Congress President not
filling a return after 1962-63 is really
not well founded. After all, the Con-
gress President was the Ch'ef Minister
of a State till a certain date and he had
a certain income. So, till then he had
paid tax on that income and he filed a,
return. After that he had no taxable
income at all. Now, I do not see how
you can compel anybody to file a return

ol waeeTE T . aEwE  wEIaw,
&% 1963-64 M1 fted & fad war wm,
TATdE A Aww ¥ Afer v gam,
afer o wawrE T fem o
IAFT I qAT9 § | AA P for B
& s Tendea faw 2, fra-m-T
FA T

SHRI K, C. PANT : How can one
compel somebody, who does not have a
taxable income, to file a return ? There
are millions of people in this country
who do not file a return because they do
not have any taxable income. '

St $ITE T F G I E
fFrrag

Will he make inquiries if the income
is there or not ?

SHRI K. C. PANT : He interpreted
the law in a certain way, saying that he
was exercising or carrying on a vocation
That is an interpretation which is not
accepted by the Law Ministry. I am

sorry. the Law Ministry does not agree
with him

SHRI KANWAR LAL GUPTA :
Sect'on 56 of the Act.

_ SHRI K. C. PANT : No inceme-tax
is payable by Shri Kamraj. I am sorry,
this is so. I am sorry I have to deny
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him the privilege of spreading sensation-
alism.
SHRI KANWAR LAL GUPTA:
Why did he not file a return? What

action was taken against b'm for that?
He could have filed a nil return.

SHRI K. C. PANT : I am not y.eld-
ing. I am very sorry that a member of
Shri Gupta's....

SHRI KANWAR LAL GUPTA:

Stature.

AN HON MEMBER : Not
standing.

stature;

SHRI K. C, PANT : The very fact
that T have to grope for words shows
that I am rather worked up now. He
made certain statements which are ab-
solutely false.

SHRI KANWAR LAL GUPTA:
Let us have an inquiry then.

SHRI K. C. PANT: An inquiry
about what? An inquiry why he made
baseless statements ?

SHRI KANWAR LAL GUPTA:
Appoint somebody to find out whether
the All India Congress Committee has
income which is taxable, Shri Kamraj
has income which is taxable. I chal-
lenge you,

5t 7y fed: sww wEREm,
AT a7 739 a7 37 A% AT AT @ |
ifar 4% qzmg fan v f5 o
F 9edl F1 qa7 ¥4 fgar 17 HO0
Ffei d I i g

SHRI K. C PANT : He talked of the
valuation of Anand Bhavan in Allaha-
bad. He gave the figure of Rs, 55,000
which s not correct. But it is a facl
that it was valued in the normal manner
at Rs,/36,000 by the Income-tax Depart-
ment,

v SHRI KANWAR LAL GUPTA :
I am prepared to get it for Rs. 36,000. -
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SHRI S, M. BANERJEE: Shri
Kamaraj should be kamarajed.

SHRI K, C. PANT : When this fact
came to the knowledge of Pandit Nehru
he sent for the papers. He said, “This
is absurd; this 1s worth more” and he
raised t to Rs. 1,75,000 with his own
pen.

I hope that in future my hon. friend
will be far more responsible and will go
into the facts before he makes charges
on the floor of this House. That is all
that I have to say in this regard.

Sir, I have done. I hope, 1 have dealt
with all the points that bave been ra'sed
I commend this Bill to the House.

MR. SPEAKER : The question s :

“That the Bill further to amend the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Income-tax Act,
1961 and to amend the Finance
(No. 2) Act, 1967, be taken into
consideration.”

The motion was adepted.

MR. SPEAKER : We will take
the clause-by-clause consderation
MOorrow,

up
to-

17.06 Hrs.

MOTIONS RE. REPORTS OF PUB-
LIC ACCOUNTS COMMITTEE
oft 7 fomrg (9A7) A wearw
(1) “Fr fe ol 7= A @@
¥ yfawe ager 7 50 @
7 grafeaq 991 & fawg &
&% ar gfafa F 547
sfadzs (Ffadt  Sre-ar)
7 &Y ¢ famriomi av g
T A TE TG F A
¥ A orar gfafy F q=d
gfgdes &, s ami &
|Tg-ATd, WEIH A T AT
% @ "fafa 97 T
F it FaAwl F FTL A fa=me

foar a1
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(2) “f& &= &M T A9
T A whE & fawg &
sF ar afafs F 647
yfaaza  (radr dE-aar)
# 1 75 fawfont o awwe
gTT T T AR & A
H o or@r gty & 919
sfadea &, &9 I F wTd-
19, THA K A TH AE
ar wfafr qar a@=FC #F
dr waael & art 7 fa=r
ot s 1

yeqE WRied, IW dAgH F W
ArFCaTEy 1 A 19, S A T W
FaT FB qANfAET ¢ A2 gt
¥ Fmrr T sufad Tedaw W
% | s wEEE, 9w TEeEg
FHL TH T%T F| AR AT qH
@ ¢ s m =38 7t fawfat o
<1 f aqR 73w 1 fqmfor g, fft os
g #7422, form smew & s W
forare gar =nfexr wwwe fa=me &)
FLRE |

weqer wgred, frew ag & w7 g
@it X afers THTIER FEET §
JrdAt § FATw e aE fEEr @
aF A ® e iy sw fe
f& g ¥ 3o dfews uFTSRA
FaA & fawfon o st sfafr
& AT §, FTEI el TG’
¢ i Far wrdarfeat FTEE, IAG AR
¥ T TE ATL AT TS E | AT S
Wﬁ'm%mﬁtamg—
TR aiER wrETE w61
it wm’ramﬁm g S
g € !

qegey WEId, 15%@ EREDE
ar it faelt &1 W A a1, Afe
dRdR. ¥ g § &8 Afadl
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¥ @, a2 sfwfal & a9 T2
Tz, AfaFTT aqd, ATeT gg FEAET
fear om ST | ¥ @
e iz arga senT AET 9,99 a9
st g7y aewn gf, 99 oifew TEe
gae fafear or &/ 94 43,
& s A ot 3 fafree <3,
TAF AAE K AN FAE] aEH gE |

FETH AEIZA, FLUST O F1 ATAEAT
&7 T A A ALE A1 ) fom
99 g A F gArT q@r amr, A
gER A s fs ewaar it &
T ATAA F AT E—T% T0% w18
FT IR HWIAT § AT 75 AT wTHT
T d97 F TT 99T | gH @)
T qur fF 37 1 A KT AW A
a¥ 1§ SwiAT anfz fFm & 7 gw A
e fa=n 5 399 &Y 90 1 AT
HTE THTAT TET gAT | 1963 7, sreA
WEISd, TR 37 9T % TEAT AAT—
ARV AT $1 HTvATAA faAT 4T
fF v wErisr & 19 § gg@m
FT AT AL F FHZH TG BAT |
Froe fodfasn sam % 7o °
TR 1963 # a1 41 fF g7 =g
o= dara wE FOr g, At
oo T T OF arf darare oo
TRl W7 ofwe fa@ @, v Fer fen
T, SR TR HAEEI R
FT HATHT FATAT | WIF HT gﬁ
& ford 5 &t &1 9 We-arEe qfe-

| wiERRT a A

MR. SPEAKER : We should confine
ourselves to the subject of the discus-
sion.

ot vy fowd : g o § EEfaa
& wo ofsas TETIEE FRE &Y
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[ = 7g fomd

F IR A 2| gAfad o9 wwafag
foad wmae § &1 A ama T feqs -
JrgFRSr A Af &

MR, SPEAKER : What I am say-
ing is that Aminchand Pyarelal question
has been coming up very often in vari-
ous comnections.

sit wq fawmd : amer S gETC AT
45 TEEFT R FTIT QE |
4 qa We 9 § zAfad § 3@ oAnr
ATAA B AT § |

gAY a0F ¥ TR JT FH I
& T &7 I far ar fa e
FT AT HAEE TG 41 ITF THH
T WTEAWT, TR 9 FATE BT
7T foiee $@EAT #T qg FAATAL
# =T T4 | IR 9E wHET S
@ g ¥ dmr faar § WX
IAY A1 qET Ao FA &T W
Fifere # ¢

2T aF T AT FTERAT HT
AT g SHN Hafad gg S0 T
T ATAAT OF A9 § F Fof @ F |
% R F fregy o aw @ e
M WANR HAET AT qaed
AR awd HaEE, 39 A9 Har-
a4t % sfgwfat &R Afadi v
o wrg w¢ faar & 37 & afxg
3-17 43 ¥ 53 & faa% 7 Fa9
¥ 3w & facity o gon § afew
AT ST AT ¢ I9EH AT Wz A=
ST &7 ¥ At A wae fear
FOd AT, T g & F 15 A=
qgw fom vt 1 9m aw fF
F1 A TG 4T AT A FEAAL AT
aemax @ ¢ § fr afEaraee &
ITHT WETRIT FU, IJF FTT AEI-
I F, TEEET w9, 9fEw
FHEFN A T WE AW w
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oY | ¥feT gr w0 2w
T g fred ¥ w=t o ATwET
oy ofts  farfor st &7 0
39 797 Tife qreE WA G AT TwE
e N Wl § T Iw =T
g mr f5 oS wet § o amd
¥ 9maw four S+ a9w @@ |Arq
ST 9T AT 9 WET AT A g@iwd
T #1 A J7ar F G| W] &
fag =R o wgrw § @ A
T FX W oEe T &R §
[WAM TG X FR | T 99K F
FILH 98y & Fay g fgw o
sfew & 7 apfy oY e firfreex
& war foar fE #a1 g8 wedr w1
fufer Sq9yde o & oI o qar
fezr @ g8 wraAt Y gqfw afx
F a7 o qmy IEFEa ifaw
1 Pgradd fafaex w1 go @ &4l
& 927 17 ® Farq a0 § 5 A zed
Hdt gET FEAE 0

“The reports and recommendations
made by the Directorate General of
Shipping and the Government Direc-
tor did not raise any doubt or sus-
picion regarding the credentials and
reputation of the Company.”

TAFT §T%  waaa 2 fF ga =
¥ gz "4 Fqr afasdr 3 adw
Qa1 § fs i gfaar 7 g@ ooy
F FTEW F 9=l @ W@ ¥ AR
fire o7 fofowr  Tq@ade F <Y wfy-
w4 §, TrElEie aTe § a1 g
TERT § W W AT E A} §
HEr ATTFIT TETCRY 33 F o7 Fare
TEE

FT WG, TS fa7 w@A A=-
d3 ¥ amn gifew atga ATy &
@ st yeraar f¥ adee on-
e # wAt ¥ At 7 awd

H1ar ¥ fF gg T0F € T &Y
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it § @ wfewr mgw 7 wA
fzar :

“as an important leader of the

Congress Party, the reputation of the
Congress Party is a matter of con-
cemn to me. . . . 1 asked myself the
question how such a scandalous
thing about Aminchand Pysrelal
could occur while the Congress Party
was in power. I could not get a
satisfactory answer within myself to
that question.”

weqey wgrad, fraq faeqo gary
afeT qEA§ IR A RAY wATA
foar | 3 w71 2T 97 EE
=&t frarr &fem st =1 e 94t FaToar
R TEA AT XA qwrs € | TEH
HITAT F1 FE

“My son, Vishwanath Patil, is the
Circulation Manager in the Times of
India,”"—

—a concern owned by the notorious
Sahu Jain Group.

M FE -
“My son-in-law, Patkar, works in

one of the Birla’s Pharmaceuticals
coneern.”

# qdr dfadi ¥ fFeederd & agi
a3t Rzfee adf v argar- 0o

MR. SPEAKER : It will take some
hours for you to finish, at this rate.

SHRI NAMBIAR (Tiruchirappalli) :
The list is ready, Sir,

ot 7y famd : F I I &
A 97 wgar wrgar§ #% AL ara ez
& Afew F ot 7 qgy arerg o

MR. SPEAKER : He may have got
some list, but he cannot take some
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& g foed : g N A T A
Fam fugm Falt ox A w@r fw

MR. SPEAKER : Is he discussing

about Mr. Patil here?

oft wq food © a7 ot frar ¥ fag
T4 gt fr wifest grga o1 @@ @
fas w@r ¢ ¥ GE-GEt 1 wF
g7 A Fgm aga g fF gaT S
fasgar @% 2 & g {ofafa fawr
g ar warwt g 7 wfa ¥ foderd
Y ooifanr 3 §, 39 faaoor 1 a9
R E ) I A Awfarr WE sAwr
g9 @ § &R gE 99 w7 fo@en
IR AT § IEW FF qAT Afgw A
FagEFQE, qea § 1 Afea s fag
A% foarerdl Y o sy S &w
g |

AT g AW F &€ Sl & fog oF
FT9 8, B2 @01 ¥ fg oF F1F @
fedt ®Y s dusig wiw & fag
fader sram § &Y i s v Farfo
99 FMT 95qT § a9 ATHL IAH! Tlo
w1 fadeit qEr fawdt & 1 Afew
T AT ST Ag AR nfew aET A
AT 7 w7 {5 7 999 et & faey
F foe st A qfswa Svaw s &
fag w47 91, 39T Qe T fF
st afaas @ 9t 7 IFA Far
f& #t7 wgar & fs ¥ afsma s
41 ? ¥y afega g F amw gAwn
afgar @ & T 97 39 o A gav

st arcdert fer (312) @ 6
AT ATE AW @Y F AR TR
a9y AT ¥ FEr 9w gk |
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Wt w7y fowd : st o §9 T
AW § WT! FUW FT awnfd T
g ?

Hweht arved fegr: T A
&1 T TF AT T 74T A !

qSqW WY ; Bifsq gT ATl &

ot wy few@ : ag @ w@ar §
o9 7 wg @ 41 {5 arfes agw ¥ fok
% 1 w1 5 faow am & s
F qAQE T AAAT F F HgweA
T FT AW AET § HIX I /T @A
FE AN § 198 I a@ FWiE
qg'i .....

MR. SPEAKER : He should come

to the report now.

Araw fowd: F o @ g | wfew
AT T w7 f& e AW F 0%
¥5 7wy =t foar | 9 39 WA
F A A FA A4S qOT | Jg Tq9HET
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TG FT qZ W AT F AH T T
R ar # vk @ ? Fr gAw foer
a1 7 Ieqy WEIRY T@ & A1 § €1
4T A1 W 99T 4 @) W@ e §
HIG-ER W | EH WG A
TF & 9@ 9YAT AEAT § §F F A<
9 | T 9H FATH & UF qT AAF
TF wEq 7 AT afgT A1 X srsitaT

‘tww AEH A P

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH) : How is it
relevant here ?

oft wy fowd : faege @Fz ¢
4 mfas s w@r g {7 wfagi &1 i
Fa& qfaTt are 7 AT Foerdd 1
Féwm {arafaat &y fomr & 2
SHRI SWARAN SINGH : How it is

relevant ?

oft 7y fowd : & @a1 @I 6 A
¥ omE & fams T8 77 W E
gafad Ay ST E |
SHRI SWARAN SINGH: On a

point of order. The point is this, The

Tt {5 o wafem qar & % 8% 9¢ !
hon. Member has to move two motions

93 9 HAT BIAT IET AT AT FE FAA-

a a . and both the motions are to be dis-
frafen sedwew % sTRpfieq o9

cussed together, The motions are :

T g | e faet dyar fawit &y fear
a1 d@ IER WE IE aE ;A
fafzat ¥% o @qa ¥ fow qtaz §
At oA e W& AfF aw
F1 FFaT 7% | 1A g ¥ oA Ay
S FAFITITBT & 1A fa=Ar ¥ |
foord 3% & amg ofr I aer e
afer sl g% fao odr oY 7 3%

“That the areas of divergence bet-
ween the Public Accounts Commit-
tee and the Government as revealed,
among others, in the Fifth Report of
P.A.C, on action taken by the Gov-
emnment on the recommendations of
the Committee contained in their
Fifty-fourth Report (Third Lok
Sabha) in regard to the lapses . . ."
etc.

He should confine himself to the
areas of divergence between the Public
Accounts Committee and the Govern-
ment as revealed in the Fifth and Fourth
Reports, It is not a general discus-
sion though it is very interesting. The

a1 F FE wda A A

FEA TERT AT AT § T
TA AT FOAIFOT 5 g T FAT
® | g9 fadl § =X € F A

ity % fa, At W A, first point is . . .
Y JT QT A HYT AGA §F Y it 7y fawd T oW o Afaw @
FT AT AGH | NoaenA 91 fF FOST TR w@ F ¥ qfgd o
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ing.

ﬂ‘i‘!ﬁl‘ﬁ’ : qTe To Hlo #FT
Wz § W § wY Wl a9y &0 @
AT e FTG@IE |

MR. SPEAKER: You should now
confine yourself to the lapses,

sftog forrd | F arqt ara A anfaa
FIAT AAT § | 9T o To o
99T THr TA AET FT AT A
FTT FT AT A7 FT = &HET E
;‘_"fﬁ'.....

MR. SPEAKER : Any lapse which
is pointed out by the Public Accounts
Committee can be discussad,

st vy fomd : for @ w7 aog
2 5 @ at 7 oré areard A @
N

MR, SPEAKER : Public Accounts
Committee has pointed out something

AGRAHAYANA 7, 1889 (SAKA)

PAC. (Ms) 3328

and Government has accepted some
thing.

ot 7y fowd : aga & T qEr
Mo daamrg . ¥ faegw
TRATFCE®E

SHRI SWARAN SINGH: How is
it related to this, Sir? I would again
appeal . . .

oft vy @ : w9 Qe Efsd 1 oF
TRPEE | F T T GE |

SHRISWAMNS[NGH 1 am pot

SHRI SWARAN SINGH : There is
no question of yielding. The point is
that it is a limited discussion under
Rule 193,

&t wy fomd - o a9 R W@
e

SHRI SWARAN SINGH :. There is
B0 use of talking in this extremely irres-
ponsible manner. The third point is:
bhe must point out what are the lapses
and what the divergences are and he
cannot discuss novels here.

SHRI 5. M. BANERIEE also rose.

MR, SPEAKER : Mr. Banerjes, will
you please sit down? No heat should
be created.

oft Ay foerd : 7 T TEF
T

SHRI SWARAN SINGH: 1 take
strong exception to this insinuation. It
has become a fashion to talk in this

irresponsible manner. (Imterruptions)
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ot wy fem@ : fe go Ho F
T4 FT § AL K I F AT W
Na g foex Iww o g
TET A g g Xarar & O fw aE
FWEY T 9w fows g S T
arfe aga 7 @& | F gav §F @@ gy
FC@E § A0 W R | oA
@A g |

MR. SPEAKER : I would now sug-
gest that we may confine ourselves to
the Public Accounts Committee re-
ports and the charges there. Now it is
only ome-hour discussion and 3 or 4
Members want to speak. May you
please now quickly finish it? Now it
is understood by everybody that it
must be confined to what the Public
Accounts Committee has said,

off wy ook 1 F qEt A @A S
wE ' _

“l] received your letter of 24th
ultimo in time, but I could not reply

so long as Mr. Jit Paul was out of
Calcutta and returned to Calcutta

s
Efg
Ee
£30
e
iif
33888

g -1
I
1
1T
3
= I
1§

;
%.
i
%

out that flat, I would, therefore, re-
quest you to come to Calcutta im-
mediately and arrange to remove your
luggage, If it is not possible for you
to come to Calcutta, please send the
keys either to Mr. Jit Paul or to

me”
wawq ag & % Fewar 7 e
W A F FgF &7 T2 Fwy g e
AEE 2R/ |
MR. SPEAKER : How is it rele-
vant to the report of the PAC?

ot 7w fomd - & st W wEw
2aear § 1 HT WA § 1 T A
T TG FTQIE | FaT Fgr 97 5
fredmamag  waw
adY dfadt § X F F W= T @
g

MR. SPEAKER: The hon. Mem-
ber cannot go on with this. We shall

not have enough time, and we may have
to adjourn the House in that case.

SHRI SWARAN SINGH : We must
have time to answer also.

MR. SPEAKER : We shall see that
later on. But one hour cannot be ex-
tended further beyond six o'clock.

st w9 ferd @ P aF A
FUT G FTHEH A o1 HaATeg ey
g 1 flo Qo o ) qgell e faswr
TTET T AT €7 | 999 S6A F@T o7
fir aee fodt & Fwifen swat JwT
fog age ¥ A %A@ T GqE T
Y gl g afes 31 F S ofa
# g gt #Y A7 oY, THF A1 A
T{i‘lﬂﬁﬁ% TS T e Wo
de 1 fod q | TR gt W
T %gr a7 fF gaEF are § or" & I |
afF7 o Two HYo 1 fewrfan &
AR H AR T W7 Q@I § 7 TR

*The Speaker not having subsequently accorded the necessary permission, the letter

was not treated as laid on the Table.
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e To o #t feilé aTy ¥ qwwig
TREfA F I T ARELT FT AW Y
qfe ar Y gTe &1 F@fE dro Yo
"o ¥ g1 a1 f¥ gEaT i £ IAHT
w1 R 1 Fewwy wgiew, feedt off g
W § R qET w9 a7 omar av fag
|rga &1 W At AT o FAT AT o 9
T atfasrd Ao o ar afasrd
% fag fardme § o797 F 7=
FIE IART FrET 9T T fam *rar
I AT AW e T T ABAU
F FTT0 1 Glo Qo o KT A 7§ W
€ @ Iud ¥ @ A8 9IT qEa
g | OF & e ¥ ggen wRan g |
IgiA FgT a1 fF T FT qWTIA | I
H g T dgdr § TERT A9
afag :

“The Committee have also not
been able to appreciate how the ir-
regularity committed by the COD,
Kandjvli-Malad in accepting 5904
THR tyres in Lieu of cross-country
tyres in contravention of the imstruc-
tions of the Army Headquarters was
overlooked while processing his appli-
cation for premature retirement and
he was allowed to retire on 16th De-
cember, 1966 and that contrery to
the instructions of the Defence Secre-
tary that an investigation should be
undertaken into the case and the
observations made by the PAC on
the conduct of this officer in their

64th report presented to the House
on 30th November, 1966.

Jorc fag @ea W ¥ AfEew
9T 1Y, §A 91 T G § A g @
o AT At T A e g
afawrdt 9@ sEq 1 AfFT e
wg, uF g @ g 5 1w wfa-
AT F 3w wE #1 fawewe s
N fama 2

aart fafa §1 ft 3ty Sy
AT & 1 dYo qo &0 & N frar &1

aeatt fafredt & o fedy wmrime
AT §TgE 4 forT 7 Fae § Uw THT
ISTATTE A% AL A qg w9
A wWe A g fowrad el
AN F AT FEAE

“The Committee are distressed to

note that a deputy director in the
office of the DGS&D made a num-

ﬁ*ﬁﬁ"ﬂ"ﬂot}:ctﬁoﬂ'w
qr f& srg gex FriaTE ¥ 1 A
aeE & 9 g 5 qam A
J% as dx faaa af gu 4,
feeraw A€ gu 9, aia"rr-rsﬂrﬁir
1§ wTaErE A & | T AR
gi, #w fag wrga &, s qfw
T g9t ¥ar faafa ot fem
F QAT &1 wmAwr G| @ fF gl

MR. SPEAKER : He may kindly
also explain how Government have not
accepted and where Government have
not accepted the recommendation of the
PAC,

ot wy fomd - F 7 vg W
fr qeva wdm & ug fawfon w@
§ fv ore fag age & fawms s-
arf #U A TR g s &
AT g, W AT ¥ geEg faT awAn
whfe & wgm g f& ag
fafrarfgsrs &1 a9 & | A
fro To Yo T AYT TH HIT HT AT
g R

it 7@ et Tt F IR A ¢
T ¥ frerad = oY ff s a3
¥ qF IT ¥ AAETD oF | AE R
qar at % & T o @, 3t feg i
gk fafdt ¥ g & fafew
faramif o, gTaT Haww O A A
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[ =it wg fodt ]
9 TH TLE ST 7T | qHEE Foda-
T A, A7 F=E QL AT F g FA
Fo Gar Wit fear g 1wl forg weard
fafredt 7 ag arw v w7 e @,
Forar &t afesre qaTeeg FHET 7 TR
T g

feo wawg ST sAe g
I F AT F | A 7 I g W
et ® EaT gam, v TwE
T AT G anfe 2wl ¥ faer
FC T2 I FY Tz a1, 99 ¥ FHeT
fora & fRT T@o Fo o & Wt Y-
w foar ) 9 & @ & wihew Al )
AT T A H 99 a9 F fag
IG AT A THo o Hio, FTE-
ey, fewa fafrd), T ot wameml
FT TR FT B 9T F @OF A
T 9T

ofeds UaEeqg F0ET A wgr a1 fw
fam &1 TF™ gam 2, S A g
fear 9@ | T O I ¥ g ATHET
I @7 &, e as@ AT A §
A & TG FEIRAA 7 AW aw
AHTAS Y AT A AT @, WfE W
[ TAT W W AR A HGER
sy Fag < %7 a7 &Y €Y 7 =IvgAT,
wifE ag T 7 AfeT 3T F Mt
TR AR qG F3 gE ) N g
& dum giEEE SR 7 Ol aw
e R A NG e
afess teEeg FHA Y w2 e ga A
qaraar fawem =rfaw

3 g ¢ T wfasiea 7 78 da=
fear & & o ofsms Treeq weT
fN fawfel N a8 = w0
2, AN I F HwAT NE Sy AT T}
sfewrdy 3& w0, afw T390 w1 Fwew
Hdr #47 | ofems TadEE W ¥
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T A3 E, T ARH I %Y 7w ¥ Sqm_r
ST gy

afex s @ o A @, T 70
27 & g wrean § 6 o & weeram
1 fawo w7 w3 @y & o Wl
a1 @& R A I 45, AT F
I9 ® gRETET 1 Ay et IwET Y
T FT qTHAT AT | 523 FAOT T4
¥ SUTET ¥ Y § | F I F 99 92F
9zg W A feaw f ¥ew a9 &
o & vt & TAT &1 70 A9 WG
AT W 971 AfHT IT aE F
ot siamera ¥ 7 Segwwew € fr 7w
d dza fawmr 7 forr o s 97 W
927 a7 g 9T ¥ STST TAHH EF
T AT A | TH A Feadn fRg, A
warz fag arfz a a2 afirerd €, &
Ft 2 3w FY vAweww & af 1 9
T I O AAT FW T, a1 I H
fere §7 faar mm

qg WETHT T fahvr orq a% 3,
@ a% fggem & snfas a
T F FPM | AT FRX E@iieg
7 #g1 f5 @ ¥ 3o wortfas s@w
Hifew, R a9 § 1§ I F Fgar TIEN
§ & A sawardt st g F
Tetfa # § & F Tt Toefa STean
g o & wraw &1 whwor Y, feew-
gat o U7 T, W= FATE &
A wr qar gefeer, AR
A & F A F T { 4 |

FAT FHGT § TreEAde TATEH
#C CFEdE THEE A =t a9rf 41
el F et o #f g wfat o
Ffgwfal & @ fadwfues §1 9=
#1 W aga Q) A Ao fredt §
3w fowfeed & FTI,
are ¥ wrafaa & g, dfaat i afa-
wifa ¥ ar oot ¥ g, 2w aEne
oW W W agE W
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¥aw w fow a1 @ g e awoWw
foreere, Wi &R Weew FT A
HATGT FL A7 aqG, WAL, [HAHOT,
ST, Edt-FTET & gare, A
2w A anfas T F T A |

I & & I3 50 & FFAT AR
g & whaFlg x g $0T &F
B §TAT TN ES FC@E I W
AT AT AT AR qEAEET A A4S
FW@ & g § qEEEl A ATOS
F g 1 e fgrgea w1 @ aft
@IS § 7€ THAT §, AT I F qEY
Fqca faear &) o Sw A @ W
FwmAga e wr g ? A o ww
g F g g, wew werew,
Y §H §&A #t TF A F1IH FI &
T g ATl F AR # 1 3 AR
F FEAE FE @ AU O
FATEA |
MR. SPEAKER : Motions moved :

(i) “That the arcas of divergence
between the Public A«counts
Committee and 1he Government
as revealed, amoag others, in
the Fifth Report ot P.A.C. on
Action taken bv the Government

Fifty-fourth Report (Third Lok
Sabha) in tegard to the lapses
connected with the failure ro re-
cover surcharge from M/s.
Aminchand Pyarelal, be taken
into comsideration.”

“That the areas of diveigence
between the Public Accounts
Committeg and the Government
as revealed, among others in
the Fourth Report of P.A.C. on
Action taken by Government on
the recommendations of the
Committee contained in their
Sixty-fourth Report (Third Lok
Sabha) regarding Purchase of
Defective Tyres by the Army, be
taken into consideration.”

(i)

1889 (SAKA) P.AC. (Ms) 3336

How much time will you require for
replying ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY) : 1 will require only five
minutes,

SHRI SWARAN SINGH : I will not
take long, about 10 or 15 minntes.

MR, SPEAKER: Mr. Banetjee,
Mr. Nambiar and Mr. Kundu want to

speak. I would only permit if they take
two, three or five minmutes, We must

finish by 6.10,
st Ao wWo wwt (gufamiw) -
F ot Ao W@ g
MR. SPEAKER : Your name is not
here, but does mot matter.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Would you allow me to ask
a question ? You never say no.

st ®o HWlo Tal : {W]
oA HEIRT, § AT IS AE FEAT
T E 1 W fi, o Wy fod, 7
T H aal w1 L fvar @ &
F® ardl F U B9 fRar &1 gw e
fagen af@< # at § ==f s 7@
4§, ¥fe g W 79T 91 fv e
CHIRET WY O O i o @ &, @t
TH ST & OF OF SR g1 9 qET
f g o= #r 7= garaiha

et & oo &, Sfioarer off ¥
qer & afex aw @ @@ & sm
[+ o1 @ & 9% &1 ¥ar 7O g,
T ATHLE BTG AfaHsT | AT T
3¢ for 7 SR & saw faar
qT, 39 & § LgEr qEan g qaw
LIS G R LI AU Ll I
@t #dr HERT Faw@d | IR FEr AT
fe TR & @ siw & wfeawa
gom, Y g7 7 W v W T @
firar o7, wT ST AHET 9 R o@W
ag & fear ar?
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MR.‘SPEAKER: Is that related to
the Public Accounts Committee Report?

SHRI §. M. BANERJEE: You are
0o simple, you do not know these
things, that is why I am referring.

9 J *gr o 98 97 ¥ & T
a1, 37 g ag T e fo, am
I ATEHe w1 §8 7 A g faeen
fge |

# wur T g g fe afsww
TErIEE FALT F TAET AT TG W,
fogm ferme & o9 e fove faslt

uF T 12 i, ot oy fd, o
A L TN wEEAT R AT @
aftaET O & 9 g
TS T WA ITRAR
& #eww 39 fean, o 3o Rl & fam
g % faar mr, 8fF o=@ & v
o9 ® Fowar T 91, ar §4 3@ fE
g wrET N qE WA o w
21 TN qfam e A€ wiE
ey fow & fefle fer? & o
ft s =g g fr 9w & fog @
I ofvifz g & smav | W 4w A
Y o F ST TfEw

g TF TCHIL FAET FT AT &
H TR G187 & AR A 9 AGH HgAT
g g 3@ o w8 ¥ femd
gife 1 § v § T wgm
Tz a2 farer it § | few mETw
Tz ¢ W faw &, afew A, o
Y F-qm 7 i1 T g 2
o Tas Hore fag @t o 7t &, s
fg owa oY @ &

gifcwr aga w1 WY Ay W A
TR Wl & | WET O gH I K STy
BRI I A §1 I &
TR F Surer Al FgAr 4G 1 W@
Tt 7T & AU sl o, @1

Y ol foor T 9w F @
i gEE Y R wEE W, ®
v & %1 g fe famn @, s
waTe ag & fF @t o foo sfe & agi
Lradl

MR. SPEAKER : What has it got to
do with this ? He is saying about some-
body, somewhere !

SHRI S. M. BANERJEE : I am only
quoting one sentence.

MR, SPEAKER : If I stop anybody
from proceeding further, you will feel
unhappy, but there must be some rele-
vance somewhere. Some names are
mentioned. We are losing time, and by
your proceeding like this, the other
speakers also will lose time. If this
continues, I will immediately ask the
Ministers to reply. Please conclude. I
will wait for 10 more minutes before
I call upon the Ministers to reply. You
cannot take time at the cost of other
friends.

=t ®o ®Wo et : Y T T OF
waw Feran v e et aEfer o
T e F e w a =
femrd fem a1 &fem Aot 2ard
#Y FHEdr 91 16 TaER 81 IEH 7Y
famdt @t fodl &

“In his statement before the court,
Shri Patil is reported to have said
that he actually availed himself of
the hospitality of Mr. Dalamal.”
fom & wgr ez fra, ST frgar
Tt 7

“As Mr. Wenzel was away.”

it o1 & =8 & 9w A&
A o agw ¥ g G & A
#HIT qg 1A & qT9 387 0 | gRieT
e WERY, & fda wm g
qfers TaTSeq FHE & I Ew & qTHA
&an %1 @ g faogw wdr @ AR A
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w3 FY At FalE rit ag o fawpwr
% grft | Afww e s 9
% I W % gew AT, gAY
e gra-ary wfaar o gwar & @1 F
ag wFm fs w27 # oF A T
Fifege St fr gw a<g & ATAe § 917 A
At A FIT S0 F IR WW FL
aErR = feg & faems w1 am
Bt 7z & A wmgen wifE ag gArd
qEr we § 39 farwrs 3y g
Al gEk wa 4% o8& | wfau gw
TeR € frs 7 ard aEl Y emdw
€ w3 A 3w ¥ foau g2 A 0w
FALY I T £ AT JIT A T AT
arr gt aife & & sf@ A
foit ®1 1 wwr 7 @ | gAifE w2
&1 arfev wifs ag o s &Y w2508
e daemg fremFa &
&1 2)

MR. SPEAKER : May I suggest that
only one or two questions may now be
put by all the Members? I want to
give a chanee to all of them. I do not
want to deny anybody the opportunity
1o put questions now. I have to con-
fine to the time-limit.

SHRI NAMBIAR (Tiruchirappalli) :
1 shall only mention the specific points
which have been raised. In the PAC's
54th report, it is said that the surcharge
on the import of steel to the extent of
Rs. 147.76 lakhs is to be recovered and
that surcharge comes out of the agree-
ment given by the steel importers and
there were not properly made docu-
ments available because the banking
clause was not put into operation. That
was the charge of the PAC and now
we find that this amount of Rs. 147
lakhs odd is not yet recovered,

In this connection, I would only read
a few lines from the report to refresh
our memory and to show how far this

has pone. It says:

3340

“The Committee cannot resist the
feeling that the party secured for
itself a favoured treatment from the
office of the Iron and Steel Control-
ler where for reasons unknown, all
rules and regulations were set at
naught and the Government machi-
nery seemed to have worked more
to uphold the interest of the party
than that of the Government. The
successive events relating to this case,
depict the following  serious
lapses :(—"

This happened in the peariod of Sardar
Swaran Singh, I think. And fortunate-
ly or unfortunately, Shri C. Subrama-
niam had to bear the entire brumt; it is
on his shoulders now. However, it is
very clearly stated in the report. I am
only reading from the report. I am not
adding anything of my own, though I
know many things more, and some-
thing more than what is stated. I do
not want to drag in all the people here.

Now, the PAC Report has also stat-
ed:

“Even when a Committee was
appointed in 1965 to look into these
cases, the case of firm ‘A’
that is, Aminchand Pyarelal & Co., and
the paraphernalia attached to them—

“was not considered despite the
fact that it was accountable for many
lapses and also for 35 per cent of
the total outstanding amount.™

There is also another sentence which
says :

“. .. a thorough investigation should
be made into this case for the various
lapses at different stages and that the
definquent officials should be dealt
with suitably.”

The officials were not named.
“The Committee would like to be

informed of the action taken in this
matter.”

So far, no information has been given.
The officials are still there. The Minis-
try is still there. The Ministers go
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{Shri Nambiar]
abroad, on medical leave, etc. This is
in regard to steel.

Now, coming to the tyres. I only
read what is in the report. I am not
adding anything. In paragraph 1.30,
at page 153 of the 64th report, the
Committee says :

“It is also interesting to note that
the STC in their letter dated 13th
October, 1961 had told the firm of
M/s. Ram Krishan Kulwant Rai....
This is a companion of Aminchand
Pyarelal & Co.—
further shipments till
such time as the existing stocks are
liquidated, as the firm already have
very large stocks of tyres on hand.
But Shri Kulwant Rai already assur-
ed our Divisional Manager that there
be no difficulty in the sale of
.7 oete.
So, tyres had accumulated and the Gov-
emment had to distribute the tyres to
various ministries. All those tyres burst
when it was most opportune for the
enemy. Mr. Swaran Singh will agree
that many of the tyres that went to the
front did not roll forward but came
backward.

The Fourth Report also says what
has been done with regard to the ear-
lier report. Why is it that no action
was taken? In the Parliament also,

the
tent of several crores of rupees by
lapses of the officials supported by
ministers.

_siwet A e (¥19) ¢
AETH HEIed, & a1 41T 74T Argdt oY
g W F IR A | 967 1fF §8
Ty @ATWENFIE A
¥ X 36 &F | Ifeas Owivey w9
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& FEE §1Y F Y rewe W, F A
FT €1 TS ATl T AR Fammar et
Ol smArarizach § fesir
wy foawd St 78 T 7R o AW &
AT 7% UF =81 AT W A FAA
#  f& gw e amg F wea WA
A 919 ¥ T F F 9fTw oFEEH
Fudr F f a1 39F F9C 9 F-
T gE R IW F A F w4 F)
MR. SPEAKER : Only those recom-
mendations which have not been accept-
ed by the Government, upon which ac-
&ophasnotbeu:takm—thatis the
point.

vt ATt fe: o @7, I F
IR F A T Fg & g1 AT ¥ -
T AT R & ag AT 196
TH F A | 7 fas a7 & FgAr I
g o o A ¥ A T AR w R
Wy famd ot o7 3% Afadt &
W qTE B AGAT FEAT At §
FHWT &9 A T AT T STACAT H /AT
21 & gzt A # gg famrss fF oA
g% A T3 At 7 agw g8 I
oY IHY TG T 22-8-66F1 | IAH g
am ag w9t f5 'm s e
it & 9 fediE #7 arew § A
9T I A HE FIH GG ISET
& at Faw I At N ¥94f oyt W
it 1 e W, A AT A A
¥ it oY fres @ o fe aftady aal
¥ ¥ g v a1 o aF Tt v §
ot fs a8 @ wfgd, o7 & w=f g
agt T @%g &1 ot wy famd o &Y
o gormer @ A Y TFe THo TS
g #1 9 @ fog A% faw o
g1
17.49 Hks.

[MRr. DEPUTY-SPRAKER in the Chair]

ft qo o wAT: AT ITTAT
79 AT, ...
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sl ATy feegr: A,
# ogt 43 g T & A 7Y aw
AT, ag AR A 2

@ X TN AEN § T O T
FEEAL AT , T g afenrE TRERH
FAEY FY @F BT qifemie TR § |
AFT IR I IS ATAAT A TH FH AGY
F & Ifew avit 791 F 1 oF of @A
N T@ W FWE AR g T
farame < & i e Y TaE AR
TR WTEA FT FH A€ € ¥ I
afed® CFEEH FHE F wEAEl AT
gETEl F A A R A AUAT I A
IY gaTEl aF @ at ag ffea g
afed® TFSEE F4 T & o faa §
I & AR A A 7 faas 7§ Jowar
I | AfeT AT W 99 amal &
frEm st FaR @@ aw I9 A
AT Y R S W AT w1 fv afeww
THeEE & A1 foE @R afes
uFoew FHer #1 fog & s @t
HTFTT GIRT FTEATET FA FT 70 FE1
TdT § IH FY TF 97 F1 19 9T F7
gt gwar § & ofess oaEze w3
FT St T & 39 F s H gA m Fard
9T AT ATE g A @ &% | § gErfag
AHATT AT ¥ 79 I F Jfi S FE0
T gfF M gmaga st
amEl &1 S @ | qg T I AEY
2rar & fr ofears wagee w3E & we
qraat gy 1 gam agl ft qgd =i 7Y
1Y oY | gt g A fgdd sy & o=
667 TS T ISTF & AT AqE HBIaT
7 I FATET F FICAGT F BT IAIT
4t | TTg 99 €7 /19 T9 909 F7 A
gF < far wat ar 39 w7 A g7 Jv
F A ar e gw g Tt g7 9=t
w1 fagar fo¥e & w=t @1 =
afrar, avdt agw At g famm
I 3 Fedtda o w=f 7 &, forw & a2
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7 FtaTEr FET ¥ 1 E ar @ 7
&—F 37 F7 eq7a qid folE & o=
64 AT 67 Fr avF fearar IEAT
g 9 FIFX FT IO W AW FT
st Y 5@ %7 @w 7 @7 &1 9o wo
dYo & §T AwAT F1E Ty TE &1 Ay
afequme 7 & aCA© ®1 W@ T,
9 & A F ACHIT A I IO /AT AT,
# I IAT Y q@T 9T 9§ F AT
et g—HfF A s gEeEs

FAA S qEF AL, ...
stagfamd: I IR W ©
g

sfiwelt e forgr: 9e oy
T Ao | F G Y IO Gt
FT @ g, TFoF aFTIEa FHE A AT
foid &, saar ;T s @Y g 1 ofemw
oFTIZa Fadt 7 IfF g7 o avdt a7
& & g, 77 fag e =t wT A
g1

“In their note (Pages 64 to 67 of the
5th Report) showing action taken on

the recommendations of the Commit-
tee, the Ministry have stated :—

) (i) & (ii) Out of 40 Letter Orders

;
g
5.

y restricted to this parti-
but such defect was a gene-
the Letter Orders issued to
firms also contained that

The question of fixing responsibility
for the pmcedm-ai irregularities that
occurred in various stages of the case
is being looked into by the Ministry.

The Ministry have concluded that a
particular party did not secure for it-
self favoured treatment from the Office
of the Iron and Steel Controller, and
‘no special favouritism was deliberately
shown to this firm'."
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[efroreft arcRorrtt fen]

Tg TATT AT ATAT ATAT | g A IH
T gara A faam, g wg wfo @
ATy NF FLHTC FAST F A |, 59
ford g1 5 o gama 7 ¥ TR € )
T FCHTC FHET *7 T a7 wraefy, 7
TR frsa M Far e afad
1w fad ofeqs owoew #92 F g
F I aE B @ L

st ww famd . sere wEEw, AT
TIad 21 g AN fag o fedy
TETRTAAT & a § o qFE=s
FHE F FOAT gAQ FodlE 7 & F
IR IGWMAFTFG L TA X
A A3 7Y A7 ¥ & AL FRT AT
AR AT e A G, A w9l f
it 7 wex oF. .

shweht arcvvrd feegy ¢ At W
faqq guaq § 5 99% F9, ITH ATH
YT AT AT & T GET H § AT
AR §T AT TG T AAS T A
&, 31 % et ¥ @I § AR T F
FAI A A1 IT W g e
a1 5 »ft afsaarc 7 w41 1 @11 ITH
A, Fi@ A7 A w1 gy arar g
TETT § AT FHA G AXE | ITAR
qaT 7t % IR T F Fwn g
W FaT £, A §, FHE A
AT TA TATHAT FY g7 T AT AGA
T aEn | St Aty =S Q)
g W FEC A AT HY G A A

st avowery fergr st W
forqd ST wTEd & ATAT € | FAL
# g g I & fAG AFE g
# IT F MB FCT §—IT I A=A
qe w§ § avw g Frat frgg @ #1)
foret e &Y amdY &, IT A
Arar & | ot e Ferd Y &7 oY 7g T
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T §- T T AW FHErE § T AT
2 FF A o @ @ fF
s F &, ofews oEeww wAE T
T ¥ a7 o Tew A A 1 Afww
I ®Y AT T MY TF AR AT )
wifs & s azear §, o F fax
¥ &1 7€ §, O IR aur aey 97
et foemr—ew fad awawgiT
gr ot §. ..

ot wyq femd : § @rw ¥ g fr am
T ¥y @Y 4t ?

sitwelt arebeQt forgn ;. § 9g ¢
@ 9 f¥ ofens uare=a FHET 7 g7
F FIC oaAT w1§ qET gy fxar 0
IR 98 ¥ § & a@T IR T
fdsww dlR gaE S e
AT 919, 9 I9 F AL gH AT T
M| AT g FEFC, AAW WG,
#% #E Arrare ww fear @, @Y 7
maﬁg‘ﬁﬁm‘amma‘ﬁﬂm
m AL AT A, AFTIAF
g fas

SHRI NAMBIAR : A reply by the
Minister is not sufficient, He has given

. thousand and one replies. But that will

not do.

et arcewd) foy ¢ T8,
§ At § %9 aw v 9oy e
uFIdea wHE ¥ qod) fod § 9w &
X A A4 vET &1 gW AT AG T
qq § A1 AR §, A9VT FAAUR,
FRGTAF § A1 A ¢, UE AU A
31 g7 afews qFeEE RO I R
§ & ¥ a7 ¥ GO A G, FAA

SHRI NAMBIAR : The Sixty-fourth
Report holds good. She cannot twist
it.
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ot ng ford : frw ¥ Yo o Hle
F g § ¥a1 Y @ § 7 qegw WLy,
F qYo To e #Y gaawr § AN ¥7 A
Faw @

i arcker fem . fae
fafrey § art 7 9 §8 Fgr 747 R,
3Iq # faa <t & ar7 a5 78 §—ag
a7 7df & 5 aw 9= Al & i +°1
91 Jg X FL | W I9 419 F1 1S
TAF ¥ FgO A § Af ofew
aFIIEH FAI A OF GIAT F A
Fg W §—FTC gW TH AT HT I90
agt 9T F4T ar . . ..

ot wy fowd ;A9 AT AT F G

sirelt arcveay fegr: § AF
T W g | wed wdrw, ofew
oFTIEH FHE F7 foqrd A IEE
FAET F FIC FHATE T H A
T FTaTR O% faq avat # a3f 9T @™
qGT ¥, IARY WA B FE Tw®Q@ A&
4t fa% agr aHC AR qEAW
FA @ Ffow & € & @ g
ay vt @ gw ofems e FAEr
¥ wge BT T, IgEAT AGY |

it ATCvaw wwey vl (afwmia) ¢
I WEYRA, A TEAT AT A I
I 9T NAY ¥ o7 wgr @7 AR FA
afens gEFETH FA A fo@E oft
A A& ag FgA 7 A W A A
F1 & g aTaT A g 14T H 7Y
faag oft & qra a1 X 3% qor fw
T AT a1 49 § 7 ag AQ A<
&Y M| 7T w7 vy Fawg o mfer
|ET FT FHAX 9F F GAT @ §—
a gar 9ot fv qfewr A W W g a0
e 4 i 5 few a@ ¥ 9 T
‘wwft gaar G4 9 s A At

avfY oY suTATT FT W AT W I9
gr=vaT foeit |

§ adwa o #; aF ¥ w9t
wgnw g e o werarT a1 A g
& AFTy A 74 qe T F§ g
A 7€ grar Tfgd aur 77 59 qEi
q¥ FtwE At ¥ F0T 33 F fa=e
At fgd, T I 79 a9 § 9gAa
agt & afeariz # a7 wweET 999
#1 fgsre ag) &1 3 fae & s,
IS HGIRT, AT qAZA § (% 4 §©
IEAHH ¥ A F ¥, 39 fewa ¥
7 o fade & v #g qwar § Afaw
o WY 98 T Fr a1 561 g fF agi
9¢ I 919§ g AT Awfed 4,
A gk oF@ I £, fF for o w39
¥ oY gt g famme it femr d—ag
A ) F ATYF FrO AT wwe
1 e foié & awdy 7 A fammn
TEAT §, TN AT FHA-FTH 15-20
caryez a¥ aad fw fomd ot § 3%
¥ fawrfar & ox FTF7T ¥ a1 aF
¥ 7 fvar

et ey fegr: 9 2

g7 58, gi=dt g Y ofe, ofsas

it wg ford . gw Y e A A
i

sfwelt aroew(Y fegy © 9T AT
qredt At Featel & wwt f wf

oft wyg fmd : gw NG T qWW@FT
@G

st Aoy fee © 4R i
fetd & AT FE Y 1 AFATE AT TG
it i ome g §, I S
wadt cardy § & oy gat #1 g g
gl
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ot wy o : F ag A ST W@ AT
fegn ot foE ¥ @ € q | a1
FE F AT, ...

sfrereft ardvrl faegn © aTETCERES
F A AGT TG ALY Fgr 1 AT A I
qg @ A, IHFT  AdF I q) &
2 fomsr Thw T #9ET FY faar
mr ¢ ¥ fad ofeas qarew wael
HAA A T Q.. ..

18 HOURs

MR. DEPUTY-SPEAKER: The
hon. Member should desist from inter-
rupting because she has had her say. 1
have to conclude this debate in five
minutes,

A e i WA A ¥
H o gaO @ #1 HT I A
fesmAr smeaT g

“The Committee are unable to
appreciate why Government waited
till 18th April, 1967, to constitute
an Inter-Departmental Committee to
consider the various recommenda-
tions/observations made by the Pub-
lic Accounts Committee in their 64th
&1 7 aF e faam A w3
7@t faerf wf | 7y srEEw g aFar
gar i qg o qafF T § 9T F
ATTF FI ACHTL FT ST TF HIT FI0
feamr =g | gEw sfafe &t
g

“The Committee are also constrain-
ed to point out that Government did
not take prompt notice of the recom-
mendations of the Committee inas-
much as the Officer Commanding,
Malad, against whom the Committec
had passed strong strictures and re-
commended investigation, was allowed
to retire prematurely from service on
16th December, 1966, i.e., two weeks
after the presentation of the Report
of the Committee on 30th November,
1966.”

T NS F fWIE F T WY oF qan
sufe & foraat am & 7Y 91var § a1
e AT W A qEgar f—

sit vy fawd : A9 fag )

st oW wrew Wt IEET X
freraz w3 faar sman § &t a==rf &
AEA & T EH AfgH A &7 A
feedt safer o 1€ amdiq s @
argaT g | Afew Arwe fow a@ &
T WL AT FOET AW A
g g |

7@l a% SEAAH F1 FFH §, TF
A § Famar g

“the State Trading Corporation
took no steps whatsoever to have the
quality and the specifications checked
up with reference to the contracts
made by them even after the receipt
of the complaints from the importers
themselves.”

T TF TG T THRYY 9 WY gH
AT qgt TE @GR § SART T A
FT gaq g a1 wmfgwwe g7 g W<
¥ frafag g7

“It seems that M/s. Ramkrishan
Kulwant Rai had obtained compensa-
tion amounting to Rs. 6.19 lakhs
from the foreign suppliers.”

gg o1 F09 g W ToAr fadw
¥ quEe & ®F § gAwr fodr o
% ot for i 7 FrE EdE S IFE
JIT IAR  TH {AEAA *T AL AT
AT | R/ AT GCHTCA §6 A (T |
aifeiz §1 TAH WM FT HfTH )
TaHe 1 AN FALY AT qI@ KT WA
TET & A AT aE AT AT FF AWAT

I ATy ey, FHEY FuT FEA L

“the Committee deprecate the atti-
tude of the State Trading Corporation
in not communicating vital informa-
tion regarding specification, quality
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FHTATE & AT T IE TCHL T3
IR 997 gT9 7 AT WTgAT § A
=z fer sreaiwm F afw s R
ST AIEdy € dY g9 9T Fmw WA
FT §¥ AT Y AGFIT &, UF a7 F
m%wmaﬁmgﬁ?guﬁm

just put a question now.

oft Areww wwew WAt FETe
N ge WEIH LT fae 7 &
T IR

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Let him com-
plete. You have given so much time
to others. Either the debate should
have been confined only to the Mover

or if you permit some Members there
you have to permit some here also.

MR. DEPUTY-SPEAKER: The
Speaker has already ruled that some
questions will be permitted.

st Aromw wer Al 0 F g

A TEN X AHATE, O 4TS & WWg A |

F JTIHT T A ATGH THT A @IE
At & sroem w7 S A T @I A

A FO FHET T FE & TE T AT T@r

wE

“The Committee need hardly stress
that the State Trading Corporation
being a public undertaking, should
adopt procedures which would be
above all suspicion.”

TH T FT1 N agi vIre fEar
sttt wfed ar e o fafredie & smaw
4 ¥ 9w & fadw safeat a% g

Reports of AGRAHAYANA 7, 1889 (SAKA) P.AC. (Ms) 3352

qrd | TET A F WY OF {0 A T
A TEF AT @ AT aE
qar A1 7gf T 9% fF fFq FFdm
AT ATC | IEHE 4 §F 499 § oI
3% T ¥ a1ew AWr % Tt fed
QAT a1 w grar § fr e Efen sredteam
q A THE FIT A AL faar fe QA
fafeag #7 & a1t F ool ¥ sy
TF AR a9 Fg T § HATA F@T
g:

“for a public sector undertaking
like the State Trading Corporation
the responsibility to the user should
have weighed with them a little more
than the responsibility of the Asso-
clate.”

IINIFT F qfF o w1 fwa 57
T feaTé wE | W A A
2

“The Committee note that as many
as 1425 imported tyres...... were
received by COD Kandivili......
and that he further accepted 1881
tyres after that date against the rate
not able to appreciate as to why Gov-
emment have not chosen to take
action against the comcerned officer
for non-compliance with their instrac-
tions.”

If this is not the divergence, what else
could it be? One or two things more
and I have done.

MR. DEPUTY-SPEAKER: I am
sorry. You have already taken 5
minutes. You must conclude now. Shri
Kundu.

SHRI N, S. SHARMA : All right,
Sir.

SHRI 5. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, as you know, the
Public Accounts Committee is a watch-
dog of democracy. I should say its re-
port is the Bible of this Homse. It is
really, indeed, unfortunate that the re-
commendations made by this Commit-
tee are given very scant regard by this
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Government. I am not going to in-
dulge in surmises. I would like to
speak on only two points.

The first thing is that if you do not
take a quick decision and you delibe-
rately connive with those officers who
have committed guilt, who are found
guilty, and delay the matters, you help
them to escape. After strictures are
made, if the Government do not imme-
diately take any action on those offi-
cers and, only after a long time, you
appoint a committee headed by a judge
or anybody else or it is refused to
CBlI, nothing will come out of it.
These are the two points which go with
the spirit of the Constitution and the
functioning of the Public Accounts
Committee,

I want to draw your attention to the
Fifth Report of the P.A.C. What does
it say?

It says :
“The Committee are oonnralned to

Ministries that their replies should be
furnished within three moaths, the
majority of the Ministries/Depart-
ments have not adhered to this re-

months but in spite of it the
Mmuuyhav not cared to send their

SHRI NAMBIAR : They couldn't.

SHRI S. KUNDU : They simply say,

“These are noted.” This is a very
sorrowful thing. The entire democracy
s in danger in the hands of black-
marketeers, corrupt officials and corrupt
persons who are in larger proportion in
the Congress Party. The future of
democracy, the image of democracy, is
going to be tarnished unless you clear
and absolve yourself of the charges
mades,

NOVEMBER 28, 1967
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There is the Sarkar Committee, That
Committee was appointed after a long
time, after a prolonged delay, on the
steel transactions after crores of rupees
were wasted. What will the Sarkar
Committee do? 1 have great respect
for that Judge. But, when the Sarkar
Committes has been constituted, the
relevant documents may not be avail-
able. The Public Accounts Committee
has said that. Nobody has cared to
read this which I have been doing dur-
ing the last few months. Some of the
documents are not available. There is
a fight between the Accounts Section
and the Ministry, The Accounts Sec-
tion does not want to take up the res-
ponsibility for accounting. What will
the Sarkar Committee do? The Minis-
ter ought to know that, after 10 years
of some sort of corruption, black-
marketing and all that, if you ]u.st say
that you are appomtmg a committee,
you cannot do justice to that.

Another matter which I want to
point out is that the corruption has been
in these three things, tyres, steel and
fertilisers. If you hear the tyres story,
you will be astonished to know what
has been happening. I am not going to
repeat all that. One of the most re-
vealing things which this Committee
finds in the evidence tendered before
them is that M/s, Kulwantrai and
others weré not given an agency. The
officials of the Commerce Ministry have
said that it was advised not to give
agency because the S.T.C. will directly
import from Czechoslovakia and Hun-

gary.

AN HON. MEMBER : The S.T.C. is
& menace.

SHRI S. KUNDU: Itis not a
menace. It is they who have made it
a menace. The officials of the Com-
merce Ministry said that it was not ad-
vised to give agency because these pri-
vate firms indulged in mal-practices and
corruption. But what happened? No
reason has been recorded as to why
these firms have been allowed to im-
po'rlandmatwowﬁthhighpewentagu
of commission, What have the firms
done? They have taken double com-
mission. One commission from the
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STC and another from Hungary, and
they have not informed the STC about
this. It is very strange! This com-
mission amounts to crores of rupees. ..

AN HON. MEMBER : They are not
blacklisted ?

SHRI S. KUNDU : They are not
blacklisted. How can they be black-
listed 7 Who will pay to the Congress
Party coffers if they are blacklisted ?
After this has been dome, after these
people have taken crores of rupees.
when the Committee went and wanted
to check up the accounts, these firms
refused to show their accounts which
they had with foreign firms. This is a
very strange thing | What has the Gov-
ernment done? Could the Government
not have arrested them, put them be-
hind the bars and realised the amount ?
(Interruption) If after ten years you
appoint a committee with a High Court
Judge, by that time they would have
changed their signboards; Kulwant Rai
would have become Balwant Rai. It is
time that all this fraud and hypocrisy
practised in the name of democracy was
put an end to.

MR. DEPUTY-SPEAKER : He may
sit down.

SHRI S, KUNDU : If I had time, I
could point out beautiful passage from
this, but I have to respect the Chair.

MR. DEPUTY-SPEAKER : Mr. Ram
Sewak Yadav. He may ask only one
question. I have to call the Minister.

At TRIATF T (FTTEHT) © IO-
T ] @ & AR F 99 7 =T |
Y a%g g | Sfw qwr afafa v
FIH T HL AT T T @1, FON
T e @ g, s o ) §
Torg & og oo <= & & & S A
F TrEAT RS g, FRET A 9T @y
TEAAT AT & | WA FFR F A
T g g o T 2 e ST
#1 afcey 33 # fd =7 =2 w3y

Reports of AGRAHAYANA 7, 1889 (SAKA)

PAC. (Ms) 3356

e8] § a9 %7 & fou, fadr favg 9T
TguA, ¥ fAT, 18 @ saael G
=fasi@ # o sgigar ad AT ag
aRAT W F gg wan !

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : I would,
at the very beginning, like to say that
Government attaches the highest impor-
lance to the recommendations and find-
ings of the Public Accounts Committee.
This is a Committee of Parliament, in
which all Parties are represented and it
is now oeing presided over by the dis-
tinguished Member on the Oppaosition,
a leader of one of the Groups, Mr.
Masani. We have never looked
the recommendations of the Public
Accounts Committee in any spirit ex-
cept with the highest respect and, there-
fore, we, in all Ministries, take care to
ensure that whatever are the recommen-
dations of the PAC, they are given the
highest importance and respect. It is
in that spirit that [ would like the
House to judge the action taken by the
Government.

The second point that I would liks
to mention is the manner in which we
should deal with the Public Accounts
Committee’s reports and in this respect,
I am very grateful to my colleague,
Shrimati Tarkeshwari Sinha, who has
lightened my task to a very large ex-
tent. (Interruptions) This is the spirit
in which we should view the recom-
mendations of the PAC. As soon as
the Committee’s report is presented, we
in the Government start picking up the
recommendations of the PAC; we
showld view it not in isolation, but we
should also at the same time keep in
view the attitude or the response of
Government on those recommendations;
if afterwards the Public Accounts Com-
mittee again comes to the conclusion
that they had made a particular recom-
mendation and that recommendation
is not accepted by the Govern-
ment, then the procedure has al-
ways been that the Public Accounts
Committee's view will be there and the
Government’s view would also be plac-
ed hefore the House, and then it will
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be for the House to judge as to whether
Government paid the highest respect to
the findings or not or whether there
was a viewpoint which may have escap-
ed the notice of the PAC. This is the
spirit in which it is viewed. (Interrup-
tions) So far as the present di

sions are concerned, - they are limited
to this as to whether there was any
divergence between the recommenda-
tion of the PAC and the action taken
by the Government; we have to see as
to what are the points that bave been
urged by the hon. Member who has
taken great pains to point out the diver-
gence between the PAC's report and
the action taken by the Government.

1 would submit, Sir, that not a single
case has been pointed out by any of
the hon. Members in which it is said
that the PAC have recommended this
thing and we have either rejected it or
turned it down or not taken any action.

(ot 7y foed : Ao fog & aX F /v

faar 7) No such suggestion or allega-
tion has been made. Therefore, I would
submit that although very interesting
points were raised and some of them
quoted from hearsay and some of them
based on extraneous things, there was
nothing particular which can be described
as a divergence.

Ay ford : g IR EAAR D
2! T T ds W I WA
o fag & X & &gy 4, T F AR
T Fgr 41, Afew 4o gea Fga &
F9 JFT & AT G AT

SHRI SWARAN SINGH: 1
coming to that, Sir.

am

MR. DEPUTY SPEAKER: Is he
not entitled to reply to the debate. I
cannot compel any one to reply to every
point. That is not possible.

SHRI NAMBIAR: Sir, he is
making incorrect statement.
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SHRI SWARAN SINGH : S§ir, I am
answering all the points that they have
made, The stage has come when the
House should clearly know the Govern-
ment’s attitude with regard to the Pub-
lic Accounts Commiltee report and it is
in this spirit that 1 have made those
observations,

So far as the Defence Ministry is con-
cerned, only one point has been made
and it is mentioned in the Fourth Re-
port, that is about the premature retire-
ment of an officer, by name, Major
Singh and it is contained on page 51.

SHRI MADHU LIMAYE: What
about the delay in communicating the
order ?

SHRI SWARAN SINGH : This is
at 2.12 of the conclusions contained in
this PAC report. Even with regard to
this I would like to submit that a reply
has been sent to the PAC and the PAC
are considering that reply.

SHRI MADHU LIMAYE: They
have rejected it.

SHRI SWARAN SINGH: They
have not. To this a reply has been
sent and they are considering that and
I cannot do better than acquaint this
hon’'ble House with our atlitude on
this. =~ We are not rejecting any of
these recommendations, In fact we took
several consequential actions on these
recommendations and these were inci-
dents which took place during the year
1962-63. It is very unfair that in a
sweeping manner the hon’ble Member
should try to put every cne in the same
sort of cover and try to impute motives
where none existed. The way we dealt
with this, is the only possible way of
dealing with this matter of delay. There
is no difference on approach; there is
no difference on question of policy. It
only boils down to hard realities.

Now, on this question of premature
retirement, the Government's explana-
tion is this—it is also contained in
this report—which in all fairness should
have been read by the hon'ble Member
opposite.
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SHRI MADHU LIMAYE: _Tlm has
not been accepted by the Committes.

SHRI SWARAN SINGH : It is this :
“The question of premature  retire-
ment of this officer was revived by the
Military Secretary's Branch on 7th of
October 1966 and processed by them
with the officers concerned in  the
Defence Ministry dealing with  that
Branch. This file however, did not
contain any reference to the Defence
Secretary’s note dated 2nd September
1966 as the Military Secretary Branch
was not aware that the conduct of this
officer was under investigation in an-
other case. The proposal to prema-
turely retire this officer was approved
by the Defence Minister on 1st of
December 1966, that is before the
PAC's 64th Report to Third Lok
Sabha presented to the Lok Sabha
on 30th of November 1966 was re-
ceived in the Ministry on 3rd of
December 1966.”

SHRI MADHU LIMAYE : There was
this lack of co-ordination.

SHRI SWARAN SINGH: Yes;
when the case of premature retirement
was revived by the Military Secretary
Branch. To rectify this defect remedial
action has already been taken as ex-
plained in the concluding portion of
paragraph 1.157 of the PAC's Fourth
Report to the Fourth Lok Sabha. The
defect was one of procedure and it
would be appreciated that no particular
individual can be held responsible.

In accordance with the Army Act of
1950 no trial by court martial of any
person subject to this Act can com-
mence after the expiry of three years
from the date of such offence.

I am saying most respectfully and I
am not asking the hon. Members to agree
with the Government's view point, but
we are being charged now during this
discussion that there is a divergence
between the recommendations of the
PAC and the Government’s decision
thereon. )

ot wy fod : At w7
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SHRI SWARAN SINGH : That is
absolutely incorrect.

oft 7y foord : $3 ? 7g e foure-
qed FALT FT WE AR F AT FHE A
ITHT ATt FY 3FT gy

SHRI SWARAN SINGH :
the way he should speak ?

s A faqd : amgs AR AT @
€, $ qawr AT !

SHRI SWARAN SINGH : That is
wrong. Mr, Deputy Speaker, Sir, will
you ask the hon. Member to show the
courtesy of withdrawing the word
Jhoot ?

sit wg fFmd @ 7Y, & aff amw
v

SHRI SWARAN SINGH : All right.
e need not withdraw. He may stew in
his own juice. I do not bother about it.
Why should I ask him to modify it?
I do not press my request, If he wants
to do an incorrect thing, I would like
that to remain on record.

Is this

MR. DEPUTY SPEAKER: For
fair debate, I would appeal to Shri
Madhu Limaye . .

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANNATH RAQ): The word
‘Jhoot’ is unparliamentary and it should
be withdrawn.

st ®y feond : faerge 7@

MR, DEPUTY SPEAKER : If there
is some divergence, Shri Madhu Limaye
has the right of reply, but in between to
get up and say that what the Minister
is telling is falsehood is not proper,

SHRI SWARAN SINGH : I do not
expect him to show grace in this res-

=it wy fomd : Wﬁaﬂ"iﬁrﬂ‘r
g g ?
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SHRI SWARAN SINGH: When
the point that I am making is a telling
point and he has no reply to it, then he
comes forward and uses these unparlia-
mentary expressions, and I want them
to remain on record rather than that
he should withdraw them

st 7y fowd : S

SHRI SWARAN SINGH . . . and
purge himself of these unparliamentary
actions and this kind of contempt of
the House. It is for him to decide. 1
leave it to him,

The point here for consideration is
this. A great deal has been said about
the retirement of this officer. But the
real facts are not those which are con-
tained in this report. Here was 3 case
in which I would repeat ‘what was the
point in keeping this officer with us 7.
The alleged offence had been commit-
ted more than threg years before the
date of his retirement and no action
could have been taken against him
under the Army Act. Secondly, some
action could be takkn departmentally
and we have taken that action, and we
have forfeittd one-third of his pension,
the commuted value of which comes
to about Rs, 30,000. The person who
inflicts punishment can take a view that
the quantum of punishment is adequate
or inadequate, but that is hardly a mat-
ter which should come before this
House. That is a matter of exercise of
discretion.

The other point is this. If any
offence has been committed, then the
law will have its course. Already, we
bave reported to this House that the
Intelligence Department and the Crime
Investigation Branch are dealing with
the case, and so far as criminal prose-
outions for commission of offences are
concerned, there 3 no limitation,

ha ve no hesitation in saying that
all these facts had been known
time when we passed
bou his retirement, that was
only proper order that should have
and I stand by that, be-

that was the only proper order

Ef
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that could be passed and should have
been passed.

We are convincing the PAC  about
the bona-fides of the action taken. At
the present stage, there is absolutely no
point in agitating this and compelling
Government to take an attitude which
it is not their intention to take; because
their attitude is to co-operate and res-
pond to the various suggestions that
may be made by the PAC and to take
action in pursuance of them.

In this particular case, I would again
like to say that it is true that there was
some delay in constituting the inter-
departmental committee, But this was
explained when this matter was raised
during the last session, by my colleaguc
Shri B. R. Bhagat, who was then the
Minister of State in the Ministry ol
Defence. We should also look at the
time of the submission of this report.
That report had been placed before the
House a little before, towards the end
of last year. Then, all these discussions
and the like took place, and as soon as
this matter came to us, since  several
Ministries were concerned, we consti-
tuted an inter-departmental committee
in which the various Ministries, namely
the Ministry of Defence, the Ministry
of Commerce, the Ministry of Supply,
the Ministry of Iron and Steel etc. were
represented, and they have produced a
report which is part of this document.
namely the 4th Report itself. It is con-
tained in the fourth chapter, I think,
of the report of the PAC. All these
matters have been gone into by that
committee. They have also sent a
report to the PAC.

What I am submitting is that  there
was nothing new in the argument that
had been put forward today. This
question of delay in constituting the
inter-departmental committee was raised
on the last occasion also and was re-
plied to by Shri B, R. Bhagat.

The question of premature  retire-
ment of Maj, Singh was raised on two
occasions out on one occasion
it was raised by Shri Madhu Limayc
himself, and it was replied to. This
has also now gone before the PAC
with Government's recommendation,
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I would submit that the PAC reports
have got the greatest value, becausc the
PAC is a sort of miniature House, a
committee of the Housc itself, and we
do not consider their recommniendations
in any spirit except the one namely
that we attach the highest importance
to their reports, and it will be our conti-
nuous endeavour to co-operate fully
with their suggestion and to honour
them and to respect them and to cxplain
our view point, and the House should
be troubled only when the PAC finally
comes to any conclusion and there is
some difference and then the House
will judge whether that difference was
justified or not.

THE MINISTER OF STEEL,
MINES AND METALS (DR. CHAN-
NA REDDY) : Regarding the two
points raised in this discussion, one
relates to the Ministry of Steel 1
would not like to repeat all the general
points concerning our aititude to the
Public Accounts Committee, The
point relating to my Ministry is very
simple and the points involved in it
have also been covercd in detailed dis-
cussions with the Public Accounts Com-
mittee and the report sent tn them for
their consideration.

It is a fact that in this particular case
some lapses have octurred. The Minis-
try has conceded it and sent their re-
port to the Public Accounts Cummit-
tee stating that certain  irregularities
have happened. As regards the state-
ment that is only onc particular firm,
T would like to clarify the position . . .

SHRI NAMBIAR: We can under-
stand this admission, not like the atti-
tude of the Defence Minister who was
trying to defend a wrong case,

DR. CHANNA REDDY : Qut of 40
cases in which letter orders were issued
for importing certain stcel, there were
about 7 and even in these, there are
three different parties involved. 1 only
submit, as we submitted to the PAC,
that this particular firm was not picked
up for any preferential treatment at the
hands of the Ministry.
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Irregularities have happgened. We
have promised to the Committee that
the details will be inquired into and
action taken against ‘he persony res-
ponsible, The question why the bank
guarantee was not tukcn, why customs
clearance permits were given  before
satisfying themselves and why the
performance bond was released—these
are matters in which perhaps there was
want of co-ordination. I am even pre-
pared to admit that if there be found
anything deliberate in letting these
things happen, we would certainly not
hesitate to take action. The Commit-
tee was also acquainted with our posi-
tion.

The whole matter has now been re-
ferred to the Sarkar Committee. 1
would only draw attention to the obser-
vations of the Public Accounts Com-
mittee on page 21 where they say :

“In view of the fact that the case
has been brought to the notice of the
Sarkar Committee which has besn
appointed by Government in pursu-
ance of the recommendations con-
tained in the 50th and 55th Reports,

they do not desire to comment on
the matter at this stage”.
This is dated 10th August 1967. In

view of this, I am not in a position to
go more into detail about this. Some
inquiry had certainly been made. But
because there is a more comprehensive
inquiry on, we have not gone into fur-
ther details ourselves,

As regards the Sarkar Committee, I
am really sorry to say—I do not attri-
bute motives—that probably out of
their anxiety some disparaging remarks
should have been made. I would like
to make it absolutely clear that it is not
Government's intention to make this
Committee in any way infructuous and
not to do the job that has been entrust-
ed to it. After I had taken charge, I
had paid some special attention to this
matter. [ know the importance of the
Sarkar Committee and the importance
and value attached to investigation of
matters of this type in public life and
in governmental affairs. I have tried
to acquaint myself with the details, I
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consulted some hon. Members including
some hon. Members opposite. 1 do not
like to mame them. I took the oppor-
tunity of discussing with them. I also
discussed the matter with the members
of the Sarkar Committee and 1 bave
been anxious to see how best we could
expedite this matter.

Regarding the statement that the re-
cords are not made available to the
Committee, I am sorry to say that the
hon. Member who made the statement
is not informed of the position. I do
not know how he unfortunately got that
impression, 1 can clarify that the Sar-
kar Committee are fully satisfied with
the manner and the speed with which
the necessary documents and  papers
have been provided to it. It is an inde-
pendent committee. In regard to this,
I have consulted members belonging to
both Houses. They have appreciated
the implications of the inquiry, the de-
tailed work that is necessary, the detail-
el and complicated nature of the papers
involved which have to be carefully
gone into, the number of persons from
whom statements have to be obtained
and so on. The hon. Members were
fully convinced that the Committee
should be given some considerable
time. Even here I am prepared to
submit that it would not be long before
we get their report. We tried very much
to get the report during this session, but
unfortunately some delay has occurred.
They are actively at it. I can assure
you that before the next session, the
Committee’s report will be submitted.
So the information that the hon. Mem-
bers got about this matter is not really
correct.

oifer W@t (st fRw fag) -
FT W F 7A 8, W2 dR o< aga
arl #Y feoaft ofem vTe=gw Y
¥ Ay dY | fow A geet & w3
FY foiye 3y gnft, y T it e o &
# fa-fea It Y g0 § & 3w
foar &, 37 o T wiw @ AR
FArFda A @ 2 3w F AR
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14 §, 3 & gy § AT ATy afeers
uFTIEE TR ¥ fomr ol Y @ &
AT I & e F 7 oy a2 T AN
F2AT FTEAT | F AT mEedt &Y fad
T4 ATE FT ATRGATAA AT AT § (o forew
7 & qfeers qaTIrEd FRET A A B,
AR O AR AT I R E AR
Iq | i FEEEr F I

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANNATH RAO) : With due res-
pect to my hon. friend Shri Limaye,
no area of divergence regarding the
Department of Supply has been point-
ed out.  Thirteen recommendations
have been made by the PAC, and we
have accepted 9 of them. Four recom-
mendations are under examination, and
we will send our report to the PAC,
they can examine it, if there is any
difference then only there will be an
area of divergence.

Regarding the Deputy Director
of Purchase who was found to have
made incorrect and misleading state-
ments from time to time which resulted
in superior officers passing worng orders,
proaeedings were started even before
the Fourth Report of the PAC was sub-
mitted.

SHRI MADHU LIMAYE: On
other charges.

SHRI JAGANNATH RAO : On this
also. When the report was submitted,
immediately we reported the matter to
the CBI, and they are investigating into
it, but because there will be delay, we
have also started departmental proceed-
ings. Therefore, there is no laches on
our part.

=t wg frad: Toww weEd, §
SUTT qAY AL AT ATEAT, HaAw Ay A
wh ..

st fim fag: frgia ?

it vy fowd : go Tl fag ared A |

FEY it & X §F o F oA G
T g, WifE A S A 1
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T A8 FE § 5 sam Fv s g
afem g aa ¥ Jar 5§ qawe
81 T feuidde FRA FT IR
fa%s frar 1 Surenw wEEm, w9 AR
T 91 TE0 X W IIMT, 99 WH
F1 gre feqddesr R 1 TvaETEA
foar 1 39 & 9% ofed® uFTIEE FHET
FT A {7 IAFT &, I F FTER W
AT Tex feudrew #RET #1 R
F AT & 9V 4g ST W qgl
MM A A E IV, WH
T F uF § A9 F 97 I gAWT
f 99 W W AT FY I F AT

“The Committee are not convinced
by the explanations advanced by the
Ministry of Defence for not taking
prompt notice of the specific recom-
mendations made by the Public Ac-
counts Committee in their 64th Re-
port about the lapses on the part of
the Officer-Commanding COD Malad
in regard to the purchase of the im-
ported tyres.”

fax it 7o & 5 wavir Al &1 F9EY

719z ¥ % fex gar g fr mFant
§ g 1 fa=ie % 7 78 W

SIEl % TAT T FAA §, FHE T
wram AR far ) s wam
& o w1 @ fF gw qa g, wied
@ 3o T Fe g

gl &% XY §TET #1 F4AW §, SN
FEifF TR FaR T @
WA & TH 4Tl & TEia & 4t )
# AT § W F I 9 1 0w
qGI FT SRAT § | Afe A o gm
F H9A TG WY A AN 99 qH femr
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qr | WA ATGH AITAG FH/T Ao Ho
UHo AEHI §, ¥ TH TATA F AR
T ¥ &1 g7 Fav A1 fr ofsew
UFII=H FAL § YAYd IATHT T F
¢ f& shaue, afeT O a9 @
awaac & T § fe oEr i Rt
s F0 6 s q| 7 g9 T
g | FCHETHHET 9T FAT AN A qg g
g faar a1 f5 #rf TaT a9gg awe
T T & faR & 9 T O
I #X 7Y OF qAEHET FT AW WY
fear o, fomsr ot areg o ¥ o
qera fear @1 @Y Fv e A6 T
ot faae &4, ey F o g ¥
fFTMiasr s mAigam @
fF amS 7t T F A AT FTER
FHET T99 F qTZ AHT AT ¥ I IE0
9% qgf ST a1 91eT faww F Fifow
gi e Wil o w7 geme 9 fa=me
FIod 3T TH AFET F1, AT TELR,
W Efewsiqw ar Tar § Fif awee
FA% wee & fad Qfad oifs a8 e
gawm & fo & @

SHRI S. M. BANERJEE :
want to raise a point of order.

SHRI S, KUNDU : 1 just want to
read out one paragraph—

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: No,
please. I am sorry. The House stands
adjourned till 11 a.m. tomorrow.

18.35 Hgs.

The Lok Sabha then adjourned il
Eleven of the Clock on Wednesday,
November 29, 1967/Agrahayana 8,
1889 (Saka).

Sir, 1



